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LEGISLATIVE ASS}tMBLY 

M onoog, 2nd 4twil, �f45 

The AssembJJ met-in the .Assem'i>ly Ch�mbl of th� 'Council House: at 
Eleven of the Clock, ]\fr. President, (The .lionourable Sir Abdur Ee.him) in the 
Chair. 

MEMBERS SWORN. 
Sir George Richard Frederick Tottenham, 0.8.l., 

(Government, of India: Nominated Official); and 
0.1.E., l.O.S., M.L .•. 
.. 

Mr. Cbandulal Madhavlal Triv�di, C.S.I., C.I.E., 
(St:cretary, War Department). 

O.B. 1E.,. I.O.S,,, M.L . .A. 

STARitED QUESTIONS AND ANSWERS 
(a) ORAL ANSWERS

.. 

HEALTH OF MB. UTTAM CB.A.ND MALHOTRA 
1486. *Mr. Abdul Qaiyum: Will the Honouruble the Home 

zta te: 

 

Member pl�asE' 
(a) the late,;t report about the health of the security prisoner, Mr. Ottum

Chand Malhotra, now detained in the Dara Ghazi Khan jail; 
(b)•whether he is laid up in hospital; and, if so, the nature of his trouble, 

and 
(c) whether be proposes to send him to a jail in the North West-Frontier

Province? 
Sir Richard Tottenham: (a) and t-b). The latest report about the health of 

Mr. l;ttam Chand shows that it is satisfactory. He was. discharged from 
hospital on l\farch 10th afte-r undergoing a detailed examination. The ronclu­
boions formed ufter that examination were that there, was no trace of kidney 
trouble or of an;v other serious complaint. 

(c) No.
Kr. Abdul Qaiy1,1m: ln view of the fact that almost all the prisoners have

been sent baC'k to their provinces, may I know whether Government will re­<,orn,idcr the question of sending hack this prifioner to the North West FrontinProvinre? 
Sir Ricllard Tottenham: I have no objection to reconsidering it, but I doubt 

whether it will make anv difference. 
Kr. Abdul Qaiyum: Vie are told that. the l\Icmbers of the Working Committee 

have also been �'lmt to their provinces. Wh;v should an exception be made irl 
the ease of this prisoner? 

Sir Richard Tottenham: There are certnin ree1mns. 
Kr. Abdul Qaiyum: Will the Honourable Member disclose the reasoni;?
Sir Richard Tott.enham.: I am afraid I cannot. 
·Kr. T. S. Avinaahlllngam Ohettiar: What are the general reaeone which

make the Government keep prisoners belonging to other provinces in dilJ.erentprovinces•? • 
Sir Kichard Tottenham: There ore confidential reasons. 

ENoouBAGBMENT To RAW Fiuts INDUSTRY 

1'87. •)(r. lllanu Subedar: (a) Will the� Honourable ,the Fin�ce- Uember please state if it is a fact that a company applied for r�stra.tion for the manu­facture of photographic goods and equipments in India during the postwar Period, more specific!ally for the manufacture of raw films'! .. • 
(b) Was the answer of Government in the following terms:- , "It is premature to invite the public to subscribe capital before experi­me_ntal work has been carried to such a stage that it ie possible for the Gov­nnment and the public to form some sort of judgment as fo Jhe prospects ('f � he venture.,? 

• ( 2287) "..  
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(c) What efforts ar') they ~ in , or ~  the.Y propose to en ~e pnvllte 

pa";ies to make raw films, and an they glve an assurance that.an ~ t  for 
~  'manufacture 0,£ raw film will arise ~n In~i  as !Ilrly as possible after 
, the ~  • 

The BODourable Sir Jeremy RaiamaD: (a) Yes . 
• (b) It is u fact Jhat consent to the issue of capital wus refused in the te ~ 
quoted. . .  . 
(c) An industrial panel is being e~ ,!p to. lOvestlgateand report 011 the 

possibilities of lIlUw..tfacture of raw films m India after the war. 
Mr. lIhDu Subed.ar! May I know what equipment the Controller of Capital 

Issues has got to judge whether a particular indu"try hus prospects, or not '!. 
The H<'houraQle Sir Jeremy Raisman: It ·is 1Iot the Controller of Capital 

Issues alone; it is the various d(·parhnelltf; who between them possess Il (·ousi-
d1!'ruble alllollnt of tCl'hnicll1 kllowledge ()\' nt U ~  rnte familiarity with trade i 
conditions who H i ,,~ \\ Ill'! hl'r tht, ' t'Ct~ are ~ '  tlwt GoYeJ'llment should 
sallction the issue, 
Kr. Ma.nu Subedar: Are Government guaranteeing the prospectr;? In fact 

GOVCJ'IllUCllt arc I ~ in  thut (Toverllllll'llt do not guarulIi-ee the prospects of 
a particular industry beca.use tht: capital is issued, and, if so, may I know why 
Uovel'nll1t'nt is discournging this f'nt i~e  

The lloDourable Sir Jeremy Raiaman: The Honourable Member is quite right. 
that GovernmPllt ·publi{·ly disduilll lin." guarnntee of the soulldnesf; of 'ls:meg 
whieh have becn permittt·n. At the [<lime time GOVl'1'11I1lent feel it to be their 
dut.Y to ascert.ain thnt there is a certain minimum rontent of pro'"'ped of C 'S~ 

or feasibility bcforp tlw,v ullow any public fioatation. 
Mr. )(anu Subedar: Mil." I know what ~te  Go\'erllllll'nt \\·ill tul\{· to dispel 

the feeling amollg tilt' pt'lhlir that (;o\'(>rnment lire d,is"o1ll'aging ('crtaill f ~  ()f 
induBtriPH with n vruw to llIuintuin lndo-nriti""h trnd<.! in filnls and photoC(l'apl'ic 
goods? 

The Honourable Sir Jeremy Raisman: 'rhprp i~ no foundut;on \\haboever tor 
the RuggeRtion contained in the Honollrnhle Melllbel"s remarks, But T mllRt 
point out. that this is a highly technical 1111(\ flcientifi,' induRtr,}' and that withe-ut 
conRiderable and careful investigation. it is not posflihle to allow prOlllotf'f<! to 
go to the publie and say, we nrt' I-(oing to ll1:l11ufueturp filtnfl. ClOVel'11l11l'nt, 
would he lending thprnseh'es to HOIIIPthing' flhollt which they had eerininly not 
I!atisfied themselves in the intereflt of the public, 

Kr. Prelldent. (The Honourable Sir Abdur Ruhim): Next question. 

RUPD DEBT OF INDIA HELD BY BRI ISHER~ AND OTHER FOREIONKRR 

1488. -Kr. T. S. Avinaahilingam Ohettiar: Will the Honourable the 
Finance Member please state: 
(a) the extent of the rupee debt of India held bv Britishers and British Com-

panies and other foreign agencies; and ' 
(b) whether any attempts have been made to liquidate these debts? 

The .J!Ionourable Sir Jeremy Raiaman: (n) Governmpnt have no informfltiou 
(b) No. e C ~ t in the course of the ol'dinnry ' ' ~H> of repa:\'ment 0' 

mRturing 101UlR. 

Kr. T. S, Avinashllingam Ohettiar: In view of the fnd that a cerlail 
knowladke-in t his matter is e e~R , , rnn\' I know whether Governmpnt "'il 
try-to go into the matter\.nd find out the extent of the rupee debt of India he I, 
bv Britishers in thi!l COlllltrv. . . .' 
eorhl' ][OIlourable Sir Jeremy Raisvlan: 1 IlHlst point out that these loan;;; ar 

• f ee ~ negotinl>lr and it is not prudi!'nhle to Ilscel'tnin with an\' e ~tit de at un 
particular moment. in whoRt' hnndfl t.hey nre lind it e tnin ~' is' not. ~ i '  t 
determinfl in whose hRndA thpy will be on fln.v future date. . 

INBTITUTIOl'S AND PREMSIBS RAIDIID AND SEIzED AT HARMARA AJlI1:R) 

1489. -Mr. Srt Prakaa&: Will ijle Honourable the Home Member 
pleased to ~ te  -. • •• 

• 
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'(a) the'names of the institutions and premises raided and seized at Harmara 
(Ajruer) in Augijst, 1942';. ') .  .  •  • 
(b) if the Gall&tte of Indltt, of -august, 15,; 1942, contllommg e en~ 

!lotiDcations in that ~  does not 'mention Khadi Asb1'am which al80 'waa " 
seized; if so, what other notification was "issUed in that behalf; 
(c) if Government have sold all the. goods seized in the sqJd ,Khadi AshraIQ; 

if so, what the amount of money reahzed from such .Jale was; and 
(d) if Government propose to considtlr the desirability of paying ba.ok tiG 

the Manugers the SUOl so reulized? 
Sir Richal'd Tottenham: (u) to (d). I have nothing 10 add to the reply t.o 

the Honourable Member's Question No. 695 on November 21st, 1944, t'lCcept 
that I understand that the Chief Commissioner, Ajmer, has reoeived notice of a 
,mit on the subject. , 
Mr. 9rt Prakasa: I should like to know, if I may, whether Khadi As'hl'am W8S 

specifically mentioned in the Gazette Notification. 
Sir Richard TotteDham: I think that was answered on the last occasion; 

I do not thfnk it was particulari,v mentioned. 
IIIr, Sri Prakasa: In view of t ,~ faet that Khadi Ashram was not specifically' 

mentioned in the Gazette Notification, may I know why it was  seized? 
Sir Richard Tottenham: It is obvious that R. dispute has arisen as to the 

legalit,y of certuin action in thil:' ".ase; and on the last occas'ioll, when the ques-
tion wus raisf'd, the HOllourable the Home Member suggested that there wall a 
legal remedy through which this dispute could be thrashed out. That legal 
remedy has now been taken by giving notice of a suit and I think we should be 
well advised to leave the matter to the Court to d~ide  

1IIr. Sri PrakaBa: With regard to.the Honourable ~ e '  reply to part (d) 
of the quesiion, may J know whether the.v would pay buck the money that the.v 
hn ve ,'ealized b.\ the sale of' the goO(h; "eiv-ed from Khadi AShram? 

Sir Richard Tottenham: That would depend OIl °the dedsion of the Com; 
when the case cumes before it. 

'WORK OF RUSSIAN EXPERTS ON HEALTH 

1490, *1IIr. Sri' Prakasa: Will the Honourable Member for Planning Ilnd 
Dcveloplnent please state: 
(a) if Government are satisfied with the work of Uussian Experts who were 

invited to give advice on health; and if his department has benefited by that 
advice; linn 
(b) if it is the intention of Government to invite experts from Russia to 

Ildvise hiH department on matters of planning, administration, jails, Toul-
ture, industry, and other subjects? 

The Honourable Sir Ardeshlr Dalal: (It) Ol1e Russian expert., Professor 
()gnev, was invited fl t the request of t,he Healt,h S'urve.v and Development. 
Committee to assist them in their investigations. We have not received theil" 
report as yet, and so have no knowledge how far Prof. Ognev was able to hel!, 
them. - ' •• 
(b) No proposal Tm the lines indieated is under consideration at the prelll!uf 

time but Departments concerned will no doubt consider the pORsibilit.v C'! 
inviting Russoian as well as other foreign experts if and when the need Brilles. 
Xr, Sri Prakasa: In view of the fact thnt planning ltas been campd.on with 

the greatest SUCC , ~  in RIIs!'!ia and in view further of the fact that Russia is aow 
11 friendlv countrv, will the Honourable Member conBider seriouslv the desirabf-
lit.,· of importing' some expert Ru!;'Sians to aoviRe the departments concemed on 
the variou!! poillts mentioned in the quesuon? • .'. 
The Honourable Sir Ardeahlr Dalal: Government wiII ('on sider the dE'RirllbiIitv • 

of i itin~ Ruc;,;iRn experts lUI I have e d~ Rtated in answer to part (d) of the 
~t n  

lNS'I'IlUCTIONS RII COLLECTIONS J'OR DBI'J:NOJ: SAVINGS 1)RIVlI 

1491. ·Wr. Sri P.raku&: Will the Honourable the Fin8DJle Member ~  ... 
state: ••• • . 

• 
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(a) if he had isaued any insluctions to the Prov!nces regarding ~ ~e  

in which money should be collected ~ the courSe of DefenceSavmgs Drive; 
(b) if "the lowest unit for w.t:l.ch a e t~ te ccan be issued ill Rs. 10; 

- ~  how receip1iB" fQ1: sum oflless than l'Upees ten were given and how much 
have becn n~ for; and ' •. 
(d) how the money realised in amounts of less than Rupees ten is to be 

patd oft in the futu1-e? 
May I say that there is a little mistake, no doubt due to my own bad iJa.nd-

writing. In the latter part of part (c) ot the queS'tion I &aid .............. how iuch 
has been accounted for'" inl:ltead of "how much". . 
The BODOurable Sir J'eremy Rai8man: (a) I would refer the HOllourable. 

Member to·my ~  during the debate on the 10th February 1946 on Maul"ri 
Muhammad Abdul Ghani's motion for adjournment of the House. and to the 
proceedings of the Legislative Assembly dated the 27th ,}.1arch 1945, re!ating to 
the S e ~ it  Grant for Finance Department. 
(b) No. The lowest unit is Rs. 5. 
(c) and (d). The Government of India are not in possession of deta.iled 

information regarding the exact procedure followed by different Provincial Gov-
ernments for t ~ collection of money during the Savings Drive and the ~ n i 

of receipts ther!:for. When money is collected by an Authorised Agent for 
investment in National Savings Certificates, he gives a temporary receipt for 
the amount anu this is taken back from the ip'Vestor at the time of handiniJ over 
the certificate. In cases where persons can invest only sums les'S than Hs. 5 
or Us. 10, the Savings Card system has been introduced. Persons can buy 
savings stamps from an ~ i ed agent or through the Post Office and 11f1ix 
them on the Savings Card which is supplied free. When the total value of the 
stamps e e~ Rs. 5 or· Rs. 10, the card fs exchanged for -a N atiQIlal Sa vings 
Certificate of the appropriate value. ~ 
Where the amount realised is less th!l.n Rs. 5 it may be deposited in the 

Defence Savings Bank accbunt in lieu of cash. 
JIr. T. S. AvID..,lJfnpm Ohettlar: With reference to olause (a), what Ilre 

the definite instructions that he has issued? 
The Bonourable 81.r leremy :B.aI8man: I have alread:v referred to the ::nhject 

more than once. I made it clear that the precise instructions that should be 
issued are a mutter for careful consideration. Our position is that we cannot 
afford to discourage the drive. We are anxious to prevent excesses of the type 
to which notice has been drawn in this House but the instructions must be so 
worded as to make it clear that the Government of India still attach the utrnO!;t 
importanoe to continuing the sman savings drive. 

II~  S. AvtnybUiDgam OheUlar: May I take it that he will place on the 
~ e of the Rouse the instructions when he issues' them? 
The Booourable Sir leremy It&Iama.u: That suggestion will be taken into 

consideration. 

IIr. Sri Prakasa: In view of the fact that licences for guns have been refUEled 
and sh.opi have been closed, of rersons who refused to give mone:v for sl)('h 
purposes, would the Honourable Member kindlv consider .the desirabilitv of 
givina: fairl:v detailed instnJetions to Provincial 'Governments telling them 'that 
the Governm611t of India do not like such particular methods ahd they prefer 
certain other methods wQich the Honourable Member may la:v down specifica.llv') 
fhe Honourable Sir ~e e  'R&1sman: M:v Honourable friend's question 

illustrates the type of matter which has to be taken into consideration before 
lDstractions can be issued. 

. irr. " Pr88ldeDt (The HQIlourablo ~i  Abd',r· RAhim): Nawab SiddiCJue Ali 
Ki n~ 

DEATH OF JAGABANDU SBN OF MAINANDA VILLAGE DUB TO GUN SHOT 
WOUND BY AM1I!RIOAN SOLDIBR 

1492. ·lfawabeSlddlque .&l1 BhaD: Will the Honourable the Home Memher 
please state: e e e  • 

(a) if he las read th'e editorial ofDawfl" dated the 15th March, 1945; and 

• 
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lb) if it, is true th.at the ' i en~~  ~e et  to the Home iniB~  

repht:d to a qutlstion m ~e en ~ e ~ t e e ~ ou the ~ ~ ~ , 

88 follows "Jagabandu-Sen of ~ d  village· m the distJaot of 'IIppera.had 
received a gun shot wound ~ October, .• 17J ~, t~ ~  the gun .. of the 
American soldier and he had dIed on the followmg day ? 
Sir B.1chard TotteDham: (a) and (b). I have Been the e~t i  in questiOQ. 

It seems to have be.en based on a regrettable error by which the death ~  

attri\juted to the fun, whereas it should -have been the gun, of an AmerlCan 
soldier. . • 
Bawab SiddIquI .Ali JthaD: May I know what steps were taken to puulI.h 

the offender? . .• . 
Sir Richard Tottenham: I am not aure of the exact circumttances in whIch 

this regre.ttable incident took place, but I understand that it was a pure acciden!. 
I know that the question of compensation has been taken up. 
Sir Muhammad Yam1Jl Khan: What waS' the "fun" if it was not "gun". 
Thl I~ e Sir Jeremy Balsman: There was no question of "fun". . 
Sir Muhammad Yamin )[han: Did not the Uonourable Member say that it 

is a mi;:t fur the word Hfun"? 
SIr ard 'l'ott.eDbam : No. 

CASES OF UNAUTHOBISJDD ENTRY INTO HOUSES BY FOREIGN AND 

• INDIAN Mn.lTARY MBN • 
'1493. ·.awab SiddiquI .Ali )[han: (a) Is the War Secretar.Y aware that iD 

the Bengal Assembly on February, 21, Sir Nazimuddin, the P e~e , e~~ ed 
to t,jght cases of unauthorised entry into houses by foreign and -IndIan Mdltary 
personnel? .  . 
(b\ Is it true that the Premier atlded that two Europeans III naval umform 

h9.d forced un entry into h'ouse, intimidated the inmates ..,ith revolvers ann 
assa ulted a young ~ n  
(c) Will the War Secretary please state in deta;l what steps Govemmeut 

hR9 taken or propose to take to prevent such outrages? 
IIr. O. II. Trivedi: (a) and (b). Yes Sir. 
(e) I would invite the attention of the Honourable Member to m.v '~  on 

the 1st March to starred question No. 587. 
OUTRAGE OF INDJAN WOlllEN IN CALCU'l'TA STREET BY AMERJCAN f:oLD1ERs 

UN. ·lfawab SIddiqUI AIllDl&D: (a) Will the Honourable the Home Member 
be pleased to state if it is !I. faot that three Indian women were pulled out of a. 
taxi ill broad daylight in a street of Calcutta by three American soldiers and 
driven off in a jeep with two women, hlrVing left behind the third who had 
fainted? 

(b) Is it a fact t.hat these two e e~  women were raped Bnd thrown out 
in AlI.snsoI? . 

(r) Is it tI"ue that this affair was reported to police by a European? 
Iir lUchard 'l'otteaham: (a), (b) and (c). The Government of India have 

no information. I hsve ascertained that no such incident was reporteq either to 
the Calcutta or to 4he Assnsol police. • • 

HARDSHIP UNDEB CENTRAL EXCISE RULES TO BIITEL-NUT GROWERS 
. , AND TRADERS 

1495. ·Srl E. B. JfDaraJa lIegde: Will the Honourl\ble the FiQll.nce Member 
be pleased to state: .• • 

(a) whether he is aware that hardship and harassment are caused by enf ~in  
the Central Excise. Rules in the case of betel-nut growing and trading; nnd 
(b) ,:"hetber permits to grow betel-nut 'palm are being enforced ~ if so, whal 

the fee 18 and whether any exemption is permitted to small growers' if!!O wbo.tio 
the conditions are? '  • 

~e HonoUrable Sir Jeremy Kallman: (8) No. The rules 8(e ~  fiI' 
apphed 8S not to interfere with the growing of and trade in b,tel-nub. 
(b) No pemlit is required for growing' the betel-nut palm. 
Itr. T. ~  AvtnybfJiDPID qhetUar: M8:v I know whether he hB!! received 

Rnv compl8mts of harassment and hardsh'p caused ~ the appli/Btion of thi!l 
nt e~ 

• 
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The BoDoarable Sir .Jeremy BailD'aD: I have heard several e~  in this 
House ~d as 1 said the other day, I "am .. having certain matters mvestlgaled. 

P~ R I NOE BY ·RBSERVE B1NK OF INDlA OF 1UNOTIOltS OF A CBNTRAL BANK 
1496 •• Kr, Akhll-Chandra DaUa:. Will the Honourable the Finance Member 

be pleased to state: .  . 
-(a) whether tht BeRerve Bauk of In~i~ has e f e~ or. IS penormmg all the 
functiuns of a Central Bank for exerclsmg full consohdatlon and control over 
the r.redit of the country?' .  . 
(b) Whether it has submitted definite and final proposals for the extension 

()f the provisions of the Reserve Bank of India Act relating to Scheduled Btmks, 
to all insilitutioQs Rnd persons engaged in 'British India in the businesl! of 
bauking? 
. (c) Whp.ther it hilS adopted and carried out any defhli,te scheme for the 
improvemell.t of the machinery for dealing with agricultural fin8'llC6 and methods 
for effecting a closer connection between agricultural enterprise, and the opera· 
tions of the Bank? ' 
(d) Whether it has adoptAd and carried out a definite scheme for co-ordinating 

the operBt.ions of the Blmk in connectic:m with agricultural credit and it's rela-
tion with all institutioDs engaged in the bUfliness of agricultural credit? 
(e) What particular functions it has assigned to it's Agricultural Credit 

Department and bow they are being perfonned? • 
The Honourable Sir Jeremy Ralsman: (/I) The Reserve Bank of India is 

performing aR fdr us is prncticable the funct:ol1s of a Central Bank assigned to 
it bv the Tleserve Bank of India Act 1934. 
(b), (c) Rnd (<1). The attent.ion of the Honourable Member is invited to t ~ 

Statutory Ueport 8\lbm"itted by the Rank in 193" under Section 55(1) of itR 
Act. 
(e) The functions cJ. the Agricultural Credit Department are defined by 

Se('tion 54 of the Reserve' Bank Ad; RS regards the manner in whioh the\" Rre 
being performed the attention of the Honourable Member is drawn to the 
Annual Reports of the Bank under Section 14 of its Act. 
Kr. Manu Subed&r: Will the Honourable Member explain "'by the Rf'serve 

Bsmk is not engaging any funds in rediscounting and for discounting commercial 
. paper? 
'!'he Honourable Sir .Jeremy :B.aI8man: I answered R question the other day 

on the extent to whioh t,he ReRerve Bank comes to the assistance of 0ther 
ranks .. I am rfl"Ri!l I caTlnot go into details of t,he policy 'in the mutter or dis-
counting various type's of paper. 

Kr. Akbll Chandra Datta: With reference to part (d), so far as the question 
of linking of the indigenolls bankers with the Reserve Bank is concerned, is tbe 
Honourable Member aware that his most distinguished predecess&r, Sir George 
Schuster was very strongly of the op:nion that this is one of the greatest pro-
blems of India ;md that unlelm it was solved-in ot,her words, unless the indh?en-
ous banlsers were linked up wit,h the Reserve Bank-it was impossible for 'the 
Reser"e Bank t,o perform its functions as a central Bank, namelv, full contl''ll of 
the currencv and credit of the countrv? . 

The H~ e Sir .Jeremy R ~  I am aware that that ~  the attitude 
of the Qovemment, of Ute time. But It good deal has happened since then end 
vapOUR effortR hRve hilLIle made to find a solution of this diffi It ~ e  'l'he 
report of the bank that waR PllbliRhed in 1987 gives some indication of the diffi-
culties then encountered and the proposals of the bank to tleal with them . 
. Kr. Manu Subedar: Will the qwestion of the linking up of the indigenou9 

• banblrs with thf' Reserve Bank be included in the conRideration of the Ranking 
Bill b:v the Sel('ct Committee? . 
The Hononrable Sir Jeremy ltal8man: I think the Committee would be 

nde t in~ a. Vt9l'\" diffieult problem. AF. far as I remember I said at the time 
when I introihwed thAt. Rill t,hat t ~ Bill did Dot seek to tackle that particular' 
problem e~  tot wllJl t()() diffiC'ul' to he deldt with ewithin the scope of IIllcb 
It meaRUle. -

• 
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llr. Akhi1 Ohandra Datta: Ian't it II. fact that the greatest problem accOl'ding 

to ~i  George ~e te  still remains unselved and all attempts have been given 
up jp thllt direction sin,ce 194H .' •  • 
The JI ~ Sir .Jezemy RaiuDan: It is a. fact that 'there are problems 

unsolved but that has not been for lack of" eftorts on the part of the Bank. 
Dr. SU Z1a Uddin Ahmad: With reference to part (01 of. the question, may 

I ask whether the Reserve Ba.nk has reserved a certain amount 'for the develolJ· 
ment of rural Meas by giving grants to rural banks as dem&nded during the dia 
cuss;on on the Heserve Bank and agreed to by the Government '? 
The BoIloura.ble Sir Jeremy :aN81DaII: I should require notice of thai 

question. . 

PERFORMANCE BY RESERVE BANK OF INDIA. OF FUNCTIONS OF A· CENTRA.L BA.NK 

1497. '*M,r. Akh1l OhaDdra Datta: Will the Honourable the Finance Member 
pl('llse st,ate whether the Reserve Bank is 3t present a. e e ent ti ~ of Agrioul-
ture, Trade, Industry and other business interests of India and whether it con· 
forms to the ideal of a Central Bank so far as the representation on the control· 
ling administrHtion of the Banks iL' concerned? 
The BODourable Sir Jeremy R&ismaD: The question is not quite clear but if 

the Honourable Member has in his mind the representation of agricultural and 
~t e  interests on the Local Boards of the Bank, I would invite a re:ference to 
the provif':O to section 9(1) of the Reserve Bank Act. ' 
10'. Akhil Chandra Datta: Is it a flwt that the number of shareholders of 

the Retierve Bank is very fast decreasing and the bank is really coming into the 
hands of a group of shareholders and therefore it haa ceased to be representative 
of all interests in the country? • 
The Bonourable Sir .Jeremy Raiam.an: The Honourable Member, I am 

afraid, is trenching very much on matters which can only be said to be expres· 
sions of opinions .  .  .  . • 
Kr. Akhil Ohandra Datta: It is a fact, not an expression of opinion. I can 

give the figures. 
The Honoura.bllJ Sir .Jeremy Ra.ismN!: ., .  . But 1 seem to remember that 

'fOome Leg:slation was undertaken in order to try and correct the tendency to 
which he referred. \ 
Mr. A.khll OlIancira D&t.t&: Do the Government contemplate  any action to 

restrict this tendency of the Bank going into the hands of a selected group of 
people. 

The HonOUrable Sir .Jeremy Jl.a.tsma.n.: Government have at present-no plans 
for altering the cOllstitution of t,hc Board of the Reserve "Bank. 
Kr. T. S. AviDa&biJ!ngam Ohett.i&r: May I know whether this fact that the 

s!Jares nrc being concerned by a few individuals has come to the notice of the 
Govemment? 

(No answer was given.) 
Kr. G. W. TyIOll: Is the Honourable the Finance Member aware that the 

shures of the Ballk ure. betting into the hands of a few people in BOlPbay alld 
that the Bombay "egister is expanding very rapidly at the expense' '~f' the 
Calcutta and Madras registers. 
The Honourable Sir .Jeremy RalIman: Yes, Sir, there is a tendency. I can. 

not remember exactly at the moment, but I seem to ~ e e  tilat ~e brought 
before ~ i  House II mCaRlIre in order to counteract ts:> some extent its' effe~t on 
the voting power. 

EXUUNING OF WORKING OF RZ8ERVlII BANK OF INDIA. 

U98. *Kr: Akhil Ohandra Datta: Wilt thp. Honourable the Finance Member 
plNIRe RtRte If Govl'mment propose to examine thE' working of the Reserve 
BUl!k Rnd tRke st-eps for making suitable amendments in the Reserve Bank of 
IndJa Act. 1934? 

'l"be ~ n e Sir .Jeremy BaUman: Government is i~ close touch with 
the working of the BRpk and ~f the Re ~e Bank Act an<\ amendments to the 
Act art! mAde whenever found necessary. •  :  ' 
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FA.CILlTIBS BE IMPOBT OF MAchINERY, ETC. • 

1499 ... Sr1 K. B • .T1D&raja Belde: Will .the l:{onourab!e the "Finance Member 
btl Rleased to state: • • .  . 
(Il) whether he has seen the following passage in -the pre8ldentlal ,speech 

delivered by Sir M. Visveswarayya in the Fifth All-India Manufacturer ~ Cou-
f«rence in New'DeI.hi on 24th February, 1945 (page 9): "what is needed ~ t.ha.t. 
the people of this country should ha:v.e ~e same. ~~e~  to import machJ!lery, 
to deal with foreign exchange, to obtam freIght facIhtJes In the ~ 'I ~ man!ler and 
to the same extent sA the Dominion of Can'llda and Austraha are dOlUg at 
e ent ~ . 
(b) the'diifer"nce between the liberty enjoyed by the Government of India. 

and that enjoyed by Governments of Austr!llia alld Canada; ,and 
(c) whet.her the Honourable Member ~  ~ e  bargained. ,on behalf of ~

ernment of Jndia to obtain the !Jame faCIlities as are enjoyed by DomiDlon 
Government·s; if he has done so, with what -results? 

'l'b.e JlODOurable Sir .Jeremy Bataman: (a) Yes. 
(b) and (c). India is, in these matters, in exactly the same position as the 

Dominions. 
A dillerence ariBes, however, in the case of Canada from the fact that she 

is outside the sterling area, and her exchange problems are therefore' of a dif-
ferent character from tho!le of the other Dominions. 

Cows, ETC., KILLED FOB MILITA.BY PURPOSES 

1500 •• JIr. Bam BaraY&D StDgh: Will the War Secretary be pleased to state: 
(u) the total number.and.also separately the nJlmber of COWl!, sheep and 

~ t  killed through-out the country for military purposes since 1989; 
(b) the total number and also separately the number of these anim8'ls killed 

for the same purpose at· RlWlgirh in the Hazaribagh District since 1989; and 
(c) whether he is aware of the fact thllt t e ~ is a great dearth of milk and 

bullocks for agricultural purposes in the districts round about Ramgirh; and if 
he propose to take any steps to remove these difficulties of' the agriculturists 
there? 

1Ir. O. II. Trivedi: (a) I am unable to give figures showing the number of 
cows slaughtered since 1989, but the number of cattle slaughtered for military 
purpose during the five years from t ~ beginning of 1940 to the beginning of 
1945 is 859, 220. Similarly I aIn unable to give separate figures for sheep :In(l 
goats but the total number of both slaughtered during 1942 and 1943 was about 
20 lakhs. 
(b) Information is being colleoted and a statement will be laiel on the table. 
(c) Government are aware t.hat in some parts of the country milch cattle 

and bullocks for agricultural purposes are not available; but they have no gre· 
ciflc information about the position in the districts round about Ramgirh. Pro-
vinces have taken steps to prohibit the slaughter of useful cattle and steps Bre 
being taldl to advise the cultivators to conserve their livestock. 
~  ~  Subt4ar:. D?Ss lhe figure include those slaughtered by the min-

tary In their owu ot'gaDlsatlOns and also those killed by mmtarv 'contractors tQ 
supply meat? • 
lIr. 0. "  . ..rrlvedi: It is A complete figure: it includes every t,hing. 

• • INTERNAL CENSORSHIP 

1801. -Sir Abdul JIaUm Ghumavt: Will the War SeOPeta\'y please state: 
(a) whether internal letters are ~i  being censored by the examiners of 

eensor$ip; 

(b) 'whether it is not a fact thnt the internal censorship was instituterl at a 
timll when J llPanese aggression over India was imminent; 

, .<c) having. regafd t? the fact t11;at tJie situation t n~  chang1!d, whether 
It IS ·not pOBSlbleto wIthdraw the mr.rnal censophlp, ,hich is causing undult 
deJay. in the ~i t ~f e~e  hy the :fttdian public and af:iimel causes de i~  
of letters to wrong addresse\: 
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(d) the amount of expenditure incurred 011 the establishment of the depart-

D.E\nt in charge of internal censorship ~ and • 
(e) whetlber he ha.s coruftdered' ~ e saving in expenditure that woul4 result 

if the department is now abolished? • 
Kr. O. M. Trivedi: (a) and (b). Yes, Sir. 
(c) Although an invasion of India is no longer imminent,' the need for secu-

rity is now even greater than before, 'lince India haa become an important base-
for operations against the Japanese. 

(d) I regret that it is not possible to give separatsly the eIpenditure incurred 
on inland censorship, as the total staff available is employed to the best advan-
tage on censorship of both inland and foreign correspondence. .. 

(e) The continued breaches of security detected in the course of censorship 
provide ample evidence that the saving which would be effected if inland cen· 
lIorship were abolished would be more than offset by the increas8d. loss of life ot 
our sailofS, soldiers and airmen which might result therefrom. 

Sir Muhammad Y&mID B.lw1: May I know whether this internal censorship, 
111 considered to be necessary at, this time when there is no internal danger and 
the censorship has got no efJect on the military? 

Kr. O. M. Trivedi: I ha've given the answer that India is an important-base-
of operations against the Japanese. The plans, etc., are being made here; so also-
the preparations for the offensive. . 

Sir Muhammad Yamin Khan: What is the idea in having this internal cen· 
sorship us for instance censoring a letter going from Delhi to Meerut and com· 
ing from Meerut to Delhi and the-letter being exchanged from one envelope to-
nnother? ' 

Kr. O. K. Trivedi: I would invite the attention of the Honourable Mem· 
bel' to the press communique which was issued on the" subject on the 13th April. 
1944, of which I will be pleased to give him a copy, That will show how :md: 
Why th;s censorship was necessary. . 

Sir Kuhamuiad Yamin][han: Did the Honourable Member read the part 
relating to this in -,:n.y speech on the Finance Uill? 

(No answer was given,) 

ARREST OF MR. PATANAIK A Pn.oT OF THE NATIONAL AIRWAYS 

U502. *1Ir. Abdul 'Qaiyum: (a) Will the Honourable the Home Member-
please state under what circumstances and for what offence was Mr. Patana.ik. 
a pilot of the National Airways, arrested in Delhi and detained, and for how 
long he has been in detention? 

(b) Is it a fact that he has lost fifty pounds in weight and that, he is serious· 
ly ill, and if so, in which hospital is he being taken care of, and what :s the 
lateRt medical report about his health? 
(c) Has any applica£ion been made for his release on account of his health 

nnd on account of the fact that Government investigations did not d1s"close any 
serious reason for his detention? 
(d) What kind of record of service and competence did this man have ~  B 

pilot, and whether his work, when he was working., for the National Airways, 
was considered efficient and satisfactory? " " .' 
Sir Bi:Jhard TotteDh&m: (a) The Honourable Member is referred to the 

e ~ en to M'l", Krishnamachari's question No. 860 on February 19th. . 

\b) Mr. Patanaik was admitted into "the Mayo Hospital, Lahore" on March 
~t , complaining of pain in the abdominal region. X.ray examinations ''have so 
far failed to indicate anything seriously amiss, but he is still under observation 
and further tests nre being carried out. . 

(c) No application has been made for his release on account of his pMleDt 
illness, but the questiPn will.of course ~e considered if tQ,e qtate of hie health 
renders it advisable. Government cannf>t accept the' t te en~ that their in· 
vestigations did not disclose any serious reason for. his detention. 



:2296 LBGlSI,.ATlVE ASSBMBLY t2ND APRIL 1945 

(d) M.r. l>atallllik was 110 very efficient ~ t and 4id ~ d work for Indian Na-
tional Airwuys, but his record was not e~ e  unbleDllshed. .  ' 
lifo' Abdul Qalyum: With reference to paM. (c) ~f the questLOn, may I know 

if any, application demending his release was received on ground other than 
ill health? . ,. 
Sir lUch&rd 'l'o\teDham: Applications have been received in the past not on 

:grou\lds of heulth.· • .  .  . 
JIr. T.  T. KrlAnamMbari.: May I as)t the Honourable Member If the wife 

of this detenu requested the Home Member for_ an interview and ~et e  the 
interview was granted?' 
Sir lUch&rd TotHDh&m: Mrs. Patanaik has had an interview. 
:Kr. T. Tl ][r!"\Dmacb.ad: Did she make any representations to the· 

Honourable the Home Member? 
Sir lUchaM Tot.teDh&m: Yes. 
1Ir. T.  T. KriMD&1pNbP1.: What was the result of those representations, 

mav I know? • 
'SIr lUchard TotteDham: The representations are under consideration. 
Kr. Abdul Qa.lyum: 111 it a fact that Government investigations did Dot ru.. 

·close RIlCh 11 case as could be brought before a court of law? 
Sll Blchard TotteDll&m: No, Sir. 

Mr. KaDU Subeda.r: In view of the fact that Mr. Patanaik is an efficient 
pilot, will Government make use of his services by releasing him so that he can 
be well Illi soon at; l'0ssible? 
Sir Btchard TotteDham: I can assure the Honourable Member tha.t his qua· 

lities as a pilot have been taken into veryooreful consideration by the au tho-
l'ities conce.med.' . 

lIB. VIDYA RATAN'S ApPLICATION FOR SANOTION TO PROSEOUTE SUB·INSPECTOB 
• UDIlUI SINGH 

fl503. *JIr. J[&llaIh Blhal1 Lall: Will the Honouruble the Home Member 
be pleased to state: , 
(a) if it is a fact that one Mr. Vidya Ratan of Shahdara Delhi applie,d for 

obtaining the consent of the Governor General in Council under Section 
270(1) of the Government of India Act 1935, for instituting civil and crimipal 
proot'edings against  Sub.Inspector Udham Singh of the Punjab Police for i~ 

having fabricated false evidence and having launched a malicious prosecution 
against him; 
(b) if it is a faot that the Governor General in his discretion was pleased 

to grant consent under two separate orders one for the institution of civil 
proceedings by Vidya Ratan against Sub-Inspector Udham Singh for compensa-
tion fol' alleged malicious prosecution and. the other for the institution or 
criminal proceedings for alleged fabrication of false evidence and launching mali-
cious prosecution; . 
(c) if it is a fact that the said Vidya Rata.n applied in December, 1944, to 

the Dep-at:y' Commissioner, Delhi for relaxation of restrictions. imposed on him 
to enable him to pursue civil and criminal proceedings a.gainst Sub-Inspector 
UdhnlIl Sing1); 

(d) if it is a fact that .no orders have been passed on the above pet.ition of 
id~  Ratan' b:v the Deputj Commissioner; 
(e) if it is not a fact that the courts, where the suits are to be filed, are 

beyond the limits of restrictions within. which Vidya. Ratan is confined; and 
(f) if Government propose to remo-ve restrictions at least to enable him to 

gb to CQurt and to the lawyers? 
Sll B.ichlrd TotteDham: (a), (b) nnd (c). YeR. 
(d), (e) and (f). T nm informed thnt the Depnt:v ('ommisRioner told Mr. 

i ~'  Ratan some ';;ime ngo that· his restrict;on order would be relaxed 80 as to 
allow him to nppenr in court when ne~e n  

• ••• 
t Answf'r 1.0 til. que.tion raid on thp table, the qupstinnf'r heing ab8ent . 

• 
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REQUISITE QUALIJ'lC:ATION OF A SOHlIDULED BANI UNDO SECTION 42 

OF THE R.l:SEBVE BANK OF INDIA ACT. 

~  ·Kr. Akh1l ObaDdfa D&itcL: Will the Honourable the Finance Uember 
be pleased to state the requisite ~ ~ n of a SchMuled Bank under Sec-
tion 42 of the Reserve Bank of Indio. Act? 

!"he Honourable Sir Jeremy Ralsman: The requis:te qflalificutions are stated 
in sub-section· (6) of the section mentioned by the Honourable Member. 

REQUISITE QUALIFICATION OF A SCHEDULED BANK UNDER SECTION 42 
OF THE RESEBVE BANK OF INDIA AC't' 

1505. ·Kr. Akh1l OhaDdra Datta: (a) Is the Honourable the Finance Memuer 
aware of the manner how the Reserve Bank at present 8alculates the va.lue 
of Paid Up Capital for the purpose of Inclusion and Exclusion of Scheduled 
Ballks under Section 42 of the Reserve Bank of India Act and how the 
Reserve Bank used to calculate this for some years immediately after the 
ennctmeat of the Reserve Bank of India Act? 
(b) Are Government sware of the Reserve Bank 's inte et t~ n of the words 

Paid Up Capital in Section -42 (6) of the Reserve Bank of India Act? 
(c) Have Government issued any instructions to the Reserve Bank on this 

quest,ion? 

• (d) Do Government propose to consider the desirability of obtaining the 
()pinion of the Federal Court in the matter? 
The Honourable Sir Jeremy B&l8man: (a) Yes. 
(b) Yes. . ., 
(c) Yes. Government have instructed the Bank to follow the mterpretatlOn 

now being followed. • • 
(d) No. 

Mr. AkhU Obandr& Datta: Is it It fact that from 1934 to 1940 there was one 
interpretation of the words 'Paid up capital', and that in 1940 Government 
decided to put a different interpretation on them, and that these two interpl'e-
tations are ~t nti  different? . 
The Honourable Sir Jeremy' Ral8DU1D: It is a fact that prior to 1940 the 

words 'aggregate value' in Section 42(6) were held to Il}ean book value. In 
that year, on the advice of the Advocate-General, the interpretation of that 
term was changed to real or exchangeable value. Some of the ba.nks which 
got into the schedule under the' original interpretation, could not stand the 
test of the second interpretation, and they have had to be inspected in order 
to see whether they should not be excluded from the list of Scheduled Banks. 
Mr. Akhil Ohandra Datta: Is it within the rights of Government to ttn~e 

t.he interpret.ation of a section nt their pleasure without making any amend-
ment of the Act? 

The Honourable Sir Jeremy ltaiaman: This is a matter in which the interest 
of the public was also closely concerned. It was obviously impossible for the 
Reserve .Bank to. take the capital at a book value which has no rel&tiQn whatso-
ever to Its real value, and which meant that the criterion which the e i~
ture had deliberately included in the statute became entirely worthless. 
Therefore, it seemed to the Government of India that the other interpretation 
should be adopted. .' • 

Kr. Akh1l Oh&ndra Datta: Are Government a'\f'are that the two inM'rpreta-
tions are fundalllentally different? 
The Honourable Sir Jeremy It&iBman: Government are awa.re that the re-

quirement that the aggregate value of 'capital and reserve should be of the 
real -yalue or exchangeable value of Rs. 5 lakhs as opposed to book ·value is 
certamly a. more realistic and stringent criterion. 

JIr. Akbll Ohandra Datta: Then amend the Act. • 
Kr. Jlanu 8ubeclar: Since these are cases of hardships, will Government 

consider giving theseo people. some time: to adjust themselves and bring up the 
real value of the 8F;sets to the Bmit required. by the· Act? ' 

~ 
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The Honourable Sir leremy BalJIman: That is precisel! what has been 

done by the Bank. 'fhey have ~ e  the baJ?-ks concerned tune to conform to 
the new inte et ti ~, but certaUl banks .li&.ve ~en unable to conform, no 
mattpr"how much time'was given, that is to say, they were fundamentally 
ullBound. . •. 
Jlr. Akh1l OhancU.a Da.tta: Is it 0. fact that on account of war development 

and ·consequent increase of prices banks have been unable to conform to this 
in ~ et ti n, Bnd that the same ('onditions still continue, namely war deve-
lopment and consequent infiation of prices? . 
The Honourable Sir ieremy Ballman: On my understanding of the matter 

the Reserve Bank has given the utmost reasonable latitude to banks to con-
form to reqllirements, and in doing so, they have taken into account t,he 
abnormal conditions at the present time. But they cannot allow conditi,ons fO 
continue indefinitely which are at variance with the requitements of  !mund 
banking. 

CONSTITUTIONAL DEFECT RE MILITARY PENSIONS RULEf) ~ 
1508 •• )(r. 'Ram Barayan Singh: (a) Will the War Secretary be pleased to 

refflr tv his answer to Starred question No. 490 of the 22nd February, 1945, 
and state the statutory authority for dealing with the ~ e t of 'Federal 
Pensions' falling under item 9 of the Legislative List No. (1) Government. "f 
Indi8 Aot 1985, in aecordance with the rules contained in the pension Regula-
tiolls for the Army in India (1940 Edition) instead of under a law passed b.v 
the Indian Legislature? 

(b) Hav.e these rules been published in' the Official Gazette? 
(0) Wby the particular flection of the GovQl"D1llent of India Act, 1985. under 

which these regulations bave  been compiled, has remained unstated on the 
title page or elsewhere in these Regulations? . 
(d) Does he propose the pUblication of these rules in the Official Gazette, 

especially the rules which authorise "deductions", "stoppages" and "forfei· 
tures" of Military rewards, reductions in Milibary pensions payable or eamei 
by length of service, withholding of pensions payable to heirs of .deceased Indian 
soldiel"S', whose death is brou!.{ht about by aceidsntl! while on "active service"? 
Xr. O .•. ~  (a) As indicRted in my answer to starred question 

No. 490 of the 22nd Februory 1945, the executive authority Yflsted in Governor 
Genernl in COllncil by the Government of India. Act, 1935 extends to the regll-
lation of the payment of pension!'; to, or in respect of, persons who have served 
in Hill Majesty's forces in Indin, nnd the Pensions Regualtions referred to by 
the Honourable Member have been made in pursuance of that authority. It 
is not necessary and in the opinion of Government would be entirely inappro-
priate to t~ Legislation on this subject matter. 
(I,) No, Sir. The Regulations have however been published in book form 

and may be obtained from the Manager of Publications. 
(e) An." such citation would hnve been out of place.-
(n) No, Sir. 
Ilr. ltaln Barayan Slqh: In t ~ answer which has just tft>w been referrefl 

to by the Honourable Member, he Rain that the question of pension is Qot R. 

m.lltter of right, but that it is!l mntter of gift or bounty. I want to know 
net, ~  t.he HononrRble Membpr st,ilI hold!'; that view. 
lIlr .. O ••• Trivedi: I ~d that pension is not a matter for legislation an,) 

I hold that, view still. ' 

STTSPBNSION OJ' CERTAIN PRINCIl'LES RB ELIGmILITY FOR Wa PENSIONS IN 
• THE CASE OF INDIAN PBRSON:Nll:L 

160'1. ··Mr. kill Barayan Slqh: {a) Will the War Secretarv be plea sod tf) 
stat!.' if it !s a filet. that. the prineiples ('ontained in . the Commnnd 
Paner No. 6459 of July, ]948 issued by' the Home Government with regard tic> 
t'lildbility of War P\nsions, have been' 'suspended for the purpose of applyinlf 
them to Indian Pel'llonnel pending furtlter in t ~i n  ~ted to Indian condi-
tionA reAwting ~n n~e e  delay iJ! the grant of death and disablement 
pensions? • 
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lb) Does he propose to lfyon the table of the House a copy of these 

changes B it~d to Indian conditions"? 
(c) Will he please state .his aathority for modifying or for de ~tin  from 

thb principles enunciated to in the Command Paper refened to in (a) unaer the 
guise "suited to Indian conditions"? ." . 
(J) Does he propose the grant of interim War Pensions fending formal sanc· 

tion thereof? . • 
Itr. O ••• Trivedi: (a) No. Sir. 
'(b), (c) and (d). Do not arise. 

STOPPING OF "JANGI INAMS" 

. 1508. *111'. Kam Barayan Smgh: Will the War Secretary be ple¥ed to statt!: 
(a) whether it is a facti that 'Jangi Inams' tenable for two lives, originally 

88nctio.ned on account of distinguished and loyal services in the last war by tte 
Governor General of India, have been stopped without any notification in the 
Controller's Pension Circular and without previous orders of "the Governor 
General of India in exercise of his individual judgment as required under Se ti ~ 

800(2) of the Government of India Act, W85; 
(b) whether he proposes immediate continuance of these Jangi Inams to 

the legal heirs for the second life; and 
(c) whether he proposes the continuance of these Jangi Inams with full 

arrt'ars from the date of stoppage in cases in which the stoppage has been 
ordered by a non-judicial body without making referenoe to customs of tht:l 
holder's commimity and to the Law of Inheritance and Succession; if not, ':Vhy 
not? 
Itr. Ram 0haDdra: (a) I know of no case in which a "Jangi Inam" has 

been stopped in nt e~ti n of the conditions under which it was granted. 
(b) and (0). Do' not '¢se. • 
IIr. Ram X&l'&y&l1 Singh: May I know if the Honourable Member will 

inquire why "Jangi Inams" have been stopped?' " 
lIIr. Ram Ohandr&: I do not think it is nceessary to make any inquiries. 

No such CBse has come to my notice. If there is any such complaint it will 
{lome to the not'ce of the Indian Soldiers Board who will go into it and come 
to 1\ definite decision. 
IIr. Ram Xuayan Singh: I said in my question there are cases like tbiR. 

I wtlnt to know whether the Honourable Member will inquire whether there is 
any case in which "Jangi Inam" has been stopped. 
lIIr. Bam Chandra: If the Honourable Member will give any insta.nce in 

which thE; "Jangi Inam" has been stepped in contravention of the conditions 
under which it was granted, I shall certainly be glad to inquire into it. 

PRoVISIONS RI/J FOBJ'EITUBBS 01' PA.Y AND ALLOWA.NOB OF.AJu.iy PlmsONNJ:L 
ON AOTIVE SERVIOB . 

1J509. -Itr. Ram Xuayan S1Dgh: Will the War Secretary be pleased to state: 
(a) if he is aware that Section 48 (h) (g) of the Indian .Army Aot has been 

worded "on active service forfeiture of pay and allowance for a . "eriod not 
excfeding three ftlonths", and that every forfeiture is subject to oonViotion hy 
a Court Martml; jf he is also aware that in the Pay and Allowance Regula-
tions for the Army in India, both these restrictions have disappeared, and 
forfeitures of over fifteen years of service have ee~ ordered by a non-judicial 
body; • 
(b) whether there has been any statutory authority for the f fe~t e , 

Teferred to in ~ above; and 
(c) whether he proposes revision of cases referred to in Ca> above? 
lIIr. O .•. Trivedi: (a) As regards t.he first part, the answer is ~  :As 

regards the second part;, however, I fear I do not follow the Honourable Mem-
ber's general reference to forfeitures of over fifteen years' service being ordered 
by n non·judicial body under the Pay and Allowance Regulations for the Army 
in India. If the Honourable Member will Ip.t me have a specific instance, I 
will b? glnd. to ~ enquities. 'J 
(b) and (c). Do not arise, in 'f'iew ~ my reply td part (a). / 



2800 LSOIS.,aTIVIl A,SSBlOLY [2ND APBIL 194/) 

PLAB J'OB EqUALIZATION OF DISPARl'l'IES <IF RBMUNEBATION FOB 
AGBICUITURAL AND lNDUSTBUL CUSSES • 

1610. -Pro! ••. G, Bup: Will the Hon()urabftl Member for Planning and 
e ~nt  be pleased" to t~te  .• • .  .  .  . 
(a) if It 1S one of the obJect1ves of 'Post-War .PlannlDg to mInlmlSe t.he 

e ~nt disparities .in.the income and wealth of agncultural ~  on one slde 
and industrial and commercial classes on the other and to equabse the remu-
neration to be got unit for unit of labour contribution made by the people I,y 
the plough and the mac\Vne; and 
(b) if the answer to (a) be in the negative, what the policy 0.£ o-overnulf'nt 

regarding the. prevailing inequalities of remuneration for agncultural and 
industrial classes is" 
The BOIloarable Sill' Arde8ll.lr Dalal: (a) and (b). It woUid he one ()f t ~ 

objects of post,war planning to reduce the e ~nt marked i ~t  in t ~ 
income of agricultural lubollr liS compared wlth that of mdustr1lil.1 labour. 
\,'hile it is not. practicable to equalise the remuneration of all clesse!! accord-
ing to unit for unit of labour contribution, the successful execution of the 
agl'icllitural and other plans now under contemplation should tend towurds 
reducing the disparity. 
Prof. If. G. :B.&1l,a: Will thig he kept in mind by the Post-War Planujng 

and Development Department and its Panels? 
The Honourabl. Sir Ardeah1r Dalal: The object is to reduce th'e very marked 

disparity, but we do not say that we shall arrive. at an equalisation of agricul-
tural and industrilll incomes. 

MILrUBY PUNl8lDlBNT"OF BBDUCING TO LdwER RAJ:I'K FOB CERTAIN CORPS 

1611. ·Sri K. B. '1D.arala Beide: Will the ~  Secretary be pleased to 
.tate: 
(a) whether it is a fact th'at 'lictive rank', 'relative rank' and rank Bs;;igllOd 

to Viceroy's Commissioned Officers attached with Camel Corps, Bullock Corps, 
or Labour Corps serving in 'active service' areas overseas, .Waziristan, or 
Baluchistan, in the last War, although duly notified in Army Lists, or Daily 
Order Part II or other regimental records, have been reduced, without t!l.king 
recourse to Court Martial, to a rank next lower (and in some cases to the lowest) 
to the one which had actually been assigned to the individual and had been 
carried by him right up to the date of demobilization or the date of inv(.}id-
ment of the rank-holder on medical grounds; 
(b) whether for the infliction of punishments in (a), any jurisdiction had 

been vested in the Controller of Military Accounts or the Military AccouuLa.nt 
General or the Government of India and whether any law or Anny Instruction, 
in justification and validation of these punishments, have been made; 

(0) whether he is aware that revision of these punishments have been 
refused and petitions submitted to the Governor General under the provisions 
of SectioQ ~ (2) (d) of the Army Act have been with-held and names of 
the individuals, who wrote such revision-petitions for the vic\ims, have bl'en 
demanded; and 

(d) whether ~e proposes immediate revision of these cases taking the in f n~e 

within brackets as referenc\l [Letter No. G2/14913, dated the 17th February 
1948 of the Deputy C nt ~ of Military Accounts (Pensions) to the addr9s8 o'f 
the Officer Commanding 16th Punjab Regiment)? 

JIr. O .•• '1'Tlftd.l: (a) and (h). I regret I do not-nde ' t~nd the Honour-
able Merpber'R reference to "active" and "relative" ranks. If the ranks !'efer-
N'!d t~ hy him are equivalent to the "acting" rank granted during this w&r, 
the Commanding Officer is competent··to deprive a Vicerov's Commissioned Offi-
cer of Rcting rank. This is done administratively ani is not a 'PllDiRhment. 
P ni~ ent  can on\, he awarded to Viceroy's Commissioned Officers in ac-

d n~e with the Incijan Army ~ t Rn<t for thiR ~ e veither t ~ Controller 
of Milltary ~t  nor the M1htary !ccountant General has any powers . 

• 
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te) As regt!.rdtl the first ~, II. Viceroy's Commissioned Officer has no ~i~ t  

of complaint ~nde  Section 180(2) (d). ~ t~e Army Act, but· when a. petition 
\l:i (Subwitted under un ine ~ t e~t n, It IS returned to the compl1uno.4t for 
correct sub!llisiion. As regll.Ids the second part, if the. llonourable ~ e
CUll quote Il specific illstunce of this nllPtul'tl, 1 shall be very glad to muke 
enquiries. • 
td)  I ht!.ve not seen the ltltttll' in question but have called' for a copy it" it. 

If the cuae of this letter has not been covered by ,the answers to parts (a) to 
(e) .above, a statement will be laid on the table in due 0 course. 

RuuS'AL TO BKVIBE CASES TURNED DOWN BY AUTHORITIES AT GENERAL 
liJU,DQUABTEBS 0 

1612. ·Sri It. B. JiDaraja Ileade: Will the War Secretary be pleasf\d to, 
state: 
(a) whether it is a fact that there has. been a persistent. :efusal to revist;I or 

review caBeS, once turned down summarily by the authorities at the General 
Head Quarters without hearing the adverse party and without reference to 
post-war instructions contained in Arrn,y Instruction (India), ~ of HJ~ , 
Government orders on the Itecommendatlons of the Informal Committee on War 
Pensions and Amendment No. 13 of 1941 to Pension Regulations; and 
(b) whether he proposes any action taking letter N:o. G3/16455, dated :he 

6th March, 1945 from the C.M.A. (P) Lahore to the address of the OtDC'er 
Incharge LA.C. Records as an instance for the allegations in (a)? 
JIr. O. Il. Trivedi: (a) and (b). Tt is not clear to me precisely what type· 

of case the Honourable Member has in mind, but T assume that. the letter from 
the Controller of Military Accounts and Pensions to which he refers, is the' 
guide. My attention has not beenodl'QWll previously to that letter; I have cuI· 
led for a copy of it, and will lay a statement on the table \,n due course. 

DISCRIMINATION AS REGARDS SPECIAL RATE OF PENSION TO VICEROY'S 

COMMISSIONED OFFICERS, 1l:TC .• 

1618. ·Sr1 It. B. JlDar&ja Hegde: Will the War Secretary be pleased tu 
state: •  . 
(a) whether i5 is 8 fact that special rate of pension payable in accordance 

with the Sehedule given in pam. 206 (II) (b) of the I'uy and Allowance Regula.-
tions for the Ai"lTlY in Indiu, to Vicero,v's Commissioned Officers ,u:d Ilon-
Commissioned Officers, has been refused after discharging them with the order: 
!'Service no longer required" while under similar circumstances the I'Qte ~f 
pension to officers and Non-Commissioned Officers, subject to Army Act, hBa 
remained unaffected: 
(b) whether there is any statutory authority fOr this discrimination: and 
(c) whether he proposes to remove this discriminatIon; if so, when and how? 
JIr. O. II. Trivedi: (a) I am not aware of any case in which a special pen-

sion admissible to a Viceroy's Commissioned Ofticer and Non-Commissioned' 
Offi ~  under t ~ provisions o! ,Paragraph 206 (II) (b), read with paragraph 198, 
P{'I1SlOn RegulatlOnii (Hl28 edItIOn) has been refused on the ground of discharge 
on account of "services no longer required." •• 
(b) and (c). Do not arise. 

DISCRIMIlUTION AS RlIlGARDS "STOPPAGES" ETC., IN THE CASE OF 

INDIAN PERSONNELS OF HIs MAJ'ESTY'S· FORCES 

tlS14. *Sri E. B. Jinaraja Ilegde: Will the ~  Secretary be °pleaaed to 
state: 
(a) whether i~ is a fact that "stoppages", "forfeitures", and "deductiolls" 

over .and above those specified in thp. Army Act, Indian Army Act and the W Ilr 
PensIOns Acts, 1915 to 1920. have been incorporated in paras. 569, 5iO. 578, 
notes to para. 5Q1 (II), 611, 620 and sub-paras. (i), (ii), (iii) (iv) and (v) to 

.', para. 680 ?f the Pay and Allowance Regulations for the Army in Tndia Blld in 
. e n~  subsequent regtJlation" and theRe 'deductio.,,· etc. have. ~e n 
enforced III the case of the tndian PersonnelR aR distinct from Non-Indian 
Pen.olll'l,1 of nis l\{ajfsty's l'4lgular fore"': and o. •  . 

t .. \nIlWllr to this 'Junstiun In;d on the t.able, the queatiqper having exhalUl'ted hi8 quota. 
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\h) whether he proposes to remove this di ~in ti n  if not, why not? 

Jlr. O ••• Trivedi: (a.) 1 fear 1 have u.ot been able to follow the Honomable 
Membel" b teferences to the Pay and Allowl1llce Degula.tions for the Army in 
India, • In the cunerit ~diti n of these Regulations· none of the paragraphs 
,quoted by the Honourable Member 'retates to .. stoppages", "forfeitures" or 
"deductions", except possibly varagraph 630, which provides for the withhold-
ing bf reserve pay·trom reservists in certain circumstances. I may. however. 
assure the Honourable Member that thy provisions of the Anny Act and the 
Indian Axmy Act, in so far as they are relevant, have not been modified by 
departmental rules and regulations to the detriment of Indian as opposed to 
Don-Indian personnel. 

(b) Does hot arise in view of my ag,swer to (a). 

STOPPING OF DIU.TH AND DISABLlIIMIIlNT PBNSIONS, JANG1 INAMS, ETC •• 

+1616. -Bri.l'. B • .JlDalaj& Bea4.: Will the War Secretary be pleased to 
.state: 
(a) whether it is a fact that death and disablement pensions, Jangi [nllills 

.and Military rewards including Victoria Cross Allowance, once notified in : be 
Controller of Military Accounts' Pension Circulars have been stopped witlJOllt 
issuing a Counter Pension Circular and the Pension Certificates have been taken 
from t.he possesslon of the respective pensioners or heirs to thOSe recepievt! 
while revision petitions have been prejudiced because the referenr.e colltain.?cl 
in those pension certificates taken back by t.he authorities could not be p:-o-
-duced by the pensioner or by the heir to t,hese pensions: and 
(bj whether he proposes to lay down a definite procedure for the revision c;f 

such Cases doing away with the necessity of e,:planation for delay? 

1Ir. O ••• Trtvedl: (a)·I have no knowledge of any such case, but if the 
:Honourable Member will quote a specific insta.nce, I shall be glad to In!ll{fl 
-enquiries. .  . 
(b) Does not arise in view of my reply to part (a). 

EMIIRGBNOY CADRE OF INDIAN AUDIT AND AOOOUNTS RBRVIClIlS 
1118. -Mr. Bart SharaD Prasad Srivastava: Will the Honourable the Finnnce 

Memher please state: 

(8) if it is a fact that the Emergency Cadre of the Indian Audit and Accouu:s 
Services is formed by promoting Assistant Accounts Officers; 
(b) if it is a faet that they are required to discharge the same duties a'l 

they were performing as Assistant Accounts Officer: and 

(c) if the replies to (a) and (b) be in the affirmative, the reasons for this 
"dditional expenditure to the tu-payera? 
The Boaoarabl. SIr .Jeremy Balmy: (a) The Emergency Cadre of the 

Indian Audit and Aocounts Service is formed by promoting selected Assistant 
Accounts Officers and members of the Subordinate Accounts Service who are 
suitable for promotion to this Cadre. 

(b) N ~ • Officers of the Emergency Cadre perform duites which before t.he 
war were perform en by regular members of the Indian Audit and Account'! 
"Service. -

. (c) In view of the answmo given to part (h) above, this question does not 
ans£' .• 

Mr. T. S. AvlnublltDpm Ohettlar: What is the object \n ferming this 
cadre? , 

ft. Honourable Sir .Jeremy Jtalsman: I @ee it is called an emergency cadre 
and so I flresume it. Is formed in order to deal wit.h an emergency, namely, thE' 

e 'n ~' due to the shortAge of officers of the required statu!!. 
Mr. T. S. AvtnMIIUlapm OheW&r: May I know if there is a shortage. how 

mAking them into n cadre helps you to .get over the difficulty? 

+ Answer to t ~ quC'lt!on laid on the t e~ the qoeationtf'r hllving-ex-=h-a-us-le-d-hi-s-q-o-ot-a-. 

• 
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The Honourable Sir .Jeremy Ralsman: I am uraid 1 shall require notice of 

any further questions. I am 'not familiar with the details of this eatablish-
mwt·. • , 
Kr. T. T. Kri.IbDam&chalt: W"Ll.l the Honourable Member tell us the 

streugth of this cadre? 
The Ilonouralie Sir Jeremy Bailman·:· No; I have not got that. 

o 

MEASUBES FOB SAFETY OF PASSlIlBS BY THROUGH QUEENS GARDEN, DELHI 

~  -Kr. Harl Sharan Pnaacl SrlTutava: (a) Will the Honourable thf' 
Home MemJ>er ple.ase state the measures t e~ f?r the 'Safety of persons pass-
ing through roads ill the Queens Garden, DelhI CIty? 
(b) Are these roads regularly patrolled by the Police day.and night? 
(c) Is the constable on dutv in that locality accessable at all times? 
Sir Richard. Tottenham: (8), (b) and (c). The Queen's Garden is covered 

by police patrols in the same way as other parts of the Delhi urbav. area. 
Kr. Badri Dutt P&nde: As in this part of the city there have been many com-

plaints of robberies, and hold ups even in day time, will the Honourable Mem-
ber look into the matter and set things right? 
Srt Richard TotteDh&m: I i~  bring the matter to the notice of the Chief 

Commissioner. 

BRoSECUTIONS IN DELHI PBoVINClil UNDlIlB ORDINANOE No.XXXV OF 1943 
1618. -Mr. Harl Sharan Pralad Srtvutava: Will the Honourable the Home 

Member please state: 
(a) the number of cases challaned in the Delhi Province under Ordinance 

No. XXXV of 1943 since its e ti~ O  ,. 
(b) the number of those .who were acquitted on the 'strength that the gellin, 

prices had received the approval of the authorities; and 
(c) the action taken, against the staff who have l;1arassed the dealers; if no 

action has been taken, the reasons therefor? 
Sir Richard 'l'otteDh&m: The question should be addressed to the Member-

in charge of industries and Civil Supplies Department. 
RESBABCHlIlS RIG M&NUFACTUBING RADIO SETS 

1619. -Kr. T. S. Avtnybntu,&JIl OheWar: Will the Honourable Member 
, for Planning and Development please state: 

(a) whether Government have  heen conducting researches over the matter of 
manufacturing radio sets in India; 
(b) where and since when these researches are being made; and 
(c) what has been t,he result of these researches? • 

The Honourable Sill Ardelhir Dalal: (a) and (b). These researches are being 
oonducted by the Council of Scientific and Industrial Research at the Indian 
Institute of Science since 1940 and at the Allahabad University since 1M!. 

~  Satisfactory progress has been made in the design and manufacture of 
vanous components but certain essential parts, e.g., valves, have still got to 
be imported. Furth.er work is in progress. . 
Mr. T. S. AvinyblllD,am Ohettl&r: May I know whether the Government 

oontemplate or expect that cheap radio sets will be manufactured in this 
country? 

'!'he Honourable Sir Ardeahir Dalal: That is so. As a matter of fact it is 
possible eyen now, with the parts which have already 'been designed to set '~ ' 

lc heap radIO sets, but there are, as I said, one or two essential parts, particu-
arly valves, which have not yet been manufactured in this country. 
Mr. T. S. AvinlebUtnpm Ohettl&r: Is it the intention of the Government 

to set up a radio manufacturing factory? . 
'1'he Honourable Sir Ard8llbJr Dalal: ' No. 

ExPENDITUBE IN CoLLJ:CTION OP EXCISE DUTY ON BJrrEL-NUT 

II ~  ~tI E. :B.ad.ba Bal Sobbara,¥!: Will the Honourable the Finance-
em r p ease state:.. • .".'! 
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(a) the approximate nn ~  expendit.ure involved in the ~ of the 

excise duV on betel-nul; • .' . 
(b' if in view of. the difficulties and hea'Vy expeD88 mvolved in the maf;ter 

()f ~e ti n of this ddty and of the hardship caused to the poor, Government 
propose to abolish this excise duty;' .0 . .  . 
.(0) in order to. compensate the Iota to the revenues by ~e abolition of e ~ 

duty on betel-nut, if Government propose, ~ levy an eXCl8e duty on luxunes 
like lip-stick, rouge, scents and other cqemetics j and 
(d) if the answers ~ (b) and (c) are in the negative, the reaaona therefcrl 
!lie JIOaOVable IIr 1"" JtIIImID: (a) About rupees seven' lakha per 

annum. ll' te t (b) No .• The difficulties are not excessive, the coat of 00 ectlon amoun 0/ 
only five per cent. of the revenue which the ~  is expected to ~e d, and I do 
Dot ape that the tax has caused hardship to the poor. .  .  . 
(c) and d~  Toilet articles of the kind referred to are mainly llDported from . 

abroad and are subjected to a high Customs dut,y. . 
Mr. IIf. "1'. KNbnamNban: Will the Honourable Member tell us if he can 

indioate exactly what is the yield of this duty for the year ~ At t.be 
time of the introduction of the Budget he estimated it at a Crore, which, I be-
lieve was a lump sum. Will the Honourable Member tell us what it is exactly? 
'rILe Hoaoarable Sir lerem1 BallMan: I am afraid I have not got later 

ilgures. One crore· DlHy have been a lump sum, but it may still be reasonably 
acourate figure. 
IhrImati E. Badba B&I Sllbblra1&D: Is it not a fact that these toilet arti· 

cles are manufactured in India also? 
!'be BoDoarable Sir l.fIlWIq BallMan: l think that question should be ad-

dressed to my Hon<?urable friend the Member for Industries. --........ , . 
BHORT NOTICE QUEBTIONS AND ANSWERS 

EaBO'l'J05 OJ' WALL BOUlO> A MOSQUB I5 K.A.BoL BAGJI, DELHI 

Kaulvl Kllbammld, Abdul GhaD1: Will the Honourable the Labour Mem-
ber please state: . 
(a) whether he is aware that under the Delhi Muslim Walds Act (XIII of 

1948), there has been established a Bunni Majlis-e-Awkaf; if so, whether the 
said Bunni Majlis-e-Awkaf is the 80le Administrator of,ll the Wakfs in the 
Province of Delhi; . 
(b) whether he is aware of the existence of an old mosque and a grave yard 

attached to it in the Karol Bagh area in New Delhi near the recently COD-
structed Government quarters and that the Muslims do offer their prayers 
therein; 
(c) whether it is a fact that the Central Public Works Department intends to 

enclose the said mosque by erecting a wall around it and thereby stoping ingress 
'Of Muslims in it for offering their prayers; 
(d) whother his Department has sought the permission of the Bunni Majlis-

e-Awkal.to erect a wall around it; 
(e) whether it is a fact that on the objections of the Mussalmans offering 

their prayers in the said mosque the contractor and men of the said Central 
Jlublic Works Department have left the work; and 
(f) What the intentio. is of the Central Public Works Department now? 
fte HODourable Dr ... B.. Ambedkar: (a) Yes. 
(b) I am not aware of the existence of any old mosque although evidence 

'Of an old and unused grave-yard is visible near the receptly OODstructed Govern-
ment quarters in Karol Bagh. But I ~ aware of the fact that some Muslim 
1"e8ideets of this area have recently built a pucca platform with a thatched roof 
and an enclOlure on this area and say their prayers in this structure. 
(c) In ooosultation with the Local Administration, Government have pro-

posed to wall off tlbis area in order to prevent eneroachment on this Government 
land by either the Muslims or the Hindus. In deferenoe to the representations 
TeCeived f ~ reprsentttives of the Jiuslim comununit, this proposal has beell 
DOW held in '-beyanoe pending clarification of the legal issues involved. 
(d) In view of my repl, to question (b) this question does not arlee. . . .: 



.. ORT NOTtOB QUBSTIONS AND ANSWPS 2305 

(e) The Ronourable Member is referred to my reply to question (c). 
(f) The Hooourable Member is referred to my reply to question (0).. • 
Sir )l1IbaUlJDad Y&JD1D, DaIl: When the Honourable Member says that the 

Government has decided to build a ",s'U to st?P people gomg on this Govemment 
land mav I ask how does it become Government land? When it is a grave-
vard' ~ does the Honourable Member say that it is ~ t nent land? • 
~ TIle H0D01If&ble Dr. B. K. Ambedk&r: As at present advised the Govem-
ment regard this to be Govemment land;. but I am obtaining legal opinion on i~  
SIr Muhammad YamiD Bh&n: Does the Honoursbl& Member call aU the 

EngEsh cemeteries and the Hindu Cremation ground as belonging to the 
Government? • 
'!'be HODourable Dr. B. K. Ambedkar: As I baid, I am Asking for legal 

c.pmion. 
Sir Kubammad Y&mlD Dan: But. the Honourable Member has himself laid 

that there is a grave-yard and at the same time he calls it as Government land? 
The JIoDOar&ble Dr. B. K. Ambedklr: That is the position as Govemment 

Ie advised at present.· 
Sir M1Ibammad Y&mlD DaD: By whom? 
IIi. PrtIJ4ent. (The Honourable Sir Abdur Rahim): The Honourable Member 

has already said that he was taking legal opinion. 
Sir Muhammad YamlD.][haD: By whom is he advised? • 
'!'be Honourable Dr. B. K. Ambed.kar: Bv those who are entitled to advile 

-Government. • 
lI&ulvt Iluhammad Abdul Gb.ID1: May 1 know whether Govemment hal 

made an acquisition of that portion ot the land to which,the Honourable Member 
refers as a grave-yard and mosque. . 
'!'he Honourable Dr. B. a.. Ambedk&r: It is UDnecessary to acquire. 
Sir Mubammad YamJn Khan: It can never be acqoired. 

JUNG811AlD R....n.wA..Y AOOIDD'T 

Seth Yuau! AbdOOla Huoon: Will the Honourable Member for Railways 
please state: 
(a) the t t ~ number of people killed, in the Jungshahi Railway accident 

which occurred very recently; 
(b) the total number of people who have been seriously injured; 
(c) whether Government propose to appoint an Inquiry Committee to dew 

with the mat·ter; 
(d) whether it is a fact that the Government of Sind has appointed the Col-

lector of Karachi to hold an inquiry; 
(e) what steps Government propose to take to give immediate and adequate 

relief to the victims of the disaster; and 
(f) the details of relief so far given? . 
The Honourable Sir Edward Beath&ll: (a) and (b). The latest information 

10 hand shows that the casualties were 24 killed and 42 injured, who were ad-
mitted into hospital for treatment. Of these, six have been discharged: and 
the remaining 36 are reported to be out of danger. 
(c) The Government Inspector of Railways (Post and Air Department) began 

his Enquiry on the 27th March. 
. (d) The rules framed under Section 84 of the Indian Railways Act, 1Aoo 1»'0-
VIde that a Provincial Government may appoint a District or any other Magia-
trate to enquire into the causes which led to the accident, 1 have as yet no de-
ii~ite information thOat the Sind Government propose to exercise their option in 
thIS case . 
. (e) and (f). Immediately after the accident, while first aid was being ~d

~te ed where-vet' possible, medical help was requisitioned from TaUa, 12 
miles !'way from. J?ngshahi. The military personnel on the trajp rendered valU' 
able aId to the JD)ured. Government have read with· appreciation of the help 
e t~d to have been renderedb'y Dr. Kha1&a, a passenger 01\ the train, by Dr. 
13hagwandas of Junpha1!i, and'1Jy membMrs of the J\J'ngshahi Siva MandaI, 

• B 2 
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who attended to persons with minor injuries. Those with more e~  in ~ i~  
requiring hospital treatment were evacuated from the site of the acCldent wlth!n 
4 'hoUl's of its ocourrence. Arrangements h,a meahwhile been .made to ~ 10 
din M'l"tApv CiVil alld Railway Ambulances at KarachI Cantt. Station, rea ess I I -oJ' . •. b' 48 • .1 'tted into 

with the result that all injured persons, then num enng , were IM,lml 
the-Civil Hospital b;19.55 hours. There complete n e en~ had ~ d  been. 
made for their admi88ion, and they are receiving the best possIble medIcal t e~t
ment. I regret to say that Six succuml!led to their injuries, but of ~e remll:m-
ing 42, I am glad to be.able to report that, according to the latest .mformatlOn 
to hand, Six have been discharged and 86 are stilJ, under treatment but are (e-
ported to bi out of danger. . 
The Railway .ttdministration are meeting all the charges for hospital treat-

ment. They have also set in train the necessary arrangements, for the. prompli 
payment of oompensation to the injured and to. the dependents of'those who lost 
their lives. • . 
1Ir. Lalch&Dd X.valrat: Has the Honourable Member got detsils of those' 

persons who have been killed and those that are in the hospital? 
The llODourable Sir Edward BlDtb&Il: I have oertain details, not full deta.iIs. 
Kr. LalchaDd Xavalrat: Will the Honourable Member lay on the table a list 

of those killed and injured who are in the hospital? 
"l'he Honourable. Sir 1l4ward Bentball: Perhaps it will suffice if I arrange to· 

oommunioate them to the Honourable Member. 
1Ir. Lalch&Dd Xavalral: May I know if the Distriot Magistrate is making. 

inquiries along with the railway officials or separately? I mean the District 
Magistrate who has been deputed by the Sind Government? 
'''!'be IloDoarable Sir Uward Benthall: .Il'here was an I.C.S. officer present 

at the initial inquiry. by the Chief Operating Superinfendent but as yet there is 
no information as to whether the Sind Government propose to set up a formal 
inquiry. • 

Seth Yun! Abdoola HIlOOIl: May I know if the Honourable Member pro-
poses to lay a oopy of the report of the inquiry committee on the table of this· 
House? 

The Honourable Sir Ildward Beath&l: That quest:on should be addressed: 
to the Posts and Air Department. 

MOTIONS FOR ADJOURNMENT. 
PREVKNTION OF WORSHIP IN HINDU TEMPLES OONSEQUENT ON RBQUISITIONING 01' 

PRoPERTY FOR MILITARY PURPOSES AT KtnlBLA. 

Mr. Prtl1cltllt (The Honourable Sir Abdur Rahim): I have received notioe 
of an adjournment motion from Mr. Regde. He Wlshes to discuss a definite 
matter of urgent publio importanoe, namely, prevention of worship in Hindu 
temples as a result of requisitioning of property for military purposes at Kumbla-
in the district of South Kanara. 
I shbUld like to know whether any order has been issued prohibiting worship-

in these temples and if so, by whom? 

Irt K ••• ltDarala B .. de (West Coast and Nilgiris: Non-Muhammadan, 
Rural): J.. .have .received .the telegram saying 'Kumbla temples, no worship'. 
In QPnnectlon With these ~ e , I had asked a quest!on earlier and the War 
Secretary was pleased to :eply ~t permits e~ being given b.ut subsequent to. 
~ t, a week later,. I .recelved t~ ~ .telegram saymg thllot worshIp is not allowed 
mthese temples WIthm the reqU1slt!oned area. 

Ill:' :aam OhaDclra (Secretary, Defence Department): When the Honour. 
able Member asked this question on the 19th Maroh,·I gave the reply that access 
was allowed to worshippers on permits. Thill information was supplied to me 
by the Madras Gevernment on the 18th March, and this system under which 
worshippers are allowed to go into. temples after obtaining the necessary 
permits was iPtrod\ft)ed long ago, some six nt~R fI~, 'when the area in whioh-

• 
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thelle temples are situated was aeclared.R protected place. I have had no other 
information sin'ee the 13th M.arch, ,.from the Madras Government aa.,ing. that 
there has been any change in the system that was theq II.dopted and I have 
no reason to think that t·here has been Q.ny .further interference with the rights 
of the worshippers. 
Sri E. B. JiD.&r&la Begele: It is a wrong information. 'the land was reqn:-

tlitioned only in the month of January and it came into military possession from 
1st February. How could the permits bb issued six months ago? 
IIr. Bam OhIDdra: The land may n ~ e been reqtlisitioned until January 

·or February but it was declared a protected place before under the Defence of 
India Rules and worship in the temples was then regulated by means ()f permits. 
Mr. !'reI14.n\ (The Honourable Sir Abdur Rahim): On t ~ facts 88 stated 

by the lJonourable Member, I must hold that the matter is not urgent, nor is 
it; a recent matter. 

INDISCRIKDfATB REQUISITIONING OF FOODGRAINS RESULTING IN FOOD SCARCITY IN 

.SOUTH KANA:aA DISTRICT. 
llr. PrelldlDt (The Honourable Sir Abdur ;Rahim): I have also received 

notice of another adjournment motion from Mr. Hegde who wishes to discuss a 
definite matter of urgent public importance, namely, failure of the Government 
of Inaia to prevent the indiscriminate and excessive requisiti6ning of food grains 
under threat of prosecution resulting in scarcity of food and enforced starvation 
for two days in a week in South Kanara district. 
Is the starvatiom eonfined only to two days in a week? What does the 

Honourable Member exactly mean by' this motion. It is rather difficult to follow. 
What is the order he is complaining of? Has he got 'the order? 

Sri E. B. lilwaia Belde «West Coast and Nilgiris: 'Non-Muhammadan 
Rural): I have ~ t n telegram which says: "Indiscriminate and excessive re-
quisitioning of foodgrainc. Petitions summarily rejected. Ryots threateJ.lt'd 
prosecution. Rntions o'1ly for five days in a week". 
The Food Mem]:>er requested me that this matter might be taken up tomor-

row as he is not here. 
The JlVaoarable Sir lftla Pruad Irlvut&va (Food Member): No; DO. I 

am here. Requisitioning as a method of procurement is the function of the Pr0-
vincial Government and we are not primarily concerned with it. I have made 
inquires, however. from Madras and I find that the complaint is a gross exag-
geration. The foots are not as stated. I am making further inquiriell. There 
~  no special ~  in the matter. I can assure the Honourable Member that 
no one is starving. 
Dr. P ••• Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): What 

.. bout two days' Rtarvation? 

The BODOurable IIr .Jwala Pruad Brtvutava: That is not. a fact, as far all 
I have been able to ascertain. 
Mr. T. I. AmMbIUDlam Ohettlar (Salem and Coimbatore cum North .Arcot: 

Non-Muhammadan  Rural): What are the facts? Is it true that ratioDS lire 
given only for 5 days in the week? 

'!'he lIoDOU1'&ble Sir ",wala Prua4 SrlvUUva: No 1 don't think so. My 
report is that it is not so. ., 

• • 
1Ir. Abd1ll Qat1am (North-West Frontier Province General): Is the Honour-

-able Member prepared to state on the floor of the House that people are getting 
t'8tions for the fuD week? 

The llOD:Ourable Sir lYlla PrIlA4 Srivutava: They are getting ration If sum-
12 Nooll Cleut for the full week. That is my report 80 far. I am going fur-

. ther into the matter and I shall let my Honourable friend Mr. Hegde 
how what the facts are. • 

Plat ••• G. Jtap (Gmrtur cum Nellore: Non-MuhaDlDlfdan Rural): Will 
~ HODourable Membef infoml U8 about. the fact.s beiere the Ind of t.hi. 
Selllion ? 

• 
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'1"be Jloaourabie SIr Iwlll Piua4 Sr1vutava: I will do so. In any ~, 

there is no urgency in the me,tter. It ~ not a hew order, this pas been gomg 
on fol' some time. '. bl 
111'. '1'. S. AvlDMhiliqam. Ohet.ti&r: May I tnow. wht;ther t ~ Honours. e 

Member has got definite information. thu..t people are bemg given rations for &eVeD 
days in the week. . 
.'l'he JlonOar&bl .. SIr Inl& Pnaad Sr1vutaV&: I have already slUd so. 
Setll yunt AbdDoia H&rocm (Sind: Muhammadan Rural): I understood the 

Honourable Member to say that it is Dot a. Dew order .  .  .  .  . . 
111'. PnII.dent. (The Honourable Sir Abdur Rahim): Order, order. As ~t~d 

by the Government Member this cannot be treated as an urgent matter Within 
the meanillg of the rule. Besides, the Honourable Member has assured the 
House that he is 'making further enquiries and ascertaining what the exact f~t  
are. In the meantime, so far as his information goes, the stal!ement ~ nt I~e  
in the motion for adjournment is grossly exaggerated and I hold that the motion 
cannot be allowed. 

,  I 

DKPUTATION 01' TIlE HOMB MEMBD AND THE HOME D&PARTMBNT SBORBTARY TO 

LONDON lIOR OONSULTATION RE. REORUITllENT TO ALL·!NDU SERVIOES. 
111'. PnII4I1Lt. (The HODourable Sir Abdur Rahim): I have reoeived notice 

of an adjournment motion from Mr. Neogy. He desires to move an adjournment 
of the bUlineslI of.the Legislative ASllembly today for the purpose of discll88in, 
a definite matter of urgent public importance, namely, the recent deputation of! 
the Honourable the Home Member and t eSe et ~ to the Government of India 
in the Home Department to London for consultatlOn regarding recruitment to 
certain all·India services. 
What ill the position'? Can the Government M;ember give any further in-

formation? 
Kr. ][. O •• 1011 lDacea Division: Non·Muhammadan Rural): With your 

permisllion, I IIhould like to make a few remarks. It will be within your recol. 
lection, Sir, that certain questions were asked in this House on 10th February, 
last regarding the pOllition of certain services which are referred to in section 2« 
of the Government of India Act, and particular reference was made to the quee-
tion of recruitment in future. Subsequently on 12th February, my Honourable 
friend Nawab Siddique Ali Khan attempted to move the adjournment of the House 
for the purpose of raising oertain aspects of that question in debate. On both 
these ocoasions, the attitude taken up by the Government was that this was" 
mat.ter which was entirely within the discretion of the Governor General, and 
it was no part of the function of the Governor General in Council to advise the 
Governor General in this matter. Having regard to the {act that the lIonour-
sble the Home Member, a8 also the Seoretary to the Home Department, have 
proceeded to England, admittedly for consultation in regard to this matter, we 
are entitled to take it that the Governor General in Council had made up t ~i  

minds to offer oertain opinions of their own to the Governor General or that the 
Governor General has decided to consult the Governor General in Council in re. 
prd tel this matter. Well, Sir, in view of th;s, I do submit that the House i. 
entitled, first of all, to know from the Governor General in Council what opinion. 
they hold in regard to this matter, and then to criticise them, if necessary. 

111'. Prllldent (The Honourable Sir Abdur Rahim): 'fbe Honourable Mem. 
ber may' be entitled to get information on that point, but I do not, know whether 
he is entitled to move for'adjournmellt of the business of the House for that pur. 
pOle. Perhaps the Home Secretary will be able to explain the position? 
Sir lUchard ~tt  ~ e n ~nt of In~i  Nominated Official): Sir,:I 

am rather at a disadvantage 10 speaklOg on this matter because the subject is 
one with which) was not concerned in my previous capacity, and I only receive 
eel notice of the adjournment motion 8S I came to this House this morning. 1 
think Government must take objection to the motion on the ground that there 
ill nothing to en ~ Government about in having allowed the Home Member 
and the Home Secretary to proceed to London for consultation regarding recruit. 
ment to the ~ i ~  in rt}uestion. TIley are Secretary ol State's &emees, under 
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his control, and wherever the constitutional responsibility may lie for deciaionl 
relsting to theIP' ,1 can see ~  i i~t  in the Secret.ary of State's aiWng for 
the advice of anYl)ody ho wishes on a matter of that kind. • 
Mr. PrtIident (The Honourable' Sir Abdu.r Rahim): .The ~t ol Mr. 

Neogy was that on a former occasion, thA attitude taken up was thab It was the 
business of the Governor General, to deal with this matter in his discretion and 
it was not incumbent on the Govemor General in Council t<1 give any advice. in 
that respect. The e e ~t position is inconsistent with that. 
Sir Bichard tt e~  I take it thM it is open to the Governor General to 

take advice· from anybody he likes although the responaibility for the decision 
may be entirely i~  That is the constitutional position, as I under;:,tand it. 
Mr. President (The Honourable Sir Abdur Rahim): Whatever play be the 

exact constitutional position as l'egards the Governor General-acting in his dis-
cretion with reference to the matter of Secretary of State's services, I cannot 
hold that there is anything improper on the part of the Home Member going to 
England for the purpose of consultation with respect to certain all-India services 
as stated in the adjournment motion. Unless there is anything objectionable in 
that, I do not think the Honourable Member can move for adjournment of the 
business of the House in order to censure the Government. Therefore I IQUIt 
hold that the motion is not in order. 
111'. It. O. lfeoIJ: May I know whether the Government would be prepared 

to ai!Clept a short notice question which might enable us to elieit information, in 
the first instance? 
Ill. PrllideDt (The Honourable Sir Abdur Rahim): I think the Honourable 

Member can, if he is so advised, put down a short notice question. The Gov-
ernment will doubtless consider it. 

ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR 
DEFENCE DEPARTMENrr 

Kr.Pruid.t (The Honourable Sir Abdur RahimJ: I have to inform t ~ 
Assembly that upto 12 Noon on Thursday, the 29th March, 1945, the time fixed 
for receiving nominations for the Standing Committee for the Defence Depart-
ment on subjects' other than Civil Defence twelve nominations were received. 
Subsequently four Members withdrew their candidature. As the number of 
remaining candidates is equal to the number of vacancies, I declare Lt.-Col. 
Dr. J. C. Chatterjee, M;r. Amarendra Nath Cha.ttopadhyaya, Mr. Muhammad 
Muazzam Sahib Bahadur, Sardar Bah8dur Captain Dalpat Singh, Mr: M_ 
Ghiiltluddin. Mr. C. P. Lawson, Mr. Govind V. Deshmukh and Mr. E. L. O. 
Gwilt to be duly elected. 

THE INCOME-TAX AND EXCESS PROFITS TAX (AMENDMENT BILL) 
':he H~ e Sir Jere.my ~ n (Finance Member): Sir, I regret I am 

not In a POSItion to move thiS motion"'. Therefore, I do not move it. 

RESOLUTION RE AMENDMENTS OF RESOLUTION ON ROAD 
DEVELOPMENT • 

The Honourable Sir Edward Benthall (Member for Railways and War 
Transport), Sir, I move: 
"That this A_emb!y recommend. to the Gov.emor General in Council that t.he following 

amendments be made IJl sub-paragraph (1) of paragraph 9 of the Resolution on rO\d develop-
ment adopted by the Aaaembly on the 10th February. 1937, IIlUDel,. : 
In clause (c) for the word 'three' the word 'four and in cl&uee (d) for the word ' ~ t.h. 

word 'eight' shall be fUbltituted." 
The House will remember that on the 15th March, I moved for the election 

of members to the Standing Committee for Roads a.nd my Honourable friend 
Mr. Essak Sait moved an amendment that the n ~ e  be increased frOm six 
to eight. I pointed out that in view of the fact that these elections were OOD-
ducted in pursuaDce of the Resolution of the Houtle referred to, it would be 
proper that a formal Resolution should be moved altering the figures from 

• ·"That the Bin furtlHsr ~ Amen" the Indian income· tax Act, 1922. the Exceu Profit Tax: 
~, 1940, .. repott.ecl by the Select ComOlittee, 1It taken into COMid .... tiou .... _ 

" 
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[Sir Edward Benthall.] '. h 
'six', to 'eight'. You, Sir, ruled that tbe.t was so, ~nd JD d~  to put . t c3 
matter right I am 'now moving the e e ~ Re§olutlOn. If. It 18. agreed to I 
shall move for the election of the. nwnber of eight as provIded m the order 
paper . 
• Sir, I move. • .  . 
Mr. PreIldent (The Honourable Sir Abdur Rahim): The questlon IS: 
"That this Aisembly recommen& to the Gaumor General in C n i~ that the foll.wing 

..mendmenta be made in l.h-paragraph (1) of paragraph 9 of the Resolution 011 road develop-
ment adopted by the A .. embly on the 10th February, 1937, namely: .  • 
In clause (e) for the word 'three' the word 'four' and in clause (d) for the word 'SIX the 

word 'eight".hal1 b, substituted." 
The motion was adopted. 

ELECTIQ,N OF MEMBERS TO THE STANDING COMMITTEE FOR 
ROADS. 

'l'he Jlcmourab1e Sir :ldward BenthaU (Member for Railways lind War 
'Transport): Sir, I move: 
"That this A .. embly do proceed to elect in ~  nne~ a8 the Honourabl.e the. President 

may direct. eight members to aerve on the Standmg CommIttee for Roads whloh wlll be con-
.. tituted to advile the Governor General iu Council in the administration of the Central Road 
Fund and luch other qU8Itiona relating to roads and road traffic al may be referred to it 
·duri.!1S the financial y"ear 1945·46." 
Mr. Prea1deut (The Honourable Sir Abdur Rahim): The question is: 
"That this A .. embly do proceed to elect in ~  manne! as the H n ~ the. Preaident 

may direct eight members to serve on the Btandmg Commlttee for Road. which Will he con-
.. tituted to '&dvise the Governor General in Council in the admini.tration of the Central Road 
Fund aDd .uch other question. relating to road. oand road tr&flic as may be referred to it 
-during the financial year 1945-46." . 
The motion ~ adopted. . 
111'. Pr8ll4ent (The Honourable Sir Abdur Rahim): I have to inform Hon-

()Ulllble Members tha.t for the purpose of election of Members to the Standi'lg 
Committee for Roads, the Notice Office will be open to receive nominations 
upto f2 Noon 011 Wednesday, the 4th April, and that the e ~~ti n, if necessary, 
will be held on Friday, the 6th April. The election, which will be conducted 
in OCloordance with the Rt~ ti n  for the holding of elections by means of 
the singll' transferable vote, will be held in the Assistant Secretary's room 
in the Counoil House, between the hours of 10-80 a.m. and 1 p.m. 

THE FACTORIES (SECOND AM.ENDMENT) BILL-contd. 

JIr ••. hanthuayanam AYJanpr (Madras ceded Districts and Chittoor: 
NOll-Muhammadan Rurlll): Sir, regarding the question ot holidays with pay, 
my Honour":,ble friend Mr. Joshi had an Q"lendment to raise it to fourteen 
clays but he withdrew it in favour of my amendment advocating ten days. I 
appeR'I to the Honourable Member in oharge of this department that he should 
~t least accept my amendment for ten days. The reason is tha.t Government 
servants get all kinds of holidays like casual leave, privilege leave  leave on 
medical certificate and various other kinds of leave. Thus e n~ who get 
high salaries and work less are shown all kinds of amenities; the seven days' 
boliday that is provided in the Bill is only intended to be of the nature of a 
d€precinmon of human vQ1ues. A maohine is lIllowed depreciation every year 
and" tlO much under t.he !"neome-tax Acts, and so on; but no attention is pa.id 
to deprec!ation of human' personalities. I only appeal ~ the Honourable 
en~ e  ~n ~ e and to the Honourable Members 'of this HOllse t,hat Feven 
daY'!. hohdays IS much too short, whatever Dlay be said by capitalists who are 
mRlnn\: large pre-11ts now. There is a shortage of coal and they can now 
Qommand any prices they like and thus they are making large profits. There-
fOl't1 I appeal to the House to ~ t my amendment raising seven days to 
tt'll days. The '\torkers are all heaVily worked and tmder-paid and if they 
fire not given at least ten days everJ yeaz their lives will be cut short The 
avtlrage life ip thi.· COUJltry is only t6 ,ell'l anti if tblt also goea down" to 10 
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or 11 it will be a disgrace to'the administration of this country. I therefore 
appeal to the' House to support this 'amendment. . 
IIr • .A. A, IDIldp (Unite8 Provinces: European): Sir,. in rising to oppose 

this amendment I should like to ~ t 1;\ statement which my Honourable 
friend Mr. Joshi mnde on 'Thursday last. He stated that I supported a 
longer period than seven d~  ,!,hnt, Sir, was ~ t t' ~ t  The interests 
which I represent are defimtely 10 favour of holidays With pay. But the 
object. of the Bill before the House now is to i~e nn ~  rest periods: and 
emphasis is laid more on the rest than on hohdays. With pay. I therefore 
"Waut to prove to the House that the period an industrial ~ e  will now 
enjov for rest. during a ye,ar will amount to no less than one day lll.every four. 
Trhei:e arC' ~ days in a year of which 52 are Sundays. Talting at an average 
13 festival holidays during 0. year, that brings the total down to 300. Under 
the prellent Bill an industrial worker will be allowed 25 days authorised 
1eave.-it might be for sickness, it might be for accident. it might be to attend 
wbddings, it might be for anything else. 
Mr. lI. AnaIlthaaaY&Dam AYYaDl&!': That is not under this Bill. 
lIr. A. O. Insklp: Under the preRent. Bill he will be entitled to count it 

toward!! continuous service provided his absence with leave or for sickness 
does not exceed 90 days. So that brings the total down to 275 days. From 
thni!> :vou deduct the six days he will be entitled to \lilder this Bill if it 
bl'lcomes law, giving him a total number of working days during the year of 
'289. That. aR I work out, represents one rest day in every four: I\.nd I ~ in  
we .shall be making a favourable start if legislation is introduced limiting the 
penod to seven days at least to start with. 
In this regard I would. bring to· the notice of Honourable MemberR a prac-

tice that is in vogue in ~n nd  So far as T know, in. the cotton mills in 
Lancashire thev have what is called the "wakes week", a Jleriod of .<.jeven 
·dava when all 'mills are closed down for the annual seven davs' holiday. 
"That holiday may be granted under a statute; so far as I ,inderstand, it ~  

voluntary between the workers and the employers. And I contend that If 
we start in I\. similar manner with seven days. with power lattlr on to increase 
it. we shall be llOing a n~ way. Sir, J oppose this amendment. 
Sbrlmatt ][. lb4ha Bat Subbaraym (Madura and Ramnad oum Tinne-

vellv: Non-Muhammadan Rural): Mr. President. Sir. The nnmber 'Reven' 
ee~ ,  to be a ereat favourite with the Government of India. When Govern-
ment introduced the first Factory Aot in IASI they prescribed seven yearR as 
the minimum age of employment for children. It took them nearly ~id  

years to raise that to fourteen. And now when they introduqe legislation for 
the first time to give holidays with pay to factory workers they propose to 
llrescribe a period of only seven days t I hope they will not WAit for 65 years 
to raise it to fourteen. We therefore suggest. that they should take a i'ltep 
for\vard now and increase it at leRllt to ten d ~  

It has already been pointed out that if ~  are to have the real benefit 
of ~ e holidays with pay they must he able to go right out of the' cit:, in 
whIch they live and work in a cramped atmosphere year after year. And if 
t~e  are to go away from the place of their employment, seven day!! holiday 
WIth pRy is very short, both with regard to t,ime and montC'y. ~ must also 
ren;'ember that most of our factory labour is recruif.ed from landle9fl i~
tunsts. I would remind the ROHRe that the Rovm CommillRion on Llfbour 
draws special atte!ltion to this noint and says thRt it is very important that 
the labourers who are recruited from the rural population should be encollr-
aged to maintain contract with their villageR. On pngp. 20, of their Report, 
the Royal Commission state: • 
. ':Our conlidertd opinion i. that. in prlllellt circum8f.ancel, the link with the Tillage II • 
-dlltlllet unt aDd that the general aim Ihould be not to undermine it hat to encourage it 
and, al far ° &I poII,ible, to regularize it. We have not reached tbil pmclulioD without • 
e ~  recognItion of the evils attendant on the indultrial eyIItem ~ it standi today; but w. 
lIehe!e. t~t by thourchtful and ,uBtained effort . .uany of thM) difflclflti" can be eliminated 
01' mmlJDlzed aDd that t e d t ~ of the vill .... connection ".ft be conle-A" and indf ~ tncreaaed." 1'1" -,.- _0 . ~  , 

., 
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For Mr. Inskir'lI iuformution, I would like to read out IHl?thpr pa@sage 

from the same Report:· . 
"The l'eiation of the. worker to the "illages is perhaps test expressed by the e~~  concep-

tion of domicile. In so far as an analogy is helpful, the p08it!on. of many Eng 18 men hn 
India baa esaential similarities. For the 'Intftan factory worker 18 In ~ t ~  a man w 0 
hu taken up definitt' work in a place which he does not regard &8 h.II' own (ID 'llany cuel 
ev.4Il it. language i. fo,"eign to him), who cherishea the hope of returning to hIS country now 
and then and of retiring there ultimately." 

I am sure, Mr. Inskip agrees t ~t' t ~ En i ~en .should. be given f~ i
lities to visit their ~e  during thell' penod .of sel'Vlce m. I~d  as they Wish 
to retire there at the conclusion of their serv:tce here. Si ~ ~,  the fR t~  
workers woo ~ from villages should be ~n adequate faCilIties to ~
tain their contact with their own homes and Villages and afterwards to retIre 
to the villages when the time comes f~  them. to ~  so. .. . 
Sir, in mQ8t countries where there IS a legislation of thlll t ~d ~  pro-

vides holidays with pay, the minimum period is 14 days ~nd It applies ~ t 
only to factory workers but even to domestic s.ervants. ~e we are ~  
0. beginning, we should try, as much as pOSSible, to keep In peace With the 
rcquirt'ments of today. I would urge upon the Government to accept 10 as 
a compromise between 14 and 7. 
Another point which I would like to bring before the House is about the 

children. The Hoflourable Member rightly remarked with pleasure that the 
children have been given 14 days, but what good will the children derive if 
they get a. holiday of 14 da.ys while their parents cannot take them away from 
their city.home because they have no time or money to do so. Government 
lurely do not desire thap the children ~ d while ~  their time ~ in  
in the streets of the city where they had been warking. From all pomts of 
view, Sir, it. is necehary to increase the number of days from 7 to at least 10. 

Sir Vlthal If. OhaD4avarkar (Bombay Millowners' Association: Indiall 
Commerce): Sir, I listened with great interest to the speech delivered by my 
Honourable friend, Prcf. Ranga. A portion of his speech was nothing but fln 
t'xprt'sRion of Borrow at the diminishing ranks of labour leaders as a result of 
their absorption by ~  Honourable friend, the Labour Member, in his own 
department Rnd by the trips on which they are sent abroad. I do not wish to 
comment on this. There was a sort of innuendo in his speech that the ranks 
of labour leaders are getting t inn~  and thinner as a result of the pQlicy of 
Govenunent. .  .  . .. 
JIr. If .•• ,J0Ihl (Nominated Non-official): We can spare enough and 

more. 
Sir Vlthal If. OhaDdavarkar: If my Honourable friend, Mr. Joshi, is right 

labour leadel'llhip is a very good career for either going into the Imperial 8ec-
retariat here or in~ to the United States and the United Kingdom and have 
long holidays at public expense. 
JIr. Pruldell\ (The Honourable Sir Abdur Rahim): The position of lab.)ur 

leadel'll. does not come into the picture under this amendment. 
Sir Vlthal •. Ohandavarkar: The second portion of his speech was an ap-

peal to us and he Rsked us to be reasonable. I would ask my Honourable 
friend, tho TJabour Member. whet·her in the Tripartite Conferences. the Stand-
ing Complittee Bnd other Conferences we have not been very reasonable. 
Eve. the amendwent nbollt, 90 da:vs absence was the result of Our initinl;ive and 
certain , ~ifi t~ n  were m.ade a8 8 resuit of ~ eBti n  made by the so-
called capitalist membel'll m the Select Committee In 'oM",r to make'the 
scheme work more smoothlv. 
But T would like t.o clear one misapprehenRion in the minds of my Hon-

ourable mt'Jlds bere: I want the House to refhember that this Bill is for holi-
daYRwith pay and not for leave with pay. The position is going to be that 
people will not pfor 7 days or 10 days but will go on longer leave. A. a 
",suIt of the VAlltneBB of the country. it will be impossible for workmen even 
If they are IIl'fnted 1.5 a,ys leRT'e wita pay to 10 to tfteir native pla08A atul . 
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return within 15 days. Under the Standing Orders, initiated by my consti. 
tuency, which are now considered to be model Standing Orders, e ~  work. 
man is entitled to one month's leave .without pay after putt,ing in 11 months. 
or 12 months-I do not remember e;xactly whether it is 11 or 12. What is 
going to happen as a result of this 'Bill will be that out of one month's leave· 
a workman will get seven days' leave wtth 'pay, and the rest without pay. He 
will not be asked to come back within 7 days. If it is m,de even 15 days, it 
will not be possible for the workers to return to their work within this period' 
because some of the villages are not qn railway-lines; they live in villages 10· 
to 15 miles in the interior. It will be impossible for them to return to work 
within 15 days. Even if you make this leave with pay for 15 days, it will be· 
impossible for the employers to expect these workmen to come back to work: 
within 15 days. It will have to be leave for a longer pericvl out tlf which a 
certain portion will be paid for,-that is going to be the position. 
Ill. Abdul Qatyum (North-West Frontier Province: General): Then even' 

seven days is superfluous, if they cannot come home. 
Sir Vithal •• Olludavarkar: They will get 7 days with pay. Out of one· 

month's leave, for instance, they will get 7 days with pay. 
1Ir. II. ADauthuayID&JD A",&DIu: You must pay for thl' whole month. 
Sir Vithal 5. Chandavarkar: I would like to know how many lawyers-

give leave for one month or 2 months on full pay to their clerks and Munabia .. 
kr. II. ADaDthaaayaum. .A1J&DIU': I have been doing ii. 
1Ir. Abdul QaiJ1Ull: So have 1. 
Sir Vitblt •• ObaDd&nrk&r: I do not know how many oan afford to do so .. 

I am not going into that question. I want the question to be looked at trom, 
this point of view. 
In my speech when the Bill wAs introduced, I pointed out tbat in ull the· 

conferences we have been holding with Government from 1989 we have been. 
prt'ssiug Government to introduce the Sickness Insurance Benefit first. We 
have been saying that sickness insurance with cash benefits and medical, 
relief was more important and urgent. We suggested that h.)lidnys 
with pay might follow the introduction of sickness insuranoe. We are going. 
to have a heavy'burden when that scheme is introduoed, as I hope it will be· 
introduced if not from 1st January 1946 atleast from 1st ,January 1947. There· 
has been some dl'lay but this delay is not due to us because the problem is 
vp..ry complicated and Government have to devise and se1l up a machinery for-
administering the scheme. The ~  benefit portion is easy but the· 
question of medical relief is difficult because the Provinces have to organise· 
the machinery for administering the relief. Tnat is going to be a fairly heavy 
burden on the industry. Seven days leave with pay according to my calcu· 
lation-take my own oity of Bombay-will come to about-if all the people-
get the benefit-Rs. 17/18 lakhs a year. There are only 60/70 mills in. 
Bombay City. Assuming that 60 per cent. get the benefit, it will be sbout. 
Rs. 12/18 lakhs, but I hope and I expect that as a result of this ooncession. 
workmen will be induced to put in more days of work and more efficient work 
so that the burden may increase from Rs. 12-18 lakhs and more poople ,~i ' 
get the benefit of this leave. Having regard to the fact that we are going to, 
face a heavy burden on the question of sickness insur.ance Bnd medioal relief,. 
I put, it to the House whether to begin with it is fair and proper that 
a greater burden should be placed on the industriel when the whole question· 
of the industrial development of the country is finder the consideration (If 
Government. Wj3 are a helpless nation. We have no control over our 
fiscal policy. We have got very little to export except raw materials. Our 
ideal is to reduce imports and increase exports of manufactured goods, and if: 
as a result of burden after burden our competitive capacity is ed ~d (it ia 
!>eund ~ be ed e~  then Government will have either to protect us by giv-
mg us hIgber tariffs and thereby raising the price for the consumers or !lome· 
of the industries will have to go to the wall. That is the lltemative we bave· 
to faee. (At this sta,e Prof. N. G. ~  interrupted.). Do not judg<l ,..hath . . 
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has happened as a result of the war. 'Loo}> at .what en~dd f ~  ~~ :0 
19R9 'when a large number of mills-I call. speaK of my own In us ry- a 
clOSA down. As far-as the jute mill ~d t  was concerned, ~ e  had to go 
.on shorter workinO( hours. (At this stage Prof. N. q. Banga ngllID mterrllpted.) 
Ifr. Presidenf (!.'he Honourable Sir Abdur RahIm): The Honourable Mem-

I be; must not go on like that. ' . 
Sir  Vitbal N. Oluuulavark&r: I hope Government will think. twice .before 

. acct"})t.ing this wnendment. Government had many n~ t t~ n  WIth . us 
labour and provincial Ministers and after a great deal of dlScusslon extending 
.over four or fivp ;Yeur", Gt)vemment came to the decision that seven day!; was 
·quite enough to ~ in with. I hope therefore that e n e~t will not accept 
the amendment: and I for one, representing my constituency, cannot support 
the amendment proposed by my friend Mr. Ayyangar. 
JIr. E •• : S&thar E. ZIIIk Salt (West Coast and Nilgiris: Mtlhammadan): 

I stl'ongly support the amendment, I do not want to detain the House on 
this amendment because no long Rpeech is required after the very lucid and 
,convincing arguments adduced in favour of this amendment by my Honour-
.able friend Mrs. Subllaruyan. After all, what is that the Hou;;e IF: asking 
for? This holiday is to be given to every worker after completing a peri<1d I)f 
twelve ,months' cofttinuous work. All that the House asks for is an extra 
three days and in view of the reasonableness shown by the House in not in-
.si!!ting on the nrst amendment of fifteen days, I think the Government must 
BS a measure of c&mpromise accept this amendment. 

'Mr. Lalchand Blvalral (Sind: Non-Muhammadap Rural): I wish to put 
the views of this Pp.rty before the House on this amendment. The only 
• itrons opposition that has been in this House against this amendment is that 
ol my Honourable friend, Sir Vithal Chsndavarkar, but I think he has given 
· away the case himself. He says that seven days would not be sufficient lor a 
man, if he goes out to his country, to return because there are so many diffi-
cultiel!l before him, like transport and other such things. 'rherefore if three 
• days are not sufficicut then it requires in all reasonableness that the time 
&bouM be extended. Now if he is going to get a holiday after twelve months, 
he should be giVeA sufficient time to meet his relatives, to atteQd to l>is 
. domestic work and other things. Now what is asked for is only an extension 
. of three days more. making it in all ten days and I strongly support it. 

alr OowII1ee .TehIDp (Bombay City: >Son-Muhammadan Urban): I think 
'. SiI· Vithal has put the position very clearly and fairly. If this question had 
lbeen one of a humanitarian character, I could have well understood the strong 
feeling in favour of the amendment. But as it has been explained, it. is not of 
·8 humanitarian charact-er. It is a question of pounds, shillings and pence. 
It ill 1\ question of giving three days woges to workmen as 1\ gift once a year. 
" ~t is the amendment. It is l1'Ot a question of giving them three day!! more 
hohdayB'. If these workmen could not have got three days extra holidays with-
· out this ~ endtI e nt, .1 ~ d have understood the. force of the argument but 
tbe practical OS t O~ IS th18. You may. t ~ of theory as much as you like bu\ 
· the actual posItion. IS that when you wlll gtve them seven days holidays, with 
· full wage" .. they WIll attaCh. those seven days to the holidays which they usually 
· take ~n e 1D a year. 

(At this t'tage Prof. N. (1. Ranga interrupted.) 
Mr. Prelldent (The Honourable Sir Abdur Rahim): Will the Honourable 

Member not go on interrupting? 
Sir OowlIJ" .Tthaqlr: Under the Bill they will get seven days pay during 

those holidays. Now you want to give them three days extra pay, wbicbwUl 
not mean three da:w; eXtra holidays. Thev go away to their villages Wlually once 
· a yea:-. Tbey go for 8 month and ~et ne  for a longer period. They do Dol 
'live in the great cities 0t this country. They i~ in tht villages and they go 
\back to agric11lture. It 18 a very bealthy and I muBt sayan excellent way of .. 
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SPaLding their holidays. But you will not by this amendment giTe them thred 
days extra holidays, you will give them three days' wages. Let us understand 
that position. • 
N@w, Sir, with regard to lIhe burden on the industry. Our mentality today 

is very different to what it was ten years ago when mills and all lorts of indus-· 
tties m this country were struggling for existence, when speeches were made in. 
this Honourable House to give protection to these industrielP lest they be wiped 
out. The change in that mentality has taken place merely due to the war and 
to the profits that are being made. If ,suoh a proposition had been made ten, 
yeats ago I venture to suggest that even my Honourable.friends on the Congress 
Benches would have considered it from another point of view, the point of view 
of adding further burdens to the industry. In those days Governm\llt and the· 
Opposition were thinking of ways and means of relieving thEY industry of the· 
burdens, so that they could compete with outs:de competition. Do not forget 
that this Honourable House had to give protection to the mill industry to ee ~ 

it in existence. Naturally those who are not in personal touch with an industry 
like the textile industry of India do not realise the hard times through which, 
that industry passed and the losses that we made and let the industry gratefully, 
admit and ucknowledgu the tlssistauce given by this Honourablo HOURI) tl) the 
industry in those days of hardship, in those days of loss. Had it not been for' 
that assistance given by this House that industry would not have been able to· 
supply the cloth required by this country in times of war. .-
Even if these industries are nationalised, the burden will be paid for by.-

the taxpayer, the losses will be paid by the taxpayer. If they are managed 
as they are today and bad times come, it will be the duty of this House to· 
see that they are kept in existence and you will have to give protection to, 
u degree  which would keep them.in existence and these burdens-statutory 
burdens--,will have to be ·taken into consideration when you are giving to. 
the industry protection to keep it in existence. I will only mention" 
Mr. President, again that if th:s question had been' one of a humanitarian, 
character, I would not have spoken. But since it is not a question of 
humanity-it is simply a question of giving three days extra wages to 
men who will get. their. ~ id  whether you like it or not-I trust that if not" 
in this case, at least in the future this House will keep in mind the extra burdens" 
they themselves ~ e upon industry, when everything is blooming in the garden 
and every thing is in a prosperous condition. That is die. great mistake we-
made in the last war, when every thing was prosperous we did not realise that 
bad times must come and bad times must follow, Mr. President-I cannot say 
how many years hence-but bad times are going to follow. Then this Honour-
able House will, I am sure, be in another mood and the mentality of all of U8, 
will change. When a proposition of this sort has been moved by Government, 
when it has been accepted by the Select Committee, I think it would be wise W 
l..!ave matters as they are, not to bargain for three days ~ extra this way or' 
three days pay extra that ~'  This is merely bargaining. You may get it today 
but you will have to think of it in the future. 
'!'be Honourable Dr. B. R. Ambedk&r (Labour Member): Mr. Prel\ident, I'. 

am not sure that those who have moved this amendment and supported it have 
much justification on their side. We always take as our standard measure thE> 
Conventions passed at the International Labour Conferences and the Honour-
able House will remember that the International Labour· C nfe en ~ in 1936,. 
when it took up this question, fixed six days as the measure of holidays" that 
ought to be allowed. ~ in  at the subject from that point of view, I am not, 
prepared to accep' nor can anybody say that the Bill as introduced falls short of 
the standard prescribed by the International Labour Conference. On my side I' 
mllet alRo mention another difficulty. The_ Honourable House will relllember 
that this subject of labour legislation falls in the fi~ d of Concurrent Legil!lation. 
The administrative, responsionity for carrying out these measures entirely fall" 
('n the Provincial Governments. in which the executive 8utha.ity for administra-
tion is vested by the constitution. H in~ e~ d to that, there has been 8stab-
liabed a convention, ",il., that.as far as t 's Concurrent fieM of le,Sislation goel, 
whatever measures are introduced, sholll have more or les8 the ~ n en e of' 
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the Erovincial Governments. And 1 ' ~ like t te~ the ~ e that: the 
eriod that is fixed in the Bill was DIed a.ffer co&ultation WJth the PIOVlDo,et. 

~ e e , I am prepared to accept t e C' end ~t and I would very ~ U  like 
.to state the reason which has prevailed upon me m order to acceft this amend-
,meet. The reason which has prevailed upon me is the geographical reason, I 
,realise that the centres of industry and the centres of population are very vastly 
-divided by long distances. A fatcory is'situated in Bombay, the labourer lives 
.either in the U. P. or O. P. and has to travel long distances in order to employ 
.himself in a useful occupation. Having regard to this circumstance, vi •. , 
that he has to travel long distances, I think that perhaps a small depa.rture 
Imay be made froni the original proposal that stands in the Bill. It is there· 
iore on that ground that I a.m prepared to accept this ~d ent  At the 
~ I e time, I must stipulate one other condition. I find that there is another 
oamendment standing in the name of Prof. Bangs and Mrs. Subba.rayan, the 
· object of which is to reintroduce the words "at least", which were omitted by 
.the Select Committee. Now, the introduction of these words "at least" woufd 
· create disharmony and I must say that I regard  uniformity of principle in a 
.matter of this kind to be of fundamental importance and my position therefore 
ill that if those who have tabled this amendment will agree to drop it, I on my 
,part, am prepared ~ accept the amendment for ten days. • 
Prof ••• G. B.&'I1p (Guntur cum ,NeUore: Non-Muhammadan Rural): We 

.4U'e prepared to drop the other amendment. for the present. 
Mr. PrtIl4l11t (The Honourable Sir Abdur Rahim): You are not going to 

~ e  the motion? 
Plot ••• G. Jt&D.aa: Not the other amendhlent, S4'. 
Mr. PnIl4ent (Tae Honourable Sir Abdur Rahim): The question is: 
"Tha. io clault' 3 of thc 13i11, io tIIIb&ectioos (1) aDd (2) of the proposed sectioo 49B for 

I.t.be word 'leven' the word 'ten' he in&eried." 

The motion was adopted. 
The HoDourable Dr. B. It.. Ambedkar: There has to be one consequential 

· amendment that· in 8ub·clause (2) the word 'ten' shall be substrtuted for 'seven'. 
Mr. P1'tl1dent (The Honourable Sir Abdur Uahim): I think the Honourable 

.Member would do well to put down a proper amendment. That, I think. can 
Ibe done afterwards. 

The Honourable Dr. B. :a. Ambtedka.r: At the Elnd of sub-section (2), in the 
lust line, the word 'ren' shall be substituted for 'seven'. 
JIr. Pru1dent (The Honourable Sir Abdur Rahim): I think there ought to 

.be 8 formal amendment. 
Clause 8 ~ Is there any amendment? 
Mr. K. JI. Joshi: I have an amendment that in clause 8 of the Bill ih the 

'proposed section 49D the word 'half' be deleted. 
The Honouralte Dr. B. It., Ambedka.r: That is further on. 
Mr. rruklent (The Honourable Sir Abdur Rahim): There is an amend-

'ment, in the name of Mr. Inskip: No.5. 
Mr • .A. O. IDaklp: Sir, I move: 
"That in clauae 3 of thl' Bill, in the l'xplanntion at the end of the proposed section 49B. 

for thl' wOJ;d& 'sick nell, accident 01' authol'i&ed leave' the words 'authorised leave granted 
on acc;ount of Bieleneu, acciden' .or for companionate reuons' be substituted." 

My only reason for bringin,! forward this amendment is to define more clear-
'Jy the words 'sickness and acCIdent'. With the Bill as at present framed I fear 
1here will be (\ considerable amount of misunderstanding and friction between 
employers and employees if these two words are not more clearly defined. I 
bave been told that these definitions will be ('overed by the rule-making power 
but I feel, Sir. that the question is of such importance that it should be included 
in the Bill. The reason why I put "authorised leave" before the words "sick-
neMJ IUld accident" is this. In moat flWtories, when a man is sick, he produce. 
a doctor's certificate,' or ~e gets the le.'lve recommended ~  the factory doctor 
.ond invariably 'in such cases authorised leave is granted for a stipulated period: 
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I contend that if this is accepted and this clause is now framed aa is 8Uggested. 
it will make it Rery clear that sickness Imd accident will be covered by authoris-
ed leave. Sir, I move. • .' 
ID'. PrIIidIll\ (The Honourable sir Abdur Rahim): Amendment moved: 
"That in claUile 3 of the Bill, in the E n ti ~ at tho end of the propoeed aection 49B 

for the worda 'lickn88ll, accident 01' authol'iaed leave' the word. 'authoriaed leave grauied 
on account of sicknesl, accident 01' for compaslionate reasons' be substituted." 

Mr ••••• 10lb1: Sir, 1 rise to oppoae this amendment. What my Honour-
able' friend is seeking is not a mere clarification: he wa$ a substantial change. 
What the Bill as amended by the Select Committee proposes is that the worker 
~  be allowed to be absent for 00 days without ~ in  the. coJldition of 
'jualifying for the paid holidays after 12 months continuous servIce, What he 
wants now is that all these 00 days should be 00 days of authorised leave: tha, 
is not what the Bill intended, that was not also the intention of the Select 
,Committee. If a man is sick, then he does not want authorised lee;ve; similarl,. 
jf an accident has taken place, then again, he does not want authorised leave • 
.of course, if he is absent for any other reason, then the question of authorised 
leave comes. Therefore, Sir, it is not right that the worker should be e eet~ 
to take leave even when he is sick, and even when tbere is an acoident. AS • 
. matter of fact, it would some times be difficult for him, when he is sick or when 
an ~ ident bas taken place, to ask for leave. Moreover, if,. the employer does 
lIot give authorised leave, what is he to do? There is no compulsion on the 
~ e  to give bim leave when he is sick. Therefore, Sir, this amendment 
~ nn t be accepted, and that was not the intention of the Select Committee. 
Prof, •• Q. :a&Daa: I rise to oppose this amendment. It puts the worker 

in very great difficlllties. The worker call1lot go sick if he gets authorised leav" 
from the employer. If he· falls ill, then he has got to approach the employer 
for this proposed authorisation. It presupposes that the worker has to eD!Eloy 
n servant to go on his behalf to the employer and obtahl t1iii leave. Well, ~i  
most of the workers are suffering from malaria, supposing a worker ls laid up. 
what is he to do? Whom has he to send? He has to engage a servant or ask 
his own wife who. may be attending on him to go and see the employer, or he 
must ask one of his children. This is not w.9rkable. And then what happenlil'! 
He has got to write a leave letter, he may be illiterate and so has to pay a docu-
ment writer in order to write a leave letter. All these difficulties will be thero. 
I need not go into further details. We are very much opposed to this amend· 
ment. 
Sir Vitbal •• Ob&D4&varkar: Sir, I support the amendment moved by 

Mr. Inskip. The position is not as has been described by Prof. Ranga. Even 
now workmen do fall ill-some times for three or four days-they cannot send 
a message to the Mill about their illness, but when they come back. they gene· 
rally are able to convince the management that they have been ill. and their 
absence is condoned: in other words, their absence becomes authorised absence. 
1£ what Prof. Ranga describes is true, it will be impossible ~ work a factory. 
We all know that very often the worker cannot send, immediately he falls ill, 
.an intimation of his sickness to the employer, and I say in a large number of 
.cases the leave becomes authorised leave 8S a result of subsequent sanctioJ?. 
I do not know whether Mr. Joshi was quite right in speaking about the in· 

tention of the Select Committee. I do not know whether it is in ~  for me 
to refer to what happened. At the same time I wO'uld like to say that i, was 
l'ecognised that in a case of accident there is no difficulty at all. As a result of 
Workmen's Compensation Act, as soon as an accident takes place in a factory, 
intimation has to be given. But it may be possible that while the worker is out, 
he is run over by a motor car or a military lorry. Then he haa to Bend word that 
he has met with an accident, and then leave has to be authorised or granted. 
During the last 11 years I have been attending to a number of minor labo'Jr 

disputes. Once in three or four months, the Government lAibour Officer and I 
meet to discuss questions which arise OlJt of petty disputes-petty individual 
disputes--and I can tetl the Bouse that .'SO per cent. pf the disputeB arose out 
-of the question whether the man was entitled to stay away f '~ i  work. ana 

• 
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whether he had sufficient justification for it. It is i i ~e f,?r workmen ,r,o. 
produce a medical certificate always, and in aU such cases 1t will lead to un-
necessary pin-pricking and bittemess to d~n nd fti .. ~  ~ t these people are 
going to get a statutory holiday of. tap, dals, certainly, Sll', the request made 
by Mr. Inskip is not unreasonable-that Whenever they ~  awal there ~ d 
be. authority for tl:&m to stay away, that their absenoe should De authonsed. 
It is not necessary that the authority should be given before they stay away;. 

but as I said before, in the majority of cases, as soon as a man ~ e  
1. P... a proper explanation, the employer as a matter of f&at says 'All 
right; your absence is condoned and this will be debited ~ your e ~ account". 
1,Iherefore .unless the amendment is accepted, I am afraid there will be a ~t 
of difficulties. Tbis question was raised at one time and we were told that It 
could be tackled by rules made by Government, that a ~ed e ~ be laid 
down to meet such cases; but it is much better-I kept quiet at the time-bu. 
ou further cobsideration I think it is much better that such a provision should 
be'in the Act itself; but if the Labour Member assures me that in the rules. 
'proper care will be taken to see and bring within the scope of the rules the 
spirit of this amendment, then it is posllible that I may reconsider the matter. 
The Honourable Dr. B. B • .&mbedkar: Sir, I regret I cannot accept this· 

amendment. My Honourable friend, Mr. Inskip, stated that there was DO. 
definition of sickneils. I wish we could define sickness; I have searched .for II; 
definition in the Health Insurance Act, and I find that there is no definition of 
sickness for the simple reason that sickness cannot be defined. It is a matter-
of certifioation. If a medical person says that a certain person is sick, then 
everybody has got to accept that definition. If my Honourable friend's conten-
UOD was that certificate should be defined.in a. proper manner, I could have 
understood his comulaint. But on that ground I suomit he has no ground [or 
complaint, because we propose to make rules in whicb persons who will have 
the authority to certify '\viU be properly laid down: their qualifications will be, 
prescribed. Consequently the fear that doctors who have no practice and who 
generally live on giving false oertificates will find no place in this, because the-

e~, I hope, will ~e 80 framed th.at that s?rt of ~ ntin en in be altogether 
ehmmated. The difficulty I find III acceptmg thiS amendment is this: my 
Honourable friend says that certificates should not suffice for sickness but thdt 
the employer should be allowed to sit in judgment, even when a certificate has 
been obtained, whether, notwithstanding the certificate, he would grant leave or 
he would not grant leave. I must say that that is a position to which Govern-
ment. cannot .be a party .. e ~ ent cannot allow an employer to say that 
notwlthstancli,ng the certificate given by ~ doctor whose qualifications are in 
acoordance w1th. the rules. we have made. 1t must still be left a matter for the 
employer to deClde. I thmk that would be placing too much authority in thr;l 
hands of the employers; and for this reason I am not disposed to accept this 
amendment. 

Anothe; thing my Honourable friend remarked is this, that we have fixed It 
limit ~f  mnety days for all the. three ~ ntin en ieB i ne , accident and 
authonsed leave. C n e~ ent  m ~ t e any malingering on the part of the-
employee cannot. ~ ~d on mdefimtel:y; because for the three contingencies 
we have fixed a limit of nmety days; and If the limit of ninety days is exceeded 
then he a1;ltomatically e > e~ disqualified for getting the 'benefit under t ~ 
Act. • Havmg regard to t ~e Clrcumstances. I must-opp<fse this amendment. 
1lI', Preli4en& (The Honourable Sir Abdur Rahim): The question is' 

f "That in ~~ e 3 of th,! Bill. in the Explanation Bt the end of the proposed section 49B' 
or the word. Ilelme.s, &eoldent or Buthorleed leave' the words 'Buth .  d I <-d 

•  f  • 1m --..ld t f' on8e eave gran"" on lICCOun • ., '10 "., .... "'. en or or companIonate reason.' be substituted." 
The motion was negatived . 

. :Mr. Preltden& ,The Honourable Sir Abdur Rahim): An Member whe> 
"lshes to move any of these amendments must do so now Y .. . 

•  • ~N  Member ;ose in his Beat.) • 
• 
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Mr. PrtIidilat (The Honourable Sir Abdur Rahim): The question ia:. 
"That claUN 3, .. amended, stan4 part of the Bill." 
Tbe motion was adopted. • 
Clause 8, as' amended, waa.addecl to the Bill. 
Clause 4 was added to the Bill. 
Clause 5 was added to the Bill. .0 

Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill. 
The lloDourable Dr. B. B. ,-bedbr: Sir, I move: 
• 'That. t.he Bill, as amended, be puaed.·' • 
Prof ••• G. BaDIa: Sir, there is one amendment hete in my name, No.9. 

tu clause 8 of the Bill. 
Ill. PnIldant. (The Honourable Sir Abdur Rahim): I saic\ more -than onoe 

thut if lhcre is uny Member who wishes to move any further amendment, he 
must do so . 
. Prof ••• G. Banga: I beg your pardon, Sir; it is a conRequentiai.amendmenti. 
aud it is a very formal one. " 
Mr. Prelldent. (The Honourable Sir Abdur Rahim): I cannot help it. The 

question has been put and the clause has been adopted. 
The question is: 
"That the Bill, u amended, be paue<l." 

~e motion was adopted. 

THE INDIAN COMPANIES (AMENDMENT) BILL-contd. 
JIr. Pruident (The Honourable Sir Abdur Rahim): Further cons:deratiOll 

of the Bill further to amend the Indian Companies Act, uns. 
The HODOUl'able Sir M. AIUIul Jl9'llle (Member for Commerce and It,ldustri .. 

and Civil Supplies): This Bill is already before the House. . 
Kr. M. Ananthuayau&Dl AJ)'UIIAr (Madras ceCled i ~ i t t and Chittoor: 

Non-Muhammadan Rural): Sir, I support this amendment of Mr. Chettiar a.od 
I withdraw my amendment. It is in relation to provident funa aDd withdrawal 
of provident fund under particular circumstances. A compromise hal been 
·effected and the thing has been so modified as not to admit of any serioUi 
objection; I therelore withdraw my amendment and support the amendment 
of Mr. Chettiar. 
The Hooourable Sir M. AJlizul Haque: ThiS is amendment No.2 in the iii' 

and Government is prepared to accept it. 
Mr. T. S. AvtnWlUngam Ohett.l.ar (Salem and Coimblltore cum North-Arcot: 

Non-Muhammadan Rural): It is No.1 amendment on the Ust. 
The Honourable Sir X. Azlzul JluqU8: T am quite prepared to accept. that 

No. l. 
Mr. Pl'8II.d.8Dt (The Honourable Sir Abdur Rahim): The question is: 
"That in clau8e 2 of the Bill, for the propoBed Bub-section (6) the following be aubRtitut.ed : 
'(6) Nothing in lub·section (2) shan aflect any rights of an employee under the rules ot 

.a provident fund to obtain advanctl8 from or to withdraw money standing to hil credit in tho 
fund, where the fund is a recognized provident fund within the meaning of claulMI (al of 
IeCtion 58A of the Indiall Ineomp·tax Act, 1922 (XI of 1922), or, the rules of tJte lund 
contain provision. corre"poDding to rules 4. 6, 6, 7, Band 9 of the Indian Incoml!·t.az 
(Provident Funds Relief) Rules' ... 
The motion was adopted. 
Mr. H. A. Sathar Jl. :lBI&k Salt (West Coast and Nilgiris: Muhammadan): 

MAy I just point out that these papers-neither the Bm nor the amendment. ~ 

'before us here? .' • 
JIr. T. S. AvlnalhUtngam Ohet.t.I&r: They have been just placed. 
Mr. PresIdent (The Honourable Sir Abdur Rahim): The question is: 
"That clause 2, .. amended, .tand part of the Bill." 
The motion was adopted. 
Clause 2, as amended, was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and the Preamble were added to the BiD. 
"The Boaour&bIe Sir X. A.sIn1 KlIqae. Sir, I mo.e: 
. ~ the Bill, u ame.ted, be tta-d... • 

• 

• 
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Mr. President (The Honourable Sir Abdur Rahim): The questioD is: 
"That the Bill, aB amended, be paased." 
The motion was adopted. • 

THE 'INDIAN .MERCHANDISE MAHKS· E~ EN  SUPPLE-
:MENTAfiY BILL 

The JloDourable Sir K. Azilulltuque (Member for Commerce and Industrie. 
and Civil S ie~  Sir, I move: 
• "That the Bill to amend the Indian Merchandise Marks (Amendment) A"t, 1941, aB 
I'8ported by the Seled Committee, be taken into consideration." 
There are several amendments tabled. We have carefully . gOlle 

t.brougb them. Some ~f these amendments are going to be agreed to. I do not 
therefore wish t{) t4ilHo up the time of the HOllse. I move that the Blll be taken. 
into conlittJeratiop. 
Mr. PreIklent (The Honourable Sir Abdur Rahim): The q\testion is: 
"That the Bill to amend the Indian Merchandise Marks (Amenomellt) Act, 1941, aB 

reported by the Select Committee, be taken into consideration." 
The motIon was adopted. 
Ilr. Pre.IIdent (The HOllOUl'llblf' Sir AbdUl' Rahim): Clause 2. 
l\Ir. Saml ~ t e  ChoUy (Madras: Inclillll COlllmeroo) : S· r, I 

move: 
"That in part (i) of Bub·clause (a) 01 dause 2 of the Bill, aite.' the word 'cottou' where 

It occura a second time, the words 'threarl namely' be inserted." 
This is a formal amendment. Sir, I move. 
JIr. PreIldent ·(The Honourable Sir Abdur Rahim): Amendment moved: 
"That in part (i) of lub-clause (a) of clause 2 of t.he Bill, after the word 'cotton' where-

it. occurs a aecond time, the words 'thread namely' be inserted." 
The BoDourable Sir •• AIlIul Buque: This is hardly necessary but if my 

friend presses it we h8ve no objection. I~ is intended to make the point quik 
clear. 
Mr. Prelt4ent ('l'he Honourable Sir Abdur Rahim): The question is: 
"That in part (i) of Ru\l-clause (a) of clause 2 of the Bill. after the word 'cotton' where 

it oceurs a .econd time, the wordA 't ~ d namply' he inaerted." 
The motion was adopted. 
'The Bonoarabl,e Sir K • .bmul Buque: Amendments Nos. 2 to 7 are noi 

going to be moved. No.8 in the name of Prof. Ranga is an agreed amendment. 
Prot. 5. G. Ranga (Ollntllr rnm Npllore: Non-1\fuhllmmndan Rural): S;r, r 

move: 
"That. aftl'1' pari. (vi) of Ruh-claulll' (al of rlause 2 of the Bill, th" following he inRerted : 
'(vii) the following provi"" shRII he adrled. namely: 
"Provided t.hat I.he rulea made under section 20 ahall exempt all premil!e8 where the work 

b done by the membera of one family with or without the aaaistance of not more than teD 
other employees. and all premiRII8 r.ontrollpd by a co-operstive 80Ciety where not more than· 
tWMlt.v worl<en are employod in the premises".' " 
Thill ill an agreed amendment and it ia also self-exPlanatory. Sir, I mow. 
Mr. PreII4_t (Tbe Honourable Sir Abdur Ra1iiin1: The question is: 
"That after part (vi) of lub-clause (a) of clause 2 of the Bill, the following be inlerted : 
'(vii) th" following provilO .hall be adlied, namely: 
"Provided that. the ",1" milo!' under IIN'tion 20 shall exempt all premi_ whl're the work 

f. done hv the memhera of one family with 01' without the all8istanr.e of not more than ten 
other WIIployeea. and all premi ... ~ controlh·d bv a ,·o·operative lOCiety wh .. re not more than 
twenty workers Qre employed in the premises".' " 
The motion was adopted. 
Mr. Prelident (The Honourable Sir Abdur Rahim): The question is: 
"Thst R~ 2. ~ amen!led ltand part of t ~ Bill." 
The '\notion WIlS adopted. 
·Clause 2. 88 R ende~ Wile added to the Bill. 
The ASlIembly then adjoumt'd for I,uncb t.ill Half ~R t Two of tbe Clock. 

TQ!' AlISt'mbl:v re-MRembled Rftpr T,lln!'h Rt. Half Past Two of the Clock, 
Mr. Ahd\ll Qnh-llm (On!' of th" PAn,,1 of ('·hBirmpn) in t,h" ChRi,.. 

Kr. C ~ (Mr. Abdul Qaivum): 
"That clauII! l .land part of the Bill." 
ThE' motIon ""RII Adopted. • 
Clause a.wlls ~ded t  the Bill. • • 

The quest.ion is: 

• 
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Kr. Ohairmm (M.·. Abdul Qsiyum): Clause 4. 

Sir George ,Spene.' (Secret.u.y, LegM:iJuti.ve Department): Sir, I move: 
"TillLt insub-cla.U8e (b) of clause 4 of the Bill after the worda, bl'a.ckete and figurea 

'm lub-c1allse (ii)' the following bl inserte/f, namely: 
'for the worda "an indication of the weight" the words "the length or weight" a.nd'." 
This amendment, Sir, brings the amendment to seet'on 10 of the Act under 

amendment into line with the amendment made to sect,ion 7 by sub-clavse 
(a) (iv) of RUS~ 2 of the Hill I1-S It-ported by the Select Committee, Sir, J nluve. 

)[1'. Ohairman (Mr. Abdul Qa!yum):' The question is: 
·'·Thai in 8ul>-clautit (b) of clRuse 4 of the Hill R.fter the werds, brackeL:J and lip-

'in Bub-clause (ii)' the following be inserted, namely: 
'for the words "an indication of the weight" the worda "the .length or weight" and'." 
The motion was adopted. • 

Xl'. Chairman (Mr. Abdul Qaijum): The question is: 
"That daule 4, &II amended, .tand part of the Bill." 
The motion was adopted. 
Clause 4, ~ amended, was Ad.ded to the Bill. 
Clause 1 was added to the Bill. 
The Title And the Preamble were added to the Bill. 
'!'he Honourable SIr II. AllKul Huque: Sir, I move: 
"That the Bill, as amended, be passed." . 
~  Ohairman (MI'. Abdul Qaiyum):  The question is: 
"That the BID, al amended, be pHled." 
The motion was adopted. 

THE INDIAN PATENTS AND DESIGNS (AMENDMENT) BILL 

'!'he Hoaourable Sir J[ • .&silUl .uque (Member for Commerce and Iudus-
tries and Civil Supplies): Bir, I move: • 
"That the Bill further to lJDend the Indian Patente and Deaigna Act, 1911, be taken 

mto conaideration." • 
](r; 0h&lrmaD (Mr. Abdul Qaiyllm): Motion moved: 
"That the Bill further to amend the IudiaD Patent.. and Deligna Act, 1911, be taken 

into consideration." 
Mr. T. Chapman-Morttmer (Benglli: European): I do not move my u.mend-

ment for sending the Bill t<> the Select Committee. 
Kr. M. Ananthaaayan&m Ayyanl&l' (Madras ceded Districts and Chittoor ~ 

Non-Muhammadan Hural): Sir, we were under the impression that the Bill 
would be sent to the 8eleet Committee. Anvhow 1 wish to make a few 
remarks. Sir, the original Act WRS passed in 1911. When the Act was passed 
in 1911, even then in n. K. there was an Act relating to Putents and Desigus 
of which the Indinn Aet, was a copy. Why were not these provi&ions in-
corporated then in the Act of ]911? The." were plJrposely left out, ~ t is 
before an.v invpntion was completE', protection wns not granted to it' '_hough 
provisionnl protection was afforoed on the lines on which this Bill proceeds. 
Similar provisional protection was afforded in the Act of 1907 vi U. K. and in 
the Indian Act which followed four years later, it was not thought fit to incor-
porate a similar proviSion and it has tAken till the year 1945 to pr:lceed "to in-
corporate a similar prevision, What were the reasons for ignoring this provision 
then? What is thH necessity that ha!! arisen now in regard to a similar prllvision 
in the Act by way I)f this amendment? I should like elucidation 0,) thls point 
first of all. HilS there been any demand? How ~  instances have tflPl'P 
been? What is the difficultv thBt, has Rrisen so f"r all t,his Act is concenH'd ~ 
If reall.v protection ~ to be given, J find in clauRe 8 there iF! reRlly no protection 
at All. The object of the Bill ~  not carried out, beCRuse no suit lips for an 
infringement ,){ an invention with respect, to which proviRional protectioQ ha" 
been granted during the period after t,he application is presented Bnd hefore the 
invention is complete. An infringement durinlC this period is not visitt'rt with 
n~ penalty, 11., suit lies-at. the imtance of a person who has obfJl,ined provisional 
proteC'tion R~ in t infringement. 'What I find in clause 7 is not. suffieipnt 
prot,ection. 'n1e wholesoPle prows:on in f ~  of a person, who has announced 
hie invention but whose invention is not complete, is sought to be laken 8way, 

• 02 
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because no sufficient F,afeguard is provided for infringement thereof! If really, al 
I understand it, there is this lacuna, I wouls{ 'ask t~e Honourable Member : 0 set 
it right. It is a pity it is not ~  !? the Seleot Committee, otherwise this 
could have been Bet right in the Select Committee. I never thought that the 
HQtlourable MlJmbet Mr. Chapman-Mortimer would not move his end ~ 
for referring the Bill to the Select Committee, Otherwise, any oml of us would 
bave given notice of such an amendment. . 
-Kr. '1'. S. AYiDUhlUal&m Ohettllr (Salem and Coimbatore cum NQrth Arnot: 
Non-Muhammadan Rural): Bir, we expected that the motion for the Selea' 
Committee-would be moved and in that expectation we have not considered the 
~t  wording&' 01 this amending Bill. It is very unfortunate that  that motion 
II not moved. We have to leam from experience and this is on6. of them. 

Coming to·the Bm itself, it is r.ot a war-time measure as some one whIspered 
to me. It is a permanent amendment of the Act. The original Act was passed 
in UH I, when they found certain provisions sufficient to safeguard the intert',stl 
of people who invent. But in 1945 they say they want to bring it in line with 
the English Act. I IIhould like to know what circumstances Govemment see 
t d ~ which huve made this Bill necessary now. We on our side would like 
the Bill to be n i~e ed in Select Committee, but that motion not having peen 
toade, we are not iIi a position to say an.vthing further except this that the entire 
responsibility for the whole of the drafting is Government's, and if passed 
t,oday the House has no part or lot in it. 111 the circumstances 1 leave it to the 
lIonourable Mtlmher concerned to make up his mind whether he will cona;der 
it on some later date or get on with the ~i  now and get it passed in a feW' 
minutes. 
'l'be HODOurable iir II. AltJul Bllque: Sir, t will try to explain the position. 

My Honourable fr!eud complained that it takes four years t,o get a law ~ i  il 
• good law in aIlother countr,v to come to this country. I think my Honourable 
friend knows that in thP. Mrlier Phrt of t.his Mnturv it usually took SO years to 
get a good law from that country. Any way we have had this matter very 
carefully exomim·J; we consulted the special officer in charge of it, we cOllaulted 
thORP people wI", comp. in for taking patentS' and designs, we consulted also the 
fi ~ which are specialising in these concerns. I will take the liberty of 
readmg a few lines from the report of the officer in charge of Patents and 
Desi<m8 : 
"(i) Enquiriel made at thia office, personally as well as by ~t, for particulara for 

obt&ininR 'provisional proteetion' are becoming more and more frequent; and when in reply 
~ inventorll are informed that a 'provisional _pacification' cannot be filed under the IndIan 
Pateni. !Uld Design. Act, the;r .how serious  concern, and iuvariably requeet me to urge the 
Government to amend the IndIan Patent. and D .. ignl Act 10 a. to penult the filing of Pron· 
aiona! Specification, 
(ii) It is al., noticed that opposition eedin~ in which the applicant and the opponent 

were at one timr collaborators. but had II4Ivered their connection with each other just before 
the application for patent waa filed, are of frequent occurrence. 
(iiil ~ e leading Patent. Agent. allO have been urging me to e ~ent to the Government 

that the exc1a .. ion of the Prov,isional Specification from the acheme of the Indian Patents 
and Design. Ae.. has been cauling serious hardship OD inventora." 
I have personal knowledge that with the recent encouragement for researches, 

lIpcciall); in industrial researches, a very large number of patents ara be:ng 
taam; Bnd I Bm aware 0/ the fact that there are people who have collaborated 
with one who was in~ a particular formula wh:ch be ultimately disc,')vered 
and :vet jUlit B !ew dllYs before, hill collaborator ' ' ~ ted al2d tried to talee the 
patent in his own name. Not oT'lI:v: ~ t  he tried in some ~  to interest 
1I0me-induBtries at the cost of the n~n  ReBMrch Worker; and It has become 
a problem. 1 hope, therefore, the House will agree to ta.ke the Bill :nto con-
sideration and pass it at this stage ... 
J[:r ••• An .. t.hUayaum A1Yaapr: The Honourable Member haii not 

answered the Question that I &liked .  .  .  .  .  . . 
The J[oDourabh 81r •• .A..Itnl Jlaqu: WQ dilCov.er by experience. There 

were very &w patents" in those d ~  But the war has glyen t e~en  

tUlip and now the numb .. is mur.h more . 
• 
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Mr. )I. ADaDthuay&IWD Ananpr: My question ia this. Why was not the 

U. K. provision of 1007 incorporated in the Act of 1911? 
The HonoUrable Sir II. tmaDl. Buque: The number of caBeS, as I say, \VU 

-.erv ema'l, • . 
~  )I . .AnantllalaY&D&ID n '~ Si , 88 Mr. Chapman·Mortimer has . 'ot 

moved the motion for Select Committee, may we be aiJo'fed to move it from 
this side? • 
JIr. Ohairman (Mr. Abdul Qaiyum): I am afra:d this is not the proper time. 
The Honourable'Member should nave thought of it before. 
)lr. T. O n~ I t e  Sir, the amendment \\llich. standS' in my Danle 

was sellt in the beginning of February in order to gain time for this mattt1r to be 
t.hreshed out und considered. Now after that six or seven 1"eeke kave elaplled 
and I should have thought there was ample time. I greatly sympnthi:>e with 
what mv Honuurable friends' feelings are in this matter, but the object rf my 
original" amendment was' t.o gain thne. I am sorry if my HOIlDurable friends 
were misled. 

Mr. Samt Vencatachelam Ohetty (Madras: Indian Commerce): Sir, has H .• 
Law Member looked into this Bill and given his opinion? . 
The Honourable Sir AIOka Roy (Law Member): I certainly have looked into 

the Bill at SODle stage or other before it was introduced in the House. 
}I.r. Ohairman (MI'. Abdul Qaiyum): The question is: . 
"That the Bill further to amend the Indian Patent. and Deaignl ·Act, 1911, be taken into 

cODiideratioD ... 
The motion was adopted. 
Clauses 2 to 15 were added to the Bill. 
Clause 1 WII.8 added to the Bill. 
The Title nnd the Preamble ~ e added to the Bill. 
The HOIlour .. ble Sir II. Ufzul Huque: Sir, I move: • 
"That the Bill be pa8Ied." 
Mr. Ohalrman (Mr. Abdul Qaiyum): The question· is : 
"Thai the Bill be pal .. d." 
The motion was adopted. 

'rHE REPEALING AND AMENDING BILL. 
The Honourable Sir Aaoka Roy (Law Member): Sir, I move: 
"That the Bill to repeal cl'rtain enactment. aDd to amend certain other enactment. be 

takeD into conlideratioD.' 

This is R. Rcpt..uiing alld Amending .am of the normal tJpe. l'he rt1Feala 
which it effects are of mat·ter which is spent or of amending enactments which 
by virtue of t;eetion 6·A of the General Clauses Act can now be repealeq, without 
undoing their cliects. The amendments are all of an equally formal character. 
HOllourRble Mtembers must have read the Statement of ObjectS' and ReawuI 
which expla:ns t,he nature of the Bill. And the notes give you all the iniorma 
tion 'you want in regard to the Acts which are proposed to be repealed. This is 
a formal matter; it is intended to weed out dead matter and to make formsl 
amendments. Sir, I move. 

Mr. Ohairman (Mr. Ahdul Qai,Yum): Mot:on moved: 
"That the Hill io repeal certain eDactment. and to amelld certain other enactmentl be 

t.&ken into oonlideratioD." 

Mr. Samt Vl'ncatlchelMD Chetty (Madras: Indian Commerce): Sir, ~n the 
ptatenlent is illcluded "The Defence of India (Amendment) Act, 1940". 
May I take it that the Defence of India Rules will cease to operate hercafUir'-
Mr. M. AnanUluayanam AY'JlDlII' (Madras ceded Districts and Chitt(ior: 

Non·Muhammadan Rural): Sir, I had put down a notice of a motion tor r'!fer· 
~n e of this Bill to a Select Committee not for the purpose of finding any defectl 
ID the principle on which this Bill has been based, but with 8 view to '!xerei .. 
~te  Icrutin.y in the hundred of Acts which have to be "f>6aled, or moditip.J. 
But I W88 aUur{;d by my. Honourable ,"end that great lCl'utiny was be!'lt{M'ed 
on. this and there ia altlOluteJr nothing fWther to be scrutiRized in a Seleot Com· 

t~  I w,?ukJ t e~ like to have information regareEng onl or two itema: . 

• 
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On page 4, under the heading 'Ordi'l1ances made by the ~e n  t ~e  

under section 72 of the Government of India Act, as set out m the Nmth 
Schedule to the ~e n ent of India Act, '1985' there is a list of Ordinances-
The Payment of Wages (Amendineiit) Ordinance, HMO. 
The Currency Ordinance, 1940-oection ~ . 
• The National Service Ordinanlle 1940. 
The Indian Coinage Ordinance, 1940.. 
The Indian Tello COl\trol Ord,nauct! Hl40, and so on. 

Is it necessary to include thest! in the Schedule, when it is open to the 
Governor General himself to rt!pel1l any particular Ordinance? Is it ~e e ~  
to have /Ul Act Mr the rt!pealiug of these Ordinances when ~ e authority whICh 
posses those Ordinances has also got the right to repeal them? ' 

Then, tHr, in the First Schedule, on page ~  is· included "rhe Defence of 
India (Amendment) Act, 1940-'rhe whole. What does it compr:l!e of? 

As a matter of fact it is very difficult to get copies of these Acts. Whenever 
I went to the Libmrian and I !lsked him about copies of certa:n Acts, he gavtl me 
out-of-date Act... Perhaps the copies availahle in the Library are very few and 
the Aots passed in 1989 to 1942 are given to some Members' and others ]Iave 
to go without them. It seems he gets only one or two copies of the J.;ltel'lt 
Ad.. Weare thefefore not in a position to see whGt this means and how is it 
intended to be repealed. Therefore it is oecessoary to scrutinize, nnd if the 
Law Member hll .. bestowlld himself the necessary sorutin,\' and Gttention over 
thill, T have no iutention to press this matter to a Select Committee. 

'!'he HODOurable Sir AIoka Boy: I can a88ure my Honourable fr:end that this 
matter has been ex.amined with the grcat.e!.'ot possihle care by the DraftKman, 
Mr. Bartley, in the first instance, and I have also looked into the matter. 
When an Act has been amended b.v an AmendinJ{ Act, the Amending Act 

oan be removed from the Statute Book by virtue of Clause 6(A) of the Gener"l 
Clauses Act which, fc,r the benefit of Honourable Members, I will read: 
"Where any (Central Aet) or Regulation made after the comtneucement of this Act 

repeala any enactment by which the text of any (Central Act) or Regulation was amended 
by the expl'tllS omi_ion, iusertion or sub.titution of any matter, then, unlell a different 
intention appear., the repeal .hall not affect the continuance of any 8uch amendment made 
by the enactment 10 repealed and in operation at the time of Buch repeal." 

Therefore, all Amending Ads can be weeded ~ t a8 being entirely unneCE:S-
aary. The othor Aoto! which are heing repealed are Actll which have altogether 
&pent their force and are no longer law. It ill not neceesarv to have them in the 
Statute Rook ('.lId this Rill is intended to remove such .Aets from the Statute 
Book. 

Kr. K. AnaDtbUayan&m Ayyanlar: What IIbout Ordinances? 
'!'he Honourable Sir AIIoka Boy: Ord;nances which are no n~e  in foree nre 

repealed. 

K ,~ •. Ananthal&yan&m A.yyangar: Why cannot the Government repell! it? 

The Honourable Sir .A.IOka Boy: The Legislature can "tlpeal the Ordinancos. 
Kr. 0haJrman (Mr. Abau\ Qaiyum): The question i8: 
"Thai. thf' Bill h' rel)1'1I1 certain enactments and to aml'lnd certa.in other 

\aken into ·conlideration. .. • 

'fhe motion was adopted. 
Clauf,'eB 2, 8 and 4 were added to the Bill. 
The First Schedule was added tQ the Bill. 
The Set·ond Sohedule 1\as added tQ the Bill. 
Clause 1 wat; added to the Bill. 
The Title alld the P.J:pamble were added t~ the Bill. 
'fbe Jlonourable .., A80b Bo,: Sir, I move: 
"That the Bill be·paaId." . 
1Ir. Ohalrman (Mr .. ~ d  Qa;yuDt): The qlleation i~ 
"That the \,i11 bII ~  It , " 

The motiob 19''' adopted. 
~ 

enaotmen£' II. 

'. 



l'HE INDIAN UENTltAL OlLt).EEDS COMMITTKE BILL. 
~K  J. D. 'l'YSOD (Stlcl'etul'j •• Vtll'UrLlHtlut 01 Educut.un. Health and Lundltl):, 

Sir. 1 move: 
"That the Bill \0 provide fOl' tie 'e~i n of a fund to be expended by a Comuritt .. 

• peciall1 COI ~t ted leN" We ilIlpl'overuent and development of the cultivation and ruarketina 
of oil.seeda and of the production and marketing,.of Jlillleed products be refened to a Select 
(;omDllLtee COll81stwg l't 1'101. ~  U, &lIga, ai.l". !Saty .. Narayau I::llnlla, Mr. M. Allallthusay", 
n&lll Ayyauga!', l'a,.u;t ~ d  Misra. IVl!'., IJ UJ I~ d 4:lUll8all< Chvud.lul'l' 
Dr. Habibar Rahman, Mauivi Muhammad Abdul Ghaol, MI', Uov.lod " . .1.lelliunukh, Mr. 
E. L. C. Gwilt, Sir Abdul Halim Ghuznavi, Rao Dahadur N. Siva Raj, Kuuwer Haj" 
lamai.l Alikhan and the .lIolover, that the numbe'r of members wholle pI'e8enee shall be IIcces· 
_ry to colllltitute a Uleeting of the Committee shaH be five ami that the Committee be 
.authorized to mtlet at Simia." 
There is no l1etld, 1 take it, for me to describe ill u.ny det~i  the ~ t of ~  

Bill before the Houstl, It tollows tWllllJar lines'-a cess on an agrillultural 
prOduct, collected at the vroceslJing stage, to nnanctl restlarch and development 
in the cultivatioll, lHarketlUg and prOC6Sl!lUg,--{)f oilstleds in this caIJe; the fund 
,to btl udministtred by a statutory comrmttee rtlpreIJtllltat:Vtl of Illl the lllaW. 
interes'ts affectt:d. 1 propose, therdore to content lllY!lelf at this IJtagtl by giving 
the House thtl background of tlltl proposals, u.nd the reasons why Wtl huve 
,thought it advidable to prol1lottl leglslation III this matter even in war·time. 1 
,shull then conclude with a few rtlmarklS explanatory of thtl way in which WI:' have 
.adapted this form of legislation to the special purposes of research lind devolop-
ment.of oilseedl.7 and thtlir products. 0 .. • 

I walS reading recently, in a t.hesis 011 the oilseed trade of India, of {he 
·different uses to which vegetaLle oils were put in Europtl ut a time" Lefortl the 
war, when European countrieb' could get vegetable oJ!!, and I found thai; the 
author grouped the uses of these vegetable oils under twelve heads. 1 "hould 
liktl very briefly to detail them . 

.First of all, he put oils 'for edible purposes; then, oils fQr "external use OQ 
.the body' '-including. 1 presume, the hair; thirdly, oils for illuminating 
purpOStlS'; aud Uum he went on to give a group of uses 01 oils in n fe t ~,

.manufacture of IJoaps, paints and vanlishes, compound lubricants, ghee and 
Lutter substitutes, oii·cloth, candle!', tallow substitutes, glycerine and siearine. 
I was' also interested to find that the oilseeds for all these purposes Intl I{rown 

in large quuntities in India. Indeed except for IJo,va bean, which wit 
oOU\ll grow if we could induce anyone to consume it, aud pillm 

.kernels and o!;vet4, lndia grows ull the prlllcip"i oilseeds. Shtl is one uf the 
greatest produ('ers of oil&eedR in the world, Indeed it has been computed tha' 
;ahe produces Ol1'J qUllrter of the totul pre·wnr world production of oilseed!;. 

S PII. 

Dealing still with vegetable oils, the .lUtbor wants to point out-(hf.l is speak • 
. ing of the prOlJpects of devtlloping' the use of vegetable oils)-thnt "in an Iqri. 
cultural countr,v like India with a popUlation of 350 mill'ons"-he was writing 
some years' ag0)-"all of whom are potential eonsumers of oils and bU,vers "r oil 
cakes IUld ~i e users of soaps "-(that is hiH phrnse, not 'ne t ~i I  
users of soaps, paints' uud val'llishes, and who consume large quantities of oil for 
illuminating U ' t'~  und where there is ample evidence of an industrhl aWolksn, 
ing, great de ~ ent of motor transport and aviation, the oil induIoIt1'y hflll 
reall,Y a very brIght future before it ", The \IRe of veget.nhll' ols for man,v of the 

~e  to wh;('h T have referred has the sanction of nti it~  in India, nut 
there IS' no doubt thut much more lise could he madE' of our immf'nse rrlOOllrces 
·in raw material bv the introduction of new methorllO nn°rl new in t i ~  nnd the 
improvement of thORe already eRtahli"hed from old titneR. • 

Apart from th& vegetnble o:ls anrl their uses, there are the lI\tuost :.qt181ly 
'important residuary uses, Most of our important oilseed.. \\-hen preMled 
give oilcake whi('h con he used to Hdvllntag(> e'ther al! ('attle ftlfd or 
;&8 fertilizer or for either purpose. At present, as the House is wdl 
aware, though Indio conSlIlneFl muC'h of her oilseed in one way or 
another, she Jould with advantagl3 conlmme it all, and much. more. She ,1110, 
~ e i  in, ptl8ce-time, exports much of it, IIU\inly :n the fom) of l«'ed" or 
Ikernele, thereby losing .both ~e profits ~ the manufac:·turing pr()('a&' Rod tbe 

(1326) • .-
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[Mr. J. D. Tyson,] 
use of the residue-the oil cake. She" ~  in peace time" imports oilsetd 
products, at a price sometimes quite out, Of ketping with tbe cost Of t ~ raw 
material, which she may herself ~  exported. A developme!1t on the md\!8-
trial side should lead to a position in whieh India could retlWl more of these 
&,Iivantages for li«!r own en ent~ t tin  the oil in Ind:a and exporting 
only such oil ,\:Jd oil cake as she herself did not require. . 
To advance the prospects of thosa' interested in oilseeds, whether as L'ulti-

vators or manufacturers or' merely from the point of v:ew of the consumer,-
that is to say for nutrition or external application-there is almost unlimited-
Icope for. research and development. What we want is a din t~d pro-
gramme of re"edrch covering cuWvation, mllrketing, storage, ~ n f t e rorld' 
I!tnnnRrrlizAtion of the prod\1ct., We hove fonnn thHt ad ho(' schemes of If~I'e  

and de e ~ t, financed b.v the Imperial Council of Agricultural Rescarl,h, 
do not, and "cannot within a reasonable time, touch more t.han the fringe of the 
lIubject. I do 110t think it would be d'sputed that what has proved helpful to 
the cotton grower and the cotton industry 6'hould be equally beneficial to the· 
ilIterelltB concerned with oilseeds which, I am told on good authority, ~ e really 
much leBB well organized than the cotton interests. This was the v:ew of the 
Federation of Indian Chambers of Commerce aud Industr.Y which at its lIleeting 
of March 1944 ullQnimously adopted a e tiO ~ favouring the e6'tnblishm·cllt of 
a Central Committee on oiltleedtl on the lines of the Indian Central Cotton Com-
mittee. I should like to read the relevant pOl·tion of the resolution passcd by. 
'the Fedration of Indian Chambers of Commerce and Industry on this questioll. 
They resolved t ~t
"In view of the fact that oilsec.ds, especially lroundnut,. caswraeed, linseed, l'apeeeed and 

eotton .eed cODstitute. lOme of the most important cash crops of India and in VIew of the· 
fact that the preeent position of the oilseeds markets is likely to affect in i ~  the 
iDtertlltl of the grower in "the absence of a Central representative Body, and having regard. 
to the poteDtiaJitiee of the development of illdustriee depending upon them, the }t'pdl'ration. 
If.rongly nrgee upon the Government of India w establish immediately a Central Oilleeda-
Committee on the linea similar to thOle on which the Indian Central Cotton and Jute Com-
lIIitt_ are constituted, so that it may be helpful in nfeguarding the iDteresta of the producer' 
IDd in giving proper guidance to the interests concerned ·'n the post-war reconstruction 
period," 
I would add t.hat a somewhat similar recommendation was made. I believe 

unanimou!;ly, (lY the representativt, Oilseed!; Committee of the Imperial Council' 
of Agricultural Research in August last_ 

So, Sil', encouraged by the representatives of commerce and industr,v. "e-
have decided to in~ forward this legislation at, this time, beLeving it to be in 
the interests of the culth'oltor. the industrialist Rnd the eonsumer alike. 
The Bill proposes to finance the 8ctJvitiel' we hnve in mind by means cf a 

fte88 "at such rate, not exceeding one Bnnn a mannd, as the Central Govern-
ment ma,V frorn tim<l to time ann after consulting the Committee. fix in this 
behRIf ", I can t.el\ the House that on present figures we estimated that a levy 
at the fnll rat·e, thnt is t.he maximum rate, would bring in B revenue of Rs. 2,1' 
lakh8: 

The Comm:tee we propOHe to f'.et lip for the administrat.ion of the fund is a 
large one, but it is d:fficult to see how it could be ~ t down without denying 
represelltation to intt'rust!ll or nreRt; thllt ought to have a voice in the manaaement 
of .the fund and in tlle eontrol ann direction of the Committee's activit:es, .r 
would like vcr." briefly to analyse the proposed composition of the Committee 
8S it :8 made lip of a ver)" large number of elements, in ciause .( of the Bill. 
There if; firRt. of all the Vice-Chairman of the Imperial Council of Agricultural' 
Research and there are five representatives of the Central Government. We 
have departments here in the Centraf Government which are i ~ 
interested in a Committee of this kind. Then there are seven repreeentatives cif 
Provinoial GOTeMllments and. one of State Government. interested. I shell 
return t-o that item presently just to 8lake 8 remark. Representatift8 of growertt 
number fifteen. Rep¥ntativea on.the comml!rciaJ sMe number fifteen also-
.ven of incfestry and eight of trMl3 and ebmmerce. Con8umera an to be gi"YeD 

• 
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three representatives and we .hope the Legislature will help us here. Finally 
there are four. JDiscellaneous seats to c;over a representative of the co-operative 
movement and such other elperts. as it might be well to add. It might be. 
desirable, for exau,ple, k· add an ecenomist to the committee or reprcsentat,hLi 
of intere.;1is not otherwise ~ded for ..• (I .do not see him in-the House Itt the· 
moment, but I expect to hear the voice of Mr. Joshi raised in the intere;;t ol-
labour representation and if he does not ask, Prof, Ranga will do so.) • 
Here I feel ond owe an I ~  tQ the House. I tind there is a slip ::1 an 

item of the Bili whieh concerns the representatives of Provincial Governments. 
It is in Clause 4(e). ,As it reads at present.:t says: "Seven persons representing 
respectively th·! Departments concerned with the oilseed-crushing industry' in.· 
certain provinces. and then at (f) a similar entry as regards the !naian States. 
When we consulted the Provincial Governments about our proposals, thib' it·em·-
specified the representatives of the Agricultural Departments of those Govern-
ments. One Provincial Government said that they Lked our cOp1mittf'!e gene. 
rally but they did not understand why we were compelling them to send 1\8 tht-lir 
representative a member of their Agricultural Department. "Let us choo .. -e our--
own repre8entlltive to voice the views of the Prov:ncial Government. We might-
want to send the Director of Industries. .. We t.hought that that was fair enuugh 
aud decided to IfJ8ve Provineial Governments a discretion as between. an Agri')ul-
tur",l or an Iml\1str:aJ representation; but I see that in the Bill as printt-'d we' 
have committt-'d the Provincial Governments to sending '6'Omeone from th('ir' 
Industries Departments. That was far from our intention and if the House 
gives us a Select Committee on this B!ll. it will be our business to cOl'l't,d 
that so as to leave the Provincial Governments free to s'tmd the kind of represen-
tative that. they may wiRh to send. 
I do not think i have· anyt.hing more to say in commending the mot'.cll too· 

the House eXl'ept that the proposals· have the blessing &f all the. Provincial 
Governments und, as I say, they follow on the e ~ ti n  of thp Federa1.l'd' 
ChamberM and the Imperial Council of Agricutlural Res-earch Oilseeds 
Comm:ttee. We should like the Select Committee to be set lip this Session· 
with a view to the consideration of its report probabl,v at the next BeRPion (., the 
Legislature,-there being, I understand, no time to have the Bill taken through· 
all its stages thi 3 S '~~i n  

Sir. I move. 

1Ir. Ohalrman (Mr. Abdul Qaiyum): Motion moved. 
"That the Bill to provide for the creation of a fund to be expended by a committee· 

Bpecially cOIIBtilutt'd for the improvement and development of the cultivation and marketing 
of oilfteeds and of the production and marketing of oilaeed product. be refelTfld to a Select 
Committee conaisting of Prof. N. G. Ranga, Mr. Satya NaraYlm Sinha, Mr. M. 
AnanthaBayanam Ayyangar. Pandit Shambhudayal Milla. Mr. Muhammad Hussain, 
Choudhury, Dr. Habibar Rahman, Maulvi Muhammad Abdul Ghani, Mr. Govind V. 
Delhmukb, Mr. E. L. C. Gwilt. Sir Abdul Halim Ghuznavi, Rao Bahadur N. Siva Raj, 
Kunwer HBjee bmaiel Alikhan and the Mover, that the number of member. whose pre.ence-
.hall be neceuary to coOltitute a meeting of the Committee .hall be five and that the Com-
mittee be authoriaed to meet at Simla." 

lIaulvt Muhammad Abdul GhlDl (Tirhut Division: MuhammadanJ: S'Y', Ir 
beg to move: 
"That the Bill be circulated for the purpose of eliciting opinion thereon by the 31. 

O<.1.ober, 1945." 
The objeet of moving this motion is to have t~e opinion or the e ~ ,t 

large. •  .  • 

1Ir. Ohairmu (Mr. Abdul Qaiyum): There are two more end e~tB  Ii 
understand thR't Prof. Ranga is not moving his amendment and Mr. 
Ananthaaayanam A.vyangar .  .  _ .  .  . 

111.-II • .ADaIltbUa)'1IlaID .A1Y&Daar (Madras ceded District. and €hittoor:-
Non-Muhammadan Rural): I am not moving mine. 

Mr. 0haInDa.n (Mr. Abdul Qaiyum): The Honourable Member may proc(·ed . 
• .. 111ft Jh'ammy Abd1l1 Gh&DI: I Jind, Sir, that one by one every agricul.:... 

~  d ~ i. gomg.to be .ueD away lrom the sphere of action of the Provin· 
mal e ~ t  .towhom tbeee .,ubjectt were blDa!en,ad I d ~ Hooourab»-

• 
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Member is gOlug to take the power ill slfWe form or other. TheI'e is a Hill 
,l'elldlUg ~ rll:6 .. '1'1113 oucuUUL bll! U~tI  been "asselL '1'here is the ~ tt n 
Cess Act, the Coffee Cess Act and also the Teli Ces'!; Act. Un l.I.imOt;t uti ,1.1" 
.oommodities there lire one or more Acts'in the name of improvement and better 
supervision. }'or tRese very purposes the IJrovincial, Goverlllllentt> ~ e 
appointed departments, Directors of Agriculture and 11.190 DIrectors of Indllli'tfl,ecl, 
.eta. Whut will t O ~ authorities dot ~ i  body is a very large one CO S S~~  
.at present of 52 membS'rs. When this body or the officers appo.nted by thiS 
,body give d i ~ in matters of growth 8l1d development of i eed~' ~d "toraga, 
what will be tho fUlJctions of those experts appointed by the ProvlDClll.1 Goveru-
.ments. Tne Cenll-al Government would have beeu well advised to ask tohe 
.opinion of the l'rovincial Governments, whether they are going ''t? abolitlh those 
Departments or not. After all it is the peopJe's tax money which is tlpent on 
the mBintenaftLlI! of so IlIlUlY s-ervants. The masses pay the taxes with very 
,great difficulty &.ud the taxes so realised are going to be spent in this manner. 
The President of the Imperial Council of Agrioultural Research is there to advise 
,on matters relating to research. He will have here to work as the President uud 
-his whole time will ~ taken up here. 1 find a similar provision in the Rice Bill. 
1 am ' e in~ subject to correction; he will also have to work on the Roe 
..committee. This ]loor fellow how will he find the time? This Bill whetht:r it 
'will do good is 11, matter for future consideration but one thing is certain that the 
.life of the Food Depurtment is going to be prepetuated. It says here that the 
.three perllons ~ e e tin  respectively the Departments of Commerce, Induti-
tries and Civil Supplies and Food to be nominated by the Central Government . 
.80 the Food Dflpartment whose Efe, we understood, ~  for the duration of thd 
war, is going to hal;' a permanent life. There are many things in regarel to 
'which it touches the masses and I therefore thought it proper to movod my 
;motion for circulation, sO that the people at large may give the;r opinion with 
respect to this method of taking one product after another and entrusting it to 
an autonomous COIlllllittee or a similar committee. W!th theRe few words I 
move my motion and I hope ihe House will consider my argumentS' and alhw 
the Bill to be d ~ted  

Mr. Ohairman (MI", Ahdul QIlI."um): Amendment moved: 
"That the HilI be eirculated for the purpose of eliciting opinion thereon by thp 311t. 

-October, 1945." 

1Ir. T. S •• vlnaeblllqam Ohett1&r (Salem and C i ~t e cum North Arcot: 
Non·Muhammadall Rural): Sir, Mr. Tyson is the only man in thi!l House re-
Ipresenting Government, who speaks for Development Departments. 'this is 
,one of the numerous Bills which have been brought forward fronl last, year. 
'The question of oil seeds is Q (IUestion which has to be faced. Lots of ;lit !leeds 
,are exported outside the country. By their export we lose 1Iot only the oil, 

<"; but, more important than oil, the oil cake by which I meun manure which our 
,"fi,:land very lamentahly laoks, Ilnd also fodder for our cattle. Besider; these the 
. '-oil industry would be ahlEl to provide thousands of men with lahour and !lusten-
anoe. So, if research cun be made, and this industry made possible, in this 
.oountry, that will be welcome. While generally supporting the Bill, r am not 
.able to understand. or give 'Support to eertain clauses. 
• • 
Mr. Tyson has snid that the probable amount of money that he will get is 

Rs. 24 lakhs. I have not been able to gather from what soflrce or figures he 
bas arrived at that conclusion. I have not seen figures of the nuulber of oil 
mills e~ tin  in thia country and the number of maunds of oil which is produced 
in this oountry. 'Apart from that the export of oil seeds outside this country is 
~e  large indeed if we go by pre-war figures, as during the war it is quite 
poaaible *hat the el[port must have suffered due to abnormnl conditiolls, and we 
.ai.1l Dever base our action on these ebnormal oomlitions. From 1930-31 to 
Its'7-B8. that is pre· ... ar period, I lee-there hal !>een a '"steady increase in tile 
;uport of oil leed. outaGe this country. Caator oil .hleh was ninety lakha of 
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maunds in 1930-::n, was 92 lak!ls in 1937-38. Ground-nuts which was 6 lakhs 
rod. in 1930-81. was 8·85 lakhs tons in 1938-39. So also linseed: it WIIS 2 
lakhs 56 thousand tons in 19110-31,,it i~ 3 lakhs 13 thou81lnd tonI! in 1938-39. 
&, Sir, 'he most important seeds ha'le increased in export.· 
There may also be a great quantity o£' oil ~' i  is being imported into lhis 

oountry, and may I suggest to him that, instead of imposing a cess on oil 
~ ed in this country, it would be bett-er to put an export-duty on uil seed. .. 
sent outside this cOWltry, and an import duty on oil imported into this cOllntry. 
If this is done, Ddt only will Government" get revenue enough for this fund, L", 
that by itself will support oil producing industries; that ~i I help to keep within 
the country oil seeds which are being exported, and oil being mnde ill this 
Country, and oil cakes being utilised in this country as fertilisers and.e.s fodder. 
So I suggest that a cess should not be levied, as mentioned in clause 3 of the 
Bill on oil crushed in this country, but that an import duty mtjst be levied on 
the oils imported into this country, Rnd an export dllt,." on seeds .exportl'd Ollt 
of this country. 

Now, Bir, it is true that a few rescarches that have been made in this country 
have brought out that the present oil resources can be utilised for ~e  for 
which they hllve not been used till now. In CaJicut it is II. friend of mine who 
found out that ground-nut oil could be used instead of crude oil to run engines, 
and if! some places I know that ground-nut oil has been used instead of iruported 
crude oil, but crude oil is so much cheaper, and so ground-nut oil cannot perma-
nently displace crude oil. I believe, Sir, that with research many of the oU 
imports which _ WI' regllrd a8 indispensable for running diesel engines, lIloton;, 
etc., can be suhstituted by. ground-nut and other oils. . 

I have only one more point to ~nti n before T sit down, and that is aboub 
aection 4, ahout the suggestion of the Central OilReeds CODllllit.tee. T thd t.hBt; 
on every one of these Committees-it may be oil seeds, it may be oott{)n. it may 
be rice--representation is given to two bodil's. I do not know whether .,;eparate 
representation for theRe two bodies is necessary. They have almost become 
vested interests. One represents the Federated Chambers of Commerce, and 
another the Associated Chambers of Commerce. With so many reprel!entatives 
of interests concerned I begin to doubt whether another person is necessary 
from these two bodies which I have mentioned just now. 

I would draw the attention of the Rouse only to one other matter, and that 
is clause 13. [suppose this Bill has to II. great extent been copied from the 
Cotton Cess Act. Clauses like cluuse 13, sUh-clause (2), hBve been oppoRed in 
this House mnny times. One wos 0ppoRed in the Anlendment Bill to the-
Income-tax Law which thl' Honourable the Finance Member refused to illtro-
dllce to-day. I SUr,pi1be. Sir, the Select CommiHee will go into the mnttM II'ld 
mak" the necessar.v amE'ndments. 

Sir, we support the motion for Select Committee. 

JIr. T.  T. KrilhDamach&rl (Tanjore cum TrichinopoI.v: Non-Muhamllladan 
Rural): },fr. Chairman. it is one of the several Bills that huve come hciQre the 
HOHse in the same shape or form. [remember two years back WH passed the 
C ~ t Commit,tee Bill, and if I oppose this Bill today I am slIre Illy Honuur-
able friend, Mr. Tyson, will get up and say that at the time the Cocoanut Bill 
was passed I suggested that the whole schl'me of oil ptoductioll should be taken 
together, that cocoanut and oil seeds should be e ~d togther, and that tilere 
should b" one COlllmittee. I still hold the SBme view. It might be that 
OC ~ t is d different type of product. hut it. is used for the purpose of extract-
1D:g od by and lnrge, and I think it, would have heen better if my Honourable 
friend had one Gommittee inst-ead of two Committeell, one for Coooal1l'1t and 
another for oil seeds. 

it~ e ~~ t,o the compoRition of the Committee, my 1l0nourable frienei. 
Mr. ~ i  Chettiar, had something to say which is worthy .)f being 
DOted.. It II ~ DOlt' ~ iftee of 62 lJlemben over ,lignin like, for inst&ll.CA_ 
'he Rice Committee. For the time being the Rice Committee apf»ear to be in 

• 
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suspended animation. We had the saPle e~e  in the C ~ I t Committee-
BilI which is now au .\('t. And there are. seve9ll other legIslatIve. meal:l.ufE:11 
before that of an analogous nature. I t1link, S.r, Mr .. Tyson and hlS ~ Se '  
will profit if they give some time to.th&.study of the ~  of t e ~ C t tee~  
If the Committee is to be useful at all, I do not thmk a commIttee of 52 16 
Decel:lsary, though-it might be said that in clause 18 they have provide.d for tb., 
appointment of a Standing Finance S,, itt~e or. other tt~e  out 
of this committee of 52. The Mover of the Bill saId that he expected about 
24 lakhs of rupees to 'be collected by way of this cess at t ~ rate of ?llt' anna 
per maund; and if the travelling expensel'l of these 52 peoples IS to be paId a 1100<1 
portion of this ~  lakhs will come out. of it. If t i~ committee i~ to do some 
good, it ought to be in the shape of an expert committee and J thmk the Gov-
ernment will do well to co-operate with the Select Committee in trying to cut 
down the nnmber, so far RR this committ('e is concerned. It might be very 
good to have a committee with a constitution 5imilar to what is outlined in 
clause 4 if you are framing 9. constitution for this country; but we need not go 
into that, elaborate length when you want a committee merely for the purpose of 
helping the oilseeds industry. 

This Bill reproduces Borne of the defect" which we pointed out when we dis-
cussed the Rice Gommittee Bill. The fund that is to be created for this com-
mittee is by means of a collection of one anna per maund on every maund of oil' 
milled; and a mill is defined in the sect,ion relating t.o definitions. There is. 
again the same rigmarole of a miller having to send out monthly returns, the-
collector having to &8SeSS him; and IlS mv ·friend Mr. Avinashilingsm Chettiar 
pointed out very pertinently, there is B ctallse 13---a similar clause finde place 
in the Cocoanut Cemmittee Act and in the Rice Committee Bill, in the Cotton 
Committee Act and so.on,-a provision to which this House seriously objected 
in relation to Income-t,ax. Obviously the miller is not a particularly powerful 
person in this country, and it does not matter if the mill is entered by the' 
aut,horities concerned and his books seized and sealed for whlltever purpose it 
may be. 

What T really ohject to is this: if this Government has adopted a particular 
method of improving the product,ion and marketing of a particular article, need' 
that be followed right through? Cannot their intelligence be eJlercised in regard 
to varying the procedure and simplifying it? Cannot the Honourable Mr. 
Tyson, for instance, take advantage of that new fangled machinery that. hn 
been established in the Commerce Department, the administrative intelligence 
room, and find out, from them how the whole matter can be simplified, instelld' 
of thil'l elaborate procedure for a comparatively little amount of work that has to 
be done in oonnect,ion with the oilseeds ind t ~nd the very doubtful re"ulta 
that may ultimately be yielded from this proposal? We do object to .he same 
kind of provisions being brought in and we also object generally to the creation 
of ~n f  bodies for every particular article that is produced and marketed' 
in this country, There will ultimately be no end to it. We shall probahly 
have as many committees as there are articlf's produced in this country if we 
go on dflveloping on these lines. . 

_I think the H n ~e Member would dowell before proceeding with thi& 
measure to see if he ~nn t, ~ two or. thre.e or f ~  products. together and put 
them under one Clommlttee. Smoe he 18 ~  to gtve such· wide representation 
and allow 62 people to travel to Delhi or whatever the headquarters of this ~ 
it~ happens to be, why not make the number a hundred and get represf'nta-
tbes of four or five different industries brought under one Bill? OtherwiRe if 
we are ~ go on at this ,rate of ~ in  one committee for one particular d~ t  
ihere WIn be no ,nd to It. While I am unable to sympathise with the need for 
cIroulation. because I do not SUPP08G anybody is going to trouble himself ~ 
it and IeDd aD opiniOD. I am not quite'coDvinoed of the Deed for the Bill itaelf 
in its PreM" form. fthiDl( it i. worth -tule for the Government to'investigate 

. . 
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and find out if they can simplify this process, both in the matter of collecting 
the ceu and in the matter of the in~ of the Committee tmd in the tt~  of 
~e constitution of a committee. and .whether some different o.r new ideas canno' 
be brought in by which the whole t in~ can be simplified. 

, .- ' 

I do not know what the Select Committee will do, whet hEIr the Select Com-
mittee will pass this particular Bill in the same way as this HOllse pl1ssed "1\ 
more important measure like t.he Indian. Patents Qnd Designs Amend:ng Bill, 
merely on the t e~ t  of the fact that previ?us e ~~e  have been passed 
without much scrutIny and therefore even thiS can go In. My Honourable 
friend Mr. Chettiar has at any rate blazed the trail il'l regard to one partioular 
clause. Consistency requires that the House should object ~ clause· 18. A.t 
any rate there is no point in having this olause in this Bill, when we obje·eted 
to it in a more important measure. 

1 would conclude by saying this: that I would like the cominitte" to g" 
thoroughly into the Bill, to eut down drastically the duties cast upon the collect-
ing officers and urge upon the Provincial Governments, to. find ~ ~ •• other 
means, if possible, by which .hey can collect a fund for thiS commlttee wlthollt 
10 much of fuss and also tn reduce the number constituting thi" itt~e  and 
finali" to explore, if possible, to bring the various oommitt-ees of this type 
togetiier and suggt;st t.o the government to drop this Bill, if ne e ~  and bring 
it in a difterent form. 
IIr. B. A. Bath&r B. :Isaak SaU (West Coast and Nilgiris: Muhammadan): 

-Sir. T hRvP great plAaaure in supporting the motion moved hy nlY honourable 
'friend, Mr. Tyson. I oonsider this. measure as a very useful one. Our pro· 
duction of vegetable oils is' a very important industry in India and our e ~ 

of oils in pre-war days was a.lso considerable. Anything donE-to improve thfl 
quality and qua.ntityand for carrying on research work-any measure thlJt helps 
towards it is a measure which we must support. I hope that tht> Select Cow-
mittee, when it sits on this Bill, will improve this Bill all muoh 8S possihle and 
we will have a measure which will be of as greRt benefit to this oountry as 
hUlUan ingenuity CBIl produce. I have only one  suggel'tioll 1;0 l11ake to the 
Select Committee. Witn e~ d to the CO t t ~i n ·)f thill Uentrul Oilseeds 
Committee, with which clause 4 deals, I find that a number of commercial borties 
are Ruthorised to send rp.prAsentatives on this committee. S IB ~e (n) pro-
videR for one person representing the Federated Chambers of Commerce and 
-sub-clause (0) provides for one person representing the Associated Chambers of 
Commerce. But I do not find the name of the Muslim Chamber of Commerce 
in this. I hope nobody will consider this as a communal claim but all t ~ same 
th?se Muslim Chambers of Commerce are serving a very useful purpose in 
thIS country; they have become established associations which have a representa-
tive value of their own. They are dealing with a very useful branch of the 
commercial _community in India; and therefore I not only suggest but urge 
strongly on the Select Committee that they should see that provision is made 
for at least one representative of the Central Muslim ChA.mber in the countrv. 
With these words I support this motion. • 

. Prof. H. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): Left 
to. m;yself I would certainly have taken very strong" objection on q ~ntt  of 
prmCiple ~ the procedure being followed by the Go"emment of Ind'" in regard 
to these BIlls ~ e nin  commodities, the commodity cess Bills as they have 
come to be known. I have already made one point very clear to this House 
and also to the Government, and that is that in regard to all these reSearches 
and ~ etin  schemes it is the responsibility of the general public as 8 whole 
'<> do ItS J;>est to make the Government spare adequate funds as well as other 
Teso';!r;es m order to protect the interests of the growers of these various com-
~ t e  When it comes to industries and commerce, t1te Governmeut of 
India has not yet comt forward with any·proposals that the concerned industries 
should bear the cost of the hnoua reeArchea laboratoriel and ~t e  BOhemel 
that are being financed by the Government. 'On jhe other hand, only when i' 
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c.oncerns itself with agriculturists, it ~e  to tell them .. you. had better look 
after ~ e f  Your needs are so mauy .that r'e cannot ve.ry well j?lace ~~e
quat.e fundll nt yoilr disposo 1. What is • more you are so P?wl'rless 10 pohtlCfl 
that unless vou are prepared to iinantle your schemes, thel'e IS no chance at all 
either of thts Legislature or of this Government placing the necessary funds at 
jour disposal in order to finance the requisite schemes". Some ~  thought 
seems to be at the back of the mind of the Government of India and those 
concel'ned with agricuiture and that is 'why I am afraid t~e  are coming forward 
with such Bills but an our discussIOn in this House seeDlS to have been wasted 
away on this Government. It does not seem to be benefiting itself at all by our 
discussiof\s. Speaker after speaker has made this point when the rice Bill came 
up for discussion Rnd yet the same sort of Bill is being int ~ ed today without 
any a1f.eration. Some clerk somewhere seems to have draftad. Some drafts-
man seems to have approved it for one particular commodity and then another 
clerk is expected to get the same Bill out for various other commodities as and 
when necessity arises and the Member concerned seems to be simply saying 
'it lOOKS and sounds well. Let it go to the Legislative Assembly without any 
alterations and let it go to the Select Committee and let the Select Committee-
look after itBelf'. That Beems to be the attitude of the Government. If that 
is not the attitude of the Government, what sort of excuse can there be for 
Government bringing forward mere copies of their earlier Bills. There was, for 
instance, a very important point raised in regard to the relative importance of 
the different provinces and the necessity for providing varying quantums of 
representation in proportion to their respective importance in the production 
of theBe different crops. I find here pnl, one little distinction is made. 
Certain provinces are given two representatives eacb for their growers. Certain 
other provinces have one representative each. I do not know how my HonoUl'-
able friend Mr. Tyson j"stifies this. I find some are left out also. As regards 
agricultural statistics T find that under groundnuts alone there is an acreage of 
2,827,000 Rnd the other one that comes anywhere near it is rape and mustard 
seeds-one million 104 thoullRnd. All the other seeds account at the most for 
only 400 thousand tons. We find Madras alone accounting for 1,78,000 tons 
and there is no other province which Recounts for anything more than half of 
it in any seeds nnd yet Madras is treated the same way all other provinces are 
tl'f'.Jlted. I can make the same legitimate complaint about other provinces, 
especially U. P., C. P. and Bihar. These facts do not seem to have been 
bruught to the notice of the Government while they were preparing their Bills. 
vy e make ~ many points here but they do n~t seeme to be making any impres-
sIon on thIS Government, because another tIme they will &gain bring forward 
the same sort of Bill without considering theRe points. 

~en there is ano!,her point. At the end of the war, the oil seeds producers 
of thiS. country are lIkely to he faced with a slump in the market. There is 
Argentl!,a and several other cOllntries .who are interested in producing many of 
thNle tlll ee~  S.everal of !,he ~fn n colonies of t,he British Empire and 
French Empire are mterested In thul. They also compete with our oil seeds 
t ef ~e there is every n.ecessit.y ~  t.he Government to take adequate eR e~ 
to prOVide themselves wlt.h lIuffiCientfunds and to build up sufficient funds 
80 that it may be possihlti Jor t.hem t:o prottlct our growe!'!l and ensure increasing 
export.s and also profitable markets III other countries. What do the Govel'D-
D).ent ~ e to do? They propose to raise 25 lakhs per innum. How far 
WIll t ~  ~ ne  go? J ~ it. sufficient for protecti"ng our people? So far aa 
lllarke.tmg IS concerned, It wdl he only II flea-bite. What does the Govern-
ment propose to do? I~ proposes to collect 811 this money from t.he growers 
thl:lmse]ves. We are gomg toO <'Ollect it from t.he factory owners It 
not be ~ t' !actoTY,. owners who will be paying it. It will be t.he . e ~ mdt 
C?lIrse It Will, be open to the Finance Member and other e e ~ the' other 
td~ ~ 8ay let the peR88nt'A oll"lnilfe t e e ~  into co-operative marketin 
80(lleties. "et them orrganize themselves in other R S~ also. They can etJi ~ 
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these factory owners and other merchants and force these other people to pay 
tht· ces'!! and not pay it th6ll1selves'. That takes us nowhere. 'I'he fa('.t 
remains that .our peasants are unorga.nised, either co-operatively or otherwise. 
The'Y nre not able to resist ijle pressure of these merchants and also the Mill-
owners. so milch so that· the in iden~e of the cess cun fall mostly, if not wholly, 
upon the growers. Is this the only ta:i'that they are made to pny? Are t,hey 
not paying land-revenue already? Is that not Ilbsorbing ~  milCh as 50 'pel' 
cent. of their net income so far as the ryotwari areas are concerned and flO pel' 
cent. of the gross income so far as the. zamindllri areas are concerned. Show 
e~ Sir, any other class of people in this country who IIlP made to pay fiS much 
8S 50 per cent. of their grogs income or 50 per cent,. of their net income to'\\'l1\'ds 
taxst,ion. You may gay 'Yes, the rich men are paying'. If you lel1love the 
Excess Profits Tax, certainly, no rich class of people in this f:ountry fire pHying 
8S much as 50 pe\' cent. of their net income, not to speak of 50 per cent. of their 
gross income. This amount is being contributed by the agriculturistt{. It is 
because of the land-revenue and the provincial excises that the Provincial (tOY-
emments Hrc being financed and maintained. You have yoill' own GOVf'l'nlllent. 
of India excise. 'l'he Government of India excises today are 48 crores, th'lt is, 
three times what the rich people were paying all income-tax and super·tax, t,hat 
is. 16 crores, beloT!' the bf'ginning of the war. The rich people werf payillg in 
1989, a "sum of Hi crores, that is, one-third of what the poor ppople lind t,he 
pea!snts are paying today as commodity tax, which ill 48 .crores. Not, being 
satisfied with it, in various provinces you have also got the sales tax. On 
whom is this incidence of sales tax falling? OncII it WIlS maintained that it 
was mostly fslliru::-on t,he merchants, but when the merchants prot:fI'ted, it 
WBS said to faU on the cnnsumers, and when thE:-oonsumeJ'l'; also protested, 
then it wall whispered t.hat it ~t d fall on the producers. In actual fact.. 
I can tell you that in the' receipts whicb the merchants grant to the peasants 
for purohl\8e of thcir produce, the 8.'\lell tax amount is deduckd frmn the price 
which the merchants pay to the producers. You may" say this is illegal. But 
there it is. The peasnnts nre not in a poaition to t.ake advBlltage of .your law. 
For n paltry sum of olle f~e, or two rupeps or even three rupeeR, :'I'OU cBunot 
expect the peasants to go to n cOllrt of law against the merchani!! to rtlcover th& 
amount. So ~'  eannot. hlB,me the merchants, he(·nuse their > ine~  is to 
eke out a living by this means. On the top of all this heavy hurden, YOll alao 
want to impose this new burden and you say you are not accountahle to the 
peasants with regard to the way in which you will spend this money. You 
will spend the money on high salaries and so on. Now, you say, here is the 
fWld which will be collected from the peasants and placed at the disposal of th& 
peasants to be managed by the peasants and therefore why don't you agree. 
My reply is, first of all why do you tax our peasants so inordinately. For 
what purpose is the money utilieed? Are they solely in the interest of 
peasauts? If you collect this cess from the peasants .. then in all conscience, it 
is the duty of the Government to make a contribution from the general revenues 
also towards this fund. I do ma.intain that if you are going to collect Rs. 25 
lakhs from the peasants, then you should contribute a like amount from genera] 
revenues. It is only then there will be justice, otherwise it will not be fair. 
I hope it will be possible for the Select Committee to accept my suggestion and 
make a similar provision in the Bill. . Let me warn the Government that if 
they only send the Bill for circulation, its fate will be scaled. .What has 
become of the Rice Bill? Why have the Government of India who e ~ very 
anxiou':l to pz:oceed with the Rice Bill not oome forward to the HOllse and com-
municated the opinions received from the public? 

lIr. 1. D. Tyaon: We have not yet got the opinions. 

Prof. 5. G. Ranga: Opinions are still coming. Does it mean that people are 
still thinking what opinions they should· send? It is ohvioJlsly such a seriou. 
matter. They do not like it. They do not want this ceBS. At the snme time 
they do not know how you ~e going to -deal with that. That is why you are 
still getting opinion. -If other opinions which have ~n e ei e~ till now have 

• 
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. been thoroughly favourable t.o you, then I am sUre the e n ~nt would have 

.. rushed to this House with those opinions. 
Mr. I. D.'rJIOIL: As a matter of fact, Government do not collect the 

opinions. The opinions are collected.,by the staff of this House and thE'>y are 
-made available to ,Honourable ;M;embers opposite and to me simultaneously by 
the staff of the House. 

Prof •• , 'G. lI.&Dp: The Honourable Member has not seen the opinions: I 
-·have had occasion to talk to some people and they told me that they had ~nt 
,their opinions. I know what opinions they have sent. They take the Vlew 
· ·that the Qovernment should contribute as much from general e en e~ as t ~  
"propose to take tAs cess on rice. Many of these people who have given thiS 
.. opinion are totally opposed to the imposition, That is the etand which the 
agriculturists take in the country along with the general public. You cannot 
·therefore so easily walk away with our funds by simply saying, "we create the 
. fund, we constitute the committee amongst you and your committee will spend 
-the funds", 

Now, Sir, I come to another point. I agree with my Honourable friend's 
· ~~e ti n that there is no sense in having a separate committee for coconuts 
· and ali other for oil that you extract from coconuts. These two must be al!lalga-
.'mated into one. 'Another reason why I want such an amalgamated committee 
is this.  Our coconut and copra producers are obliged to compete with Ceylon 
: producers for a long time past. The Government of India always showed a 
· 10ft corner for the Ceylon people as against Malabar producers with the result 
that the Malabar producers always sufferep. We have been fighting for pro-
,.taction, but in vain. So, I suggest that any fund· that maJ, be placed at the 
disposal of coconut producers should be sufficient enough so that they may 
.·commandeer sufficient lunds to be able to fight, if neceS8&ry, the" Ceylonese 
production and also make effective representation to this Government. It will 
not be possible for them to do so with this BOrt of coconut committee and with 
very inadequate funds. So, in their own interest, it will be good if they are 
amalgamated with oil producers. I agree with Mr. Chettiar's suggestion that 
· instead of imposing this cess on all oil seeds that are taken to factories, vou 
may impose a duty on export of oil seeds, oil cake also and a similar duty" on 
what may be called imports of oils, oil cakes, etc., and othf'r d ~t  and 
place all these funds at the disposal of this committee . 

. I canno.t agr?e with my H?nourable friend ~ en he says that the strength of 
thIS commIttee IS rather too Illg. Our complamt often is that this House is not 
given sufficient time to go into details and control the Government. That is 
why the idpl\ has been adopted by this Government as well as vario'lS other 
govemment.s «>. have 'ad hoc ~ni ti n  or semi autonomous organisations. 
These semI autonomous organisatIOns ought to be represantative. They are 
not ~e ~t to be merely expert organ!sationR. If t ~  are to be purely expert 
organnlatlOns, then the ordmary publtc who may be mterested in such subjects 
may not find B place and their point of view cannot be expressed. We know 
that these experts are all good up to a point. They are to advise us, to assist 
us an? stand by us, but ,they are not to be the sole directors of everything. In 
f ~ , If you trust too ~  ~ your advisers yo'! w.i11 go the wrong way. It is 
much e tte~ that these semi autonomouB orgamsatlOns should be predominantly 
· non-offiCial ~ character:. They ~ d not be packed with elPerts alone. They 
should be given the hberty ~ ~n e the aid of experts if necessary. The 
n ~e  52 ~  e~  taken O e t ~ t<>, on account of travelling allowances, etc. 
If YOl1 ee~ 1Il mmd. that. t ~ ~t proposed to be levied is 25 lakhs, I am 
lure there IS !l0 vahdob]ectlon agamst the number 52, on financial grounds. 
Sucb a committee cannot be expected to meet more than twice a year It is 
bound to di t i ~~ the work ~ sub-committees a.nd it will be open ~ the • 
• ~ ttee  to mvoke the 8ld f e~e t  )'heref<l1'8 there can be no mid 
,.obJection ~t e atrenpb of bheomnfnittee. 
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My next objection is in regard to the constitution of this oommittee. Why 
do yoU want the Associated Cb.ambers of Commerce to be represented on this 

~ ittee  'We took objection. to that very handsome body on the lalt 
occasion, and yet this Gover'bment • comes forward here. . Are they producing 

oil or producing oil seeds? ~f course, they are producing oil froJD 
, p. x. out of our oil seeds and make much more than. what our oil seed 
producers are able to make. And even in the oil production industt,y tliey 
occupy an infinitesimal place. Why should they get, one seat on it? You may 
say.that you do not want to make any discrimination and so on; but where does 
the discrimination come in? Who prevents these gentlemen from joining the 
Federation of Indian Chambers of Commerce? The Indian Chamber of Com-
merce is not confined to people of one colour  only. But thE\,8e pe0I'le want to 
keep their separate colour because they are communalists and communalists. 
Why should you want to go and encourage these people? I could understand it 
if they really were responsible for a very great proportion of the. industry, but 
they are not. There is a claim made by an Honourable friend e~e for the 
;Muslim Chamber of Commerce. We want to encourage them. Give a seat 
to ilhese people and do not take it away from people who really deserve it. 

Then,Sir, from agriculturists you want 15 persons to represent. the growers. 
But look at the partiality of our friends. In olause 4(p), they provide for-

~  persons repreeenting trade and industry generally to be ~ inted by the Cent.ral 
Government after consulting the appropriate oommercial ulociation." 

These "appropriate commercial organisations" come in there; but when it 
comes to the growers the Provincial Governments are the dictators and they are 
to select anybody that they like. .They are not to make any sort of effort at 
all to consult any appropriate peasant organisations befqre they malee their 
nominations. And why? Sir, this is not the first time I am making this sugges-
tion; for the last ten years I have been making this st1ggestion to Government. 
and yet this Government of ours is not interested in acceding to our request. 
I know the reason. There was a time when I wanted leave of the Governor 
General to introduce a Bill for the formation of peasant unions on the lines of 
the Trade Unions Act, but the Governor General refused to give his assent. 
They do not want peasants' unions to be organised in this country, and to the 
extent that they have organised themselves they would like to put their leader. 
in jail whenever they can. Even today many of them are in jails. Why are 
they so much opposed to peasant unions? It is because the peasants form more 
than 75 per cent. of the peop'le of this country; if they come to be organise6 and 
go into t.hese committees an7i gain inside knowledge of Government, it will be 
possible for them to begin to think of governing this oountry and gain control 
of this Government. It will then be possible for them to lend greater strength 
than they have been able to do to our own revolutionary movement and the 
nationalist movement in this country and try to replaoe this Government by • 
more proper Government. H that is not the reason I should like my Honour-
able friend to tell us why they do not want to take any sort of steps I\t all to 
give organisational representation to our peasants, wherever these organisations 
are.: Or, if the organisations are not there it is the duty of this Government to 
encourage these peasants to form themselves into organisations of peasants. I 
will give them a preoedent in England. There they have got the Trade Unions 
Act, the Trade Boards Act and many other Acts of that kind. One ~ the 
objects with whioh these trade boards were set up in England was to assid 
lihese otherwise Ul!organisable workers in sweated industries to organise them-
selves, because they wanted them to give an inducement and an encourllgemen' 
to send their organisational representatives to the trade board cODGerned. 
Similar steps ought to be taken by this Government also. 

Then, Sir, they have made a very revolutionary departure.-how they  cam .. 
to make it I do n ~ know,-and th.at is f,Q provide two.persons repreJeDting th&-. 
~i 'e oil seed crtl8hinf indua)ry to be appointed by Vle Central.Govamment. . 

• D, 
• 



1336 LBGISLATIVE AS8EJIBLY (2ND APRIL 1945.-

[Prof. N. G. Ranga.] 
nut. why two only? When you are ~ idin  {or so many e t e ent~ti e  for 
these various other bodies, are these ~ ~e  If my Honourable frlel!d Mr. 
Tyson will look at page 38 of the St t ~ B  Abstmct of 1938-39, he will find 
that the castes Teli, TiUi, Chakkan. Ganig, GhtlfWhi Bnd Yooiyan, who are-
engaged in the oil-frushing iudu.stry nUI?ber ~ many liS .50 181;:h8 of e~ I , 
which is as many as the proletannt and lDdustrlal workers 1D all y?ur orgaDlse.d 
industries. And yet for all these 50 lakhs of people who are eltlng out their-
livelihood in the oil crushing industry you want to provide only two representa-
tiveli4. Anii how are ~  going to select them? You will perhaps pick and 
OOoose some Rai Bahadur, although I do not think there can possibly be any 
~i Bahndm coming from these castes. But you will-just choose some one or 
'lither Hnd simply give him that name for the time being and say "You represenii 
the Tel; custe". Tbat is the game you have been pursuing. That is why r 
.ay flmt in all fairness you ought to adopt the same procedure that you adopt in 
rElgllrd to commercial interests by recognising theil' organisations, and at the 
SlllUe time providing more adequate representation for this very importnnt 
imerest. . 

'l'hElll I come to my last, point which is a general point and tlint is this. What 
kind of eontrol IIhall a legislat.ure like this have u'Tlon these l!emi-autonomous-
orghuif,;ution,,? You go on multiplying these organisations. They serve a '"ery 
goon pl1l'pOSP. But Rre they to be 80 completely autonomous th11t this Legis::. 
lot-liT(> would huve no control ot 1111 over the manuer in which thev recruit t.heir 
stuff .. , mnintuin them, dismiss them und so on, and the munner 'in which they 
spend their fundR?' Yes. you hnve of eourRe taken power for Govemment to 
scrutinise their financiol propositions, eVeIl their budgets, and also to make-
rulpH for t.he nppointment of their stnff, and 80 on. But where does this Legisla-
ture corne ill? You will of COUTRe IIUY that when a representative Government 
comeH in it will he enough to leave all this power to the ministry in power. But 
I Ray it, will not be enough. However  representative the ministry lUll:V be, it 
is nlwnys neccElAary to empowel' thp Legislature t,o control that ministry in a 
lIuitnhle lllUlIner, otherwise every ministry, however popular it may be. tends· 
to nhuse powel'. Every individual, every institution, every ministry has always 
been founel to obuse power if that power is absolutely unrestricted. And there--
fore it iR mO!lt necessnry, if YOIl want. to make your democracy really an effective 
thing, to Vf'At the legislature concemed with sufficient powers so that it will be 
pOBRihle from dny to day to control the administrntion concerned. I do not of 
course mean to say that your legislature should have power to go into every 
det,nil of the administration of these Remi-autonomous organisations. But they 
IIhould lilY down general principles year after year and also have liberty to 
scrutinise how the work is heing cllrried on. Therefore a report has to be-
InRde on the working of these semi-autonomous bodies, not only to Government 
bITt fl180 t·o the Legislature. An opportunity should be given not only to Gov--
ernment. but also to the Legislature to scrutinise the manner in which such, 
nrganiltRtions Bre conducted and how they spend their monies, and so on. 
1'herefore I want an additional provision to be incorporated in it at a suitable 
plnce to give suffioient power to this Legislature, as and when these annual' 
reports are submitted to the Legislature, to take up the administration of theso-
'r"riftiS bodies. We havf the railways; we have a chance of discussing their 
eftR.lrs. .We have the Posts and. e e~  we have a chance ~ discussing-
their aftaITS. My Honourable fnend Win perhaps 8ay that. that will take too-
mlloh t.ime, but that will be the coneem of the LegislatUre. If the Legislature-
is satiJIfied with their affairs and the way in which they have conduoted their 
business; certainly it will not insist on a discussion. But the Legislature should' 
Imow how this work is being condueted. If they know it anelif it iii found that; 
,there is anything 1>blectiouable, it will be open to any Jr{ember of tlie Legislatur&_ 
tq get up and aaifor time to discuss· thesethiDp. ~ it e provi-
mons should be made ill tlai. Bill to \nab it popib. fer trUe-HoWie to' be em,.. 
,,",erea ade'u .... ,.· - .  • 
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Sir, with theee words l can only say that I accede to thia motion for a 

Select Committee, though I -cannot possibly make my:;elf responsible for the 
principle:; underlying this. 
JIr. Z. L. O. OwUt. (BoJ1J.bay: '}:":uropean): In rising to· support this motion, 

there are one or two int~ 1 would like. to bring to the attention of the House, 
-at this t~e of the Bill. It; provides for a. cess to be levied 
on oil seeds crushed in British India thus only oil coming h'om Indiun 
States will be able to ~ete to the extent of the cess. I suggest., therefore, 
that this competition will I;e obviated by t.he levying of the cess, ill the Ilame 
way us octroi, on oil arriving at British India. sta.tiods from mills in Indian 
States. The prqposed cess Will be levied exclusively on mills whieh crush oil 
~eed  with the aid of power, and if the Select Committee ~e t t ~ Bill IlS it 
.is framed at the moment, c:>lJsidelable quantities of oil produced in British 
.India by bullock..w-iven 01' hand-operated crushing installawons will esc&J». 
'.These installations also produce vegetable oils other than gl"Oundnut oil, aud '8S 
it is an object of the Bill to improvp and develop the cultivation and marketing 
of oil seeds ill ~ene , I 3uggest that eonsideration be given to levying the cess 
,on a more general basis as presumably all producers will evelltually benefit by 
the activities of the Committee. 

I also suggest that the cess should be levied on the export of oil seeds. 
·Groundsut seeds are exported in Itu-ge quantities and ally improvement in the 
' ~t  and the yield of such seeds would be a direct benefit to exporters 88 
well. There is a. cess on the oxport of coffee, for example, the proceeds of 
which go to the work of the Indian Coffee Board. 

There is a further point I suggt'st by be examined. It is proposed to 
appoint to the Committtle, ~  e 'ti~nS, representing the power oil "tled crushing 
.industry, but having in mind t,hat II large part of the financial burden will fall 
on thisiudustry, it would appeal' inadequately represeqted by only two persons 
out of a total of 52 evnstituting the Committee. Despite what t,he Honourable 
-the Mover -said, I think, Sir, that 52 will prove ~ very unwieldy ~ itt'ee, but 
again, despite what I have just sll.id, I propose to name a further representa.tive. 
one from the Imperial Col/ega of Agriculture. 
There is one further point.: I would like to draw the attention of the House 

-to the fact that a cess OIl cottou seed would apparently menn a further tax on 
kappall which is already taxed by the cess on ootton. I understand that the 
'-Central Cotton Committee have recently recommended, by a. majority, th&b 
:the cess ()n cotton be illereail'=ld. If this i~ put into eRect then, presumably 
kappas which is ~t i d  cotton seed by weight Buffers in price aleo. In caS8 
cotton -seed cannot be excluded, thtln I suggest the cess on it be nominal in 
view of 'tHe cess already borne by cotton.. As I have indicRted, Sir, I support 
the motion. 
Mr. JlOOlllDbhoy A. LallJee (Bombay Central Division: Muhammadan 

'Rural): Sir, I support the Bill, and my chief objeet in supporting the Bill is 
that it is high time that we should do something fer our agriCUlturist .. As it 
is stated in the Statement of Objects and Reasons, Iodill is one of the world's 
principal producers of oil seeds, and it is a fact that we have done nothing so 
-far for the improvement ax:d development of the cultivation and marbting of 
oil seeds. , 
So far as the question of representation is conceUled, I do not agree with 

-the suggestion made hy my Honourable friend, Mr. Gwilt. The representation 
given to the Banaspati industry is, in my opinion, much more than they should 
have, There are hard1" 16 mms in India and to give them two ~ f  i.l It 
committee of 52 is very much indeed. 
I am sorry I cm:motagree with him with regard to taxinll' the Amall oil-

producing f t ie~ run by bullocks or otherwise without power, becaulle R1Ieh 
installationR come under the' oategory of cottage industrie.,. They are only 
maintamen to give some food to the atarvJng people, and this voeation is 811p-
"Jllementar.v to other in(6)Dle that they deJ;ive ~ of ~ fi tiO  ~ do nnG' 

•  D 2 
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make much money and besides they me to feed their bullocks andmaintam 
~e  for agrioultural purposes.' • 

• 
[At this st&8e, Mr. President ~  Honourable Sir Abdur Rahim) resumed 

the Chair.], 
e 

-I conceive there will be some improvement as a. result of these efforts, but 
tha.t is due to them.. YJe have done liothing for them, but it is but fair that 
this industi'y, which is. ~e  poor, should not be taxed, at least not ~  it 
becomes lIS efficient and .payilig as the Ba.naspati and other power factonee. 

I do nM also agree with the 3uggestion made by my Honourable friend with 
regard to putting a duty on the export of oil seeds. The reason is very plain: 
:we do not want to export anything which we oan consume, bufl we do WlUlt to 
~ t all that we cannot consume and for that we ~ to find open ~~ete  
It is always the policy of foreign states, and more partumlarly of the clvIlized 
States, that so far as export pricss are concerned, they are many III time lower 
than the local prices, the whole objeot being that we should only export such 
quantity and materiall\s we cannot consume and get value for the same. I shall 
be only too glad if we can utilize all our oil seeds and oil preRs6d ill this 
.country; it will be very  very good. If we take into l'C'nsideration the qU#Iltit.y 
(If paint. and of rubricating oil thllt we shllll have to import for the textile, 
jute, sugar and various other kinds of mills, and our Railways, you will find thati 
it is time that ~ start doing aU we can to produce lubricating oil and other 
oils for use in ·the manufacture of paints, soaps and 110 on. Therefore, I do 
feel that this Bill is very very essentia.l "-11d let us hope that this Committee 
:will be able to work in that direction and save the' c.ountry from exporting the 
oil seeds, for we ha.ve to pay so much for oils that can be produced from them . . 
"!He have also to ;JOusidt'r very seriously that by exporting our oil seedR we 

also lose the product.ion of oil cakes which is very very eflsential for our a.gli-
cultural purposes-for manure and for food for cattle. I feel that we ought 
'to welcome this move on the part of Government. 

With rega.rd. to the representation that has beeD given to the growers, 1 do 
agree with my Honourable friend, Prof. Ranga, that  that representation ought 
to be much more. We hlrVe given a yery large propOl·tion of seats to the trade 
and I do not know how my friend is going tp select .. four persons representing 
the trade and industry generally to be appointed by the Central Government 
after consulting the a.ppropriate commercial associations' , , as he puts in the 
Bill. From all over India. he is !:toing to select four ~ent e en to represent 
trade. Then, Bir, I do not think there is any need of two persons to reprellent 
the exporters if you are going to have one person representing the Federation 
of Indian Chambers of Commerce and Industries. You might give the repre-
sentation either to this latter body or to the Exporters' Association. 

Then there are to be t"iree persons represent.ing the consumers of oil, and 
\hree more members as the Central Government may appoint to represent 
interests not otherwise represented. I wa.nt to know from my Honourable 
friend, the Beoretary-in-eharge, whom does he mean by this. Really speaking 
the persons vitally intere'dted are the produoers and t.hey are to be given 'OnlJ 
Ifteen representatives. In view ~f the fact that they are the largest body in 
the country and spread a.ll over It, they should have .more" representation. 

Then I would also like to know from the Honourable the Secretary whether 
he thinks that hereafter alao we shall have these departmenfia of Indnstries ana 
Civil Bupplies and of Food. Whom does be propose 8tiould come in and for 
wha. period? I.am in favour of this Bill and I waut thd the gI'OWel'l mud 
'be represented and furthermore thai we should haY. reral'Jns who are vitaDy 
mterested-I mean the agrioulfluriate. Borne earranpmentB should be m_de 
.tth i n~ t te  to laU in with us. 
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Mr. J, D. TyIOll: I think the House has genera.lly welcomed, or at all events 
reconciled, ittielf to, sending this Bill to a Select Committee. I ~ there-
fore to be brief. I think west of the speeches that have been made have Rimed 
ehieBy at ('.ailing the attentio14of the projected Select C ~itt e to some point 
or some aspect of the Bill. They bafe covered a good deal of ground and there 
have been quite a lot of interesting and ''important points raised whIch will no 
doubt be noted and dealt with by the Select Committee. it is therefore not 
much good my supplyingLhe answers to all of them even if I could. • 

']!he opposition to reference of the Bill to a Select Committee came from 
my Honourable friend Maulvi Abdul Ghani a.nd on two g'rounds only. One was 
that he feared that I was seeking to perpetuate the :Food Department. The 
same point was raised by Mr. Hooseinbhoy Lalljee, regarding ~ e Fo1d Depart-
ment and the Department of Industres and Civil Supplies. These two depart-
ments exist at the present time and we are ~n i  to have representatives from 
them on our COlUmittee !'o long as they exist: we hRve therefore. provided for 
such representation in the Bill. When they go out of existence, if they go ~ 

sll, we shall have to come hack to thEl Legislature, I10 doubt, to' amend the 
Act. But that, I think, we must leave to be dealt with when the situation 
'arises. 

The second point made by Maulvi Abdul Ghani was that we already had in 
the ptovinces Departments of Agriculture and of Indul!t1'ics: ,What is the need, 
'then, for having a Committee here to do this specialist work. Would it not be 
duplicating what is done by the Departments of Agriculture and Industries 
in the provinces? I really think that my friend expects far too much from these 
Departmente in the provinces. Very little hasie research can be done by them 
as Lhey are constituted at present bat we should like Rnd expect all these Pro-
'Vincisl Departments of Agriculture and of Industries to apply and to modify 
according to local conditions the advice they get from tJ:iis committee, and that 
is how this committee and the departments of the Provincial Govemments will 
iit in together. 

~ point has been 'Dade regarding the estimate I ga"e of the possible proceeds 
of this Bill at the maximum rate. I um afrmd I have net got exaot figures of 
the number of mills or, what'is more important. the eXlI'Ct quantIty of 011 Reed 
that is crushed in the power.operated mills but the calculation was made in the 
following way. We how t,he quantities of oil seed produced and retained in 
India. From that the quantities estimated to be used as seed and used for 
purposes other than cr-ushmg can be roughly calculated: and that hl!.s been 
done and from this again the estimated quantity crushed in village ghIJ.ni. haa 
been substracted and that ghes us ~ e quantity crushed by the mills. It is, 
I admit, a very andazi way of arriving a. it. 

Then the second point that was raised by Mr. Chettiar was: Why do we 
raise this money for this Committee by a cess on lIilseeds crushed in mills? 
:why not raise it by s. ces!! on exporia of oilseeds and fI, cess on impClrttl of on 
and oilseed products. We considered that and the answer, I think, is this 
'1'l"e import is comparatively unimportant in quantity. We should D:Jt. ~fi tmy-
thing like the money we need, I believe, if we relied on an import duty. As 
regards an export duty, t,he figures of exports have' "aried very considerably, 
though during the last few years just before the war t.he figures of exports "Wtore 
increasing. Looking back to a period a little before that, T find thRt tIle 
figures were very much greater in the yearB 1927·28 to ~  than they 
aeem e"er to have been SiU08 and thera iB in fao\ very great ftuctuation from 
-year to year. We should prefer a steadier basis for the Committee'" flflan('e8. 
Iti fa aJao a facti thafi eil se-p.ds exported are already paying It mlall Ot"RR ttn ~  
'he 'Agricultural Produce CesR Act. (That waR an Act which waR passed by thl,. 
LeRislalure in 1940 to supply the Imperial Council of ' ~ t  Relearen 
.,nth • sepAl'fl"e IIOUroe.of in ~e  But In any cue we are nc:>ti very bAli. aDd 
I do no'l Wnk anyOlle in 'tbiA Rouse is "eTy lCeen, tbr.t we s1iout'" eX}'lnrt tt ~ 
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[Mr. J. D. TYif.n.] 
quantities of oil seeds. I ebould like. if I tllay. 'to recall a point. tilat. was ~de 
in the discussions on that Bill ill 1940' which'" will illustrate my present pomt. 
We had there. in ·the Bill to provide tbe Imperial C n ~ f i~ t  
Research with a separate source of rey.enue, a schedule contammg some twenty 
different commodities which were to ooar Q small export duty und one 
ot them was "bon\ls": and I remember my Honourable friend. the Vice·Chan-
· cellor of Aligarh, mnh.-lnb an impassioned speech and saying "we suould ~ ~ 
· export bones. We wanted them in tms country for fertilizer. I WOUld .• ~~ e 
out the whole of this< schedule except bones and I would put a prohIbItIve 
· export duty on bones". Of course he was quite right. We would have kept 
the bones. in the country.-but the I. C. A. R. would not have got its funds? 
In the same waf we arb not very anxious to encourage the export of vegetable 
· oils, certainly of oil seeds or of oil cakes, when we know that; they could be 
utilised to the greatest possible advantQge in the country. That is one of the 
reason!! why 'we have \lot relied on an export duty to finance this Committee. 

It has been e ~ d to Us that we are having too many of tnese com· 
mittees and that we (,light to try und get It number of commodities dealt" ith 
together under one committee, On the contrary I think the object we 11ave 
in view is really to have specialised research but I oubmit that the oilseeds 
· group it'! in itself a very substant.ial group and I do not think, thereforef that 
· there is very much in that line of iti i~  as applied to thi.3 particular Bill. 

Then the representation givell to the growers in our proposals was subjeoted 
· to criticism. I confess that the representution we have suggested is not meticu-
lously und arithmetically proportionate to the amount ·)f oilseeds that is grown 
in eacb province, province by province. Ie simply .is not possible to give each 
province representation }1l'vportionate to its product,ion, but it is quite wrong to 
assume that we did not talce that into consideratoin. We took inio 
, considerutioll the lued., provincc by province, under the principal 
{)i1seeds mld another factor considered was the percentage which that al·es. 
bears in each provinee to the total cultivated area in the province. It is 
on the basis of production that we hove given four Provinces twice the Ilmount" 
of represelltation for their growerR thnt we have given to the ot,her Provinces 
and we did not feel that \ve could go further than that. . 

While I 8m dealiug wit.h the question of repcesentation I may remark that 
I have been Il8ked Oil one side-at least it has been suggflllted that the Select 
C itt~ "h?\Ild be urged-to raige the number of the growers' representatives 
and I thmk It haR R ~  been suggested OJI the other side that we should raise 
the number of industrial representatives. In my remarks e.arlier this afternoon 
I pointed out that we bave tried to reach a fair bBlance. There a.re 15 repre. 
sentative!! of growers and if you add the vllrious items together there nre 15 
representatives for the ~i  side. I was also asked what are the three 
representatives to be nominlrled by thE' Central Government to represent 
interest,s not otherwise provided for and 1 have already indirated that one of 
these interests might VlflSlhly be labour and that we might also uav':1 -(1 do not 
say it is IUl interest) an fll'onomist. We do not kuow what other interests 
may turn up that we have not covered. . 

?lr. Gwilt made n. number .)f poiuts, perhaps the mogt important of which 
. was-What we are goir.g to do to prflvent vegetable oil which hilS pair'! 110 ceRS 
coming in competition ir.to Brit,ish India from In~i n ~te  ~ It is a very import. 
Aut mntter lind I hAve no dO\lbt the Select. C'Olllllllttee WIll devote t,heir be.;t atten. 
tion t~ its SOIIlt,iOl1. I am not quite sure that it can be met in the simple way 
9tat hEl suggested hy impoging. liS it were, au ',etroi duty 011 the oil that 
cornEl!! in, becl\use ress in Briti!lh Indh is going to be colleeted /It the mill 
when the oil seeda are taken to the mill for crushing.  I am not. quite U ~ 
. how we are Roiug to say in respect flf nny oil . t ~ comeR into British India 
. from an Jn~i  St t~ whether i41 hilA ool"e from 1\ p..,wer-operoted 

• 
• 
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oil mill or a bullock-0p.erated ghani. I~ is an i t I ~ point but it is ~ne 
of great difficuloty and I think probably-I only throw t.bls out as a suggestion 
at this stage-t.he better n e e ~ WOUld. be to try to persu8de t ~ States 
which do grow oil seeds-snd I know of one m .the Southern P8rt· of In~  which 
is a very great producer of oil seeds. n~ I thmk .also a crusher of 011 seeds-
to get them to introouc3 pe.rallel leglslatlOn and make over Che proceeds to tbe 
fund. . 
The point about kapa8 will have to be l?Oked into. It was an entirely ?ew 

one to me, I confess. Again, I am not qUite sure what. my HOllourable frlel!d 
meant by the Imperial ~i t  College. Perhaps he meant the Imperial 
Agricultural Research In t~t te  . . 
Prof. Hangs has ra\sAd a good ~ ~e  of porots and I ~ n D?t qUite sure 

where he stands with respect to thiS Bill. I g.lthered that he bked lOome of 
it but on the whole he is opposed to it. and to its going to a Select Committee. 
I can only hope that, taking his ~ ee  as ein~ gen?raUy ~ i t the Bill,. ~ 
will run tri1e t.o form and, as he dId on a l'!'cent occaSlOn, havlllg spoken agamllt 
illY Bill, he will, if necessary, go into the lobby in f"vour of it I I recall that 
~t November he ::;poke against Mr. Neogy's amendment to my Food and Agri-
culture Organization Resolution: he spoke against the amendment but voted for 
it. I 
10'. PreSident (The Honourable Sir Abdur Rahim): The question is: 
"That thp Bill be circulated for the purpose of eliciting opinion thereon by the 31st 

October, 1945." 

The motion was negatived. 

Kr. President (The Honourable Sir Abdur Rahim): 'fhe quest,ion is: 
"That the Bill to provide for the creation of a fund to be expended by a Committee,"' 

specially constituted for the improvement and dev.elopment of the cultivation and marketing 
of oil seeds and of the production aud marketing of oilseed oproducts be l'eferred to :. 
Select Committee consisting of Prof. . .r.;. G. Ranga, Mr. Satya Narayan Sinha. MI'. M. 
Ananthasayanam Ayyaugur, Pandit Shumbhudayal Misra, Mr. Muhammad'· Hussain 
Choudhury, Dr. Habibar Rahman, Mauh'i Muhammad Abdul Ghani, Mr. Goyind V. 
Deshmukh, Mr. E. L. C. Gwilt, Sir Abdul Halim GhuZDavi, Rao Bahadur K. Siva Raj, 
Kunwur Hujee Iamaie! Alikhan and the Mover, that the number of men.bers whOle pre.enoe 
shall he necessary to constitute a meeting of. the Committee shall be fhe and that the 
Committee be authorised to meet at Simla." 
The motion was adopted. 

THE MINES MATERNITY BENEFIT (AMENDMENT) BILL 

PBESENTATION -OJ' THE REPOBT OJ' TIlE SELECT COIlIllI'rl'D 

The Honourable Dr. B. :R. Ambedk&r (Labour Member): Sir, I present the 
Report. of the Select Committee on the Bill further to llDlend the Mines Mater-
nity Benefit Act, 1941. 

THE INDIAN AU-MY (AMENDMENT) BILL 

JIr. ltam 0haDdr& (Secretary, Defence Department): Sir, I move: 
~ t t ~ l!i11 fu.rther to amend the Indian Army Act, 1911, be taken into couaideration." 

, Sir, thIS IS a short and simple Bill Imd the necessity of bringing it before 
the Legislature has been explained in the St te en~ f Objects and ReaspD8. 
I d,? not propose to. take the time of the House gOlDg over the same ground 
agam. Bu' there IS O:le thing that 1 would like· to add, and test iathia. 
~e ~ is already 0,0 Committee of adju!;tment for officers holding King's Com. 
mI8810n, Whether .Indians or Europeans, who are subject to the British:Army 
Act. Thin CommIttee has been set up under the Regimental Debts Act In 
fact thero are· two Committees of this kind, both located at Jbansi. Ont' I. for 
ilhe India Comm8lhd and the other for the South En.t -'sia. &ommand. It is 
now propoeed that a similar Committee should be set liP for Incl1an commissioned· 
ofBeers aha and, bl'Oadll spe.lOng, I ma,,-say that It Is for this purpose thai 
We bave brourht fonmoa this tJm to amend the India! MUIr Aol before W. 
1Iouee. • 
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Kr. I'rea1dent. (The Honourable Sir Abdur Rabim): O,~i n moved:, ,  " 
'''!'ha, We Hill further to 14Uleud the lndiQn-Army Act, 1911, ue tl4ken mil> coll81ciel'atlOu. 
'.L'here lIIl tW amendment.. '. 
Mr .... A •... tbi E. ZIII&kSait. i~e~t Coast 9,nd Ni ~i 'i  MlIbsmmad&D),:. 

'I'here is lin amendment in my name, which I am not UlOvmg • 
• Mr. Sri Prakut (Allaha.bad and Jhansi Divisions: Non-Muhammadan Rural): 
tJir, tJJtire are ODe or two points on which 1 should like to have my ~d clear. '*' far lioii tbe wording of thib Bill J8 ·ooncerned, it seems to me, Bu', tlJat a 
'deceased person' and *& 'deserter' are both p'ut on tbe same level. A; J!8l'8Ol1' 
dying while performing his duty, and a person flying away from dutY/ . .-e 
oertawly persons who should not be olassed .together. r should, therefore, like 
to know why these two have been put on the same level so far as this Aot is 
ooncerned. 

I understand, Sir, that. this Bill is inj,ended to enable thehiBher officers in 
the Army to payoff the debts of persons who die or desert. If that is so, 1 
should like to know what e ~t  happens 1(; the money that ~e e people leaxe. 
Government are authorising oertain officers of the Army to draw UP. to Rs. 2,15OQ 
froro the bank accounts of the dead and the deserter, if they shoula have ~ 

bank IiCCOunts, to payoff their debts. I understand, Sir, that Army people 
have no bimk accounts and have large debts. Any way, after all these. debta 
have been paid off, if there should still be some money left, I shollld like to 
know how my Honourable friend opposite is going to udjust that amount both 
in the case of the deceased person and in tha.t of the deserter. I assume :t1iat 
in the case of the deceased person, probably the Honourable Member will hand 
over the balance to his representative or <successor, but what happens to the 
money of the deserter? Now, it may be that Government forfeits the n~ , 

if that is so, might I suggest that conditions being what they are Government 
might also haud OIl!." to the family of the deserter, the amount that may be 
left in his banking account. 

These are the only two things on which I should like to' be clear before 1 
make up my mind on the Bill, 
Bardar lbDtal Bmah (East Punjab: Sikh): As my Honourable friend bas put 

it, it is !l. short and simple Bill. As a matter of fact this Bill should have oome 
before the House much earlier. It. is necessary that provision should be made 
for the "peedy disposal of the properties of those officers who die on aotive 
service as much inconvenience has been caused to their relatives. But there 
are certain points to which I would like to draw the attention of my Honourable-
friend, the Defence Secretary., . 

The first. is this. In these dRYS of inftation we 8re thinking in terms of 
large sums, and my Honourable friend has gone up in one jump from Rs. 1,000-
to Rs. 2,500. I think this sum is rather large. The purpose would be SElrved 
if it is limited to Rs. 2,000 only. 

The !:Iecond point to which I would like to draw the att-ention of the Bouse. 
is that in the original Act the Officer Commanding could' draw the money at 
oredit in a Government Savings Bank only. But in the new Amending Bill my 
Honourable friend bRS 1',lt. in: 

-and the power conferred 151 rule (2) to require payment of a deposit left in a Government 
AVin,s bank shall be read AI a power to require the payment from any depoait. left in any 
bank. ' • 

Here ht! is enlarging the powers of the Standing Committee of adjustment. 
I t i~ , Sil', only debts of camp and quarters should be paid from the money 
which is available in a Government savings bank in that cantonment, and tb,at. 
Government should have po lien on his other deposits lying in other banks. 
If the House oocftjpte this sort of enlarging the powers of the Officer Command-
ing or the Standing Committee of adjustment, then tomorrow my Honourable 
trientlroay oome forward and say thAt these detits of oimp and quarters sliould 
be realised from the i ~te property of the representatives of the deceued 
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~  .If ~ e are.· any . debU" Govdrnmw.t or O eC i~  alwuW· 10' to e.. civil 
a,urtI, but this sort of tnai'tilA law ~ a ~ like .tAit sAquld. ~ ~ ~~ i~, 

I' hope m.y Honourable friend will. give . .& satisfMtory. ~ ~~ U to t~e lJou .. , 
Wore he' i ~ our vote for this e~  .. radic&1. proyi,ipn .. \ ~,Si , there ji. 
anotber matter m the seCond clause ~ It IS sought to be ad(led: •  . 
"The deQiaion of t ~ n ii i Oftlp'J' or th. St di O i~~ of ... di, , e , ~ 

th •• calif' IlIA1 1Mt, aa to what ure the regimelltai and otber debia in camp' or quart.era of a 
d ........ ~n, 'aDd as to "the' amount pa:yable therefor. thall be fiulIl." . '. • 

•• '" f 

'~ d object to. this. n Ui. after all ~ civti.m ... tter. ~ »bould. be a 
provisi.on tor appe",l "0 II. i~ e ffi e  It J O~  a. ~te I ~de  i~, 
ae.curity or law. and orde.J: or the ~ ~ ti  of ~ Waf.. Th..e ~t ti t '  
of the deoeased pe1'8On sh.ould have the right .t.o go. to 8. ~ o1Jioer, if'IlGtdlO 
a. civ.il cwul't. 

I hope·, Sir, ill this connectioll I might mentioo that it has been vary' 'unfair 
to us thM this Bill is being"t.aken up toda.y. We thtlUght that this Bill Would 
0MDe up· on Friday, ~t ~  HOB8urabh! the Finance Mem)Jer got up this morn-
ing·and witlulrew hill e e t ~ Bill, Ilud therefore this Bill has COInu i:iuddt>!1I,Y 
bUore us. Aud all the-amendmenils" of which wa hllve given notice mayor· 
may" n<>41 be· taken up on account of the dilfteulty that tbey do not· oonform to' 
the Standing Orders. Therefore, I would ask the Defence Secretary himself 
to amend this sect.ion suitably, bO t.hat there will be right of appeal to !ihe repre-: 
sentstive of the deceased officer. Now, that officer has died on aetivE' service. 
He has given hiE; life for the couniry. It is but lair that a right of ~ i U 

should be allowed: IDay be·to his widow, may be to his old parents; I thilJk the 
Government should conoede this much right at lea.st, t.hat It reprel:lentative 
might go t .... the higher officer for the adjustment of the tlebts. 

Thell there ill the fourth point. My Honourable friendh&s t.aken ad\'ltlltage . 
of this opportunity to define the regimental debts; Bnd in that definition he hlfS 
included expenses of last ilIIl8£IB. Now, I think it is bighly unffrir for the Gov-
ernment to charge the. expenses of the ffi e '~ last illness on aeCOlmt of which 
be has died. If an offieer falls iII, obviously he goes to 11 Gm'ernment hospital 
and if he recovers Ilnd lives there is some just.ification for e1aiming some of the 
expenses which he had to incur in t ~ hospital. But. "hen he dies, I think 
it. is not fair nor just. for the Government to claim the expenses of the last 
illnells from t.he officer who has died. This will' pra0ticnlIy be recovery from 
his widow or his orphaned ':!hilcher. nr hill old parents. It is very unfair. 1 
hope these three or foUl' poin'ts which I hnve mentionfld will be t'onsidered by 
the ~fen e Secrl.'tflry :md if j-I181'(' if: no opporhmit,v for ~  to movE'! nmendments 
to this effect. I hope il(, WIll reconsider theBE'. and amend the Bill suitshIv IIIld 
then, lifter those smendments I would recommend tha.t t.hil'l Bill may btl passed . 
. With these remarks I request t.he Defence Secretary to consider these . points 
and give them hi" sympathetic consideration. 

Kr ... A. 8atIlar B. -.at SIlt: Sir, we are in a very difficult p<*itiotl in 
regard to this Bill. It was, expeoted that· the Bill ~ coming on tomorrow' 
beo&U8e the Income-tax Bill was on the agenda {or· today; but unfortunately 
that Bm had to he withdrawn and now we are consmering this Bill. Oui-'dit!-
culty is this some of us have given notice of certain amendments. .' 

.,. i'nIIdtllt "(The Honourable Sir Abdur Rahim): When 1 . 

•• II;; k. 8Mbar II .• .-JE Ball: This morning.. nd~  the nW:>s r know 
th"y cannob be movedt.od.,. .  .  .  .  . . 

" •• ....,. (The Honourable Sir Abdur Rahim): Tb\V have not been 
~ ted to the Membe ... ? . . 
1Ir. E. A. ............. laitc Thele was no time, beollUlMf I p1'e noti'oe 

oo1y tbl. morning: but I have taken C8I'I8 to ciroulate &GIlle. coP .. · to' lOIfte 
Members on thlt front Benchea. I do not know, Si., if yo.u will be pleued to 
allow· tIurt amendmen' to bt ~ ed .  . .•. . . , . 
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_ ~ PlUl4 •• ~ ' ~ Houou.rahle Sir AMw' ltahiw),: 1 ~ in  it'i& too late.., . .), 

Mr. H . .A.; .. fUr •.• "Sait.: Une wal, to ~~t 'IU.t of the .diflicuIt.y wOf:i:I( 
b6for the Govel'DlDent to agree to carr!'oo U1e diSouuLOIl of this ~ U O ~  
-=-there is'only five cninutes more to ii ~BO that ~ &Jllendmenb QID .be,; 
mov·ed. (A.n Ho.nc)'urabto Member: "You can go on for five in te ~  Yes; 
t.baIi ia .0De way out of it. Very well. ..My friend, Sardar Maugal n~  has 
caiaed very i ~nt ~ti n  which urise out of this B.ill. 1 am partJcw,!¥'l;y:; 
taterested in. one point, and .. t was the in~ touched by my friend last of all 
~ it  regu:d to item (1) of ExplanatiOll 2-expenaes of last illness. As atatecl 
~  my Honourable-fri.lnd ~ Luo feel that it will be. very UDfair on the part ot· 
the Government to seek to direct tluLt expenditure incurred on ,the last illne81 -
of a deceased IlCildier shall be recovert:d from his est&te. We in this part of' 
the House at kut have always believed that the Govtl1'Dlllent takes full-care 
-of its soldiers iUUl that their ill.ueu is the special concern of the Govemmeni 

d~ that e ~ it is the Goverumelit that defray. all the expenditure with. 
-4ItIgll.l'd to the last i1lne8I 01 their soldiers. I do not know what is the rule-
'We in this part of the JIouae have taken very little interest in these JD,atters and 
1hat is responsible for my ignorance-but here we find that the e en~ 

have come up with a measure before this lIouse and they want the sanc1.iOD 
of this IIOUBe for wllat? For allowing the Government to recover the eXl?t.n.;p.s 
of the last illnesil uf a deceased soldier, f!"Om his widow' and his family. I 
think this is npt only unfair but it is rather shameful, and I do not think that, 
.... tated. baret)' just as L have iltawd, t i~ Hou6e will be willing to a!;ree to this 
jtem going m. I do nut know-my Honouralrlle friend. may have SOD16 explll.ua-
*"00 but then that explanation will have ~ be a very very satisfactory one before 
Jtbis House agrees to &CC8ft it. I wiSh we get an opportunity tomorrow and I 
bope we will get it-for moving that amendment and getting my Honourable 
lrisBd's expleaatiou 011 that. Subject to that amendment, I extend my whole-
h!"ul'l,('tl !;upport to this tl.lotioll. 
Mr. T. S. AvinyblUn,am OhetUar (Salem and Coimbatore cum North 

Areot: Non-MuhammadAn RUlal): Bir, this clauee refers to the C~ where the 
deceased person or de e t~  is an Indian commissioned officer on active service. 
111 the Statement of Objects and Reasons it is said that the Commanding Officer 
bas got.s lot of work while on active servicf' !luI! so he is not able to attend to 
-this work and ~  II tJ itt~e of ildjushulllltS ill !leCessary, So far it may be 
correct. A committe;,l of ndj lstments' CRn well bIke the place of Ii Com-
manding Officer in thl.; lllutter-. 

But while doing that, they have by this Innl'udment brought, in fresh matter; 
Ilud the fresh matter hUH been explained very clearly by my Hollournble friend, 
Sardar Mangal Sillgh-the,v hs\'e incr!"llsed the amount they can draw from 
118. 1,000 to Us. 2,500; the committf'e of adjustments CIft} draw the money not 
only out of the slwiugs deposits held by Ihe Government but out of the depo-
sil!l made b,v the person COllcl'rned anyw}ll're in the country in any bauk: this 
.rcwfsioll did not exist before and dues not exist today. Another is that judg-
mant.s aTe made linul,ll:der t.his Bill without ally right. of appeal lind n t ~  

dliq which was referred toQ by my friend 8ardar Mangal Singh is thiS. I am 
~  surprised at this. _- A. mlill is on activf' tlervioe; he fights and gef.t; a 
.... tflt wound Bnd he dies, after trf'atmf'ut in the hospital. If he !:(Icoven. the 
expenses are mat oy the state; but if he dies on active. e i ~ and ill fight.ing, 
even the treatment that wus ~i f'n to him in the hospital is charged to his own 
money .• It is a IIcnlldalouB I.hing-I do not uude1'8t&ndwhat. the e n en~ 

mean h,Y this. I do nllt know whether they understand what t ~  have 
·"'rought. before this HouSE', 'fhe ' ~  meaning of this is this: the clause .. ys: 
"Where the d-..4 pereon .. , is 1411 Indian oommieaioned olBaer 00 active service the 

-t'fIfereacea ill the fOl'8jf8in, rule. to the cOIDJi&Ild:ng oIlcer ahaU be conatrued u refer'eaces 
-;0 tb. maHiq Commi\4ee of. AdjUltmftnt, if ,ay, appoint. in thit. bebalf." -

-80 far i~ is"ell "pt. -Lllter on it says-

"The expreuion 'regimMtal :nd othy debt. in camp or guarten' incb.d .. for jlae pur-
fI08III of thia 1eCU0Ih mOlley due .. n~ e ~  of lMt i1luM\." , • 
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~ means that this Bill is brought here t d~  beeause \he CommlU..dlDl 
Officer IS veryobusy and cannot attendo to these things because he is on active 
service and so a separate ('ontmitte'eo of adjustment IS appoiuted. At the samfl 
time it is said that when a. man dies on .• active service t.he exp811.ses of his Iallt 
illness are to be met, not out of· the army funds for whom he has given his 
life, but from his estate. It is ridiculous and now, Sir, t come to anotaer 

point. It if! this. The judgment of no {mID or committee cnn be 
~  JIll. final in a civil matter but if it is II. military matter, the superior 

officer's commands must be obeyed iust.antly and implicitly but this is not such 
a matter .. . 

111'. Pre.ident (The Honourable Bir Abdur Rahim): The HQJlourabltJ Member 
can continue his speech tomorrow. 

STATEMEN'f 0:1<' BUSINESS 

The Honourable Sir Sultan Ahmed (Leader of the House): As we bve ~ 

sufficient progress today, we 4bope that the items on the paper for today Wl11 
be finished tomorrow e8l'ly. WI! hop/! t.hat thc Bill to umend the Indian MIlIJ 
Act and another small Bill to amend the Indian Air Force Act will be finished 
e8l'ly tomorrow. 

Aner that, there will be plenty of time. snd we propose that Sir Edward 
Benthall will ~ his motion for Ii supplilPentary demand under the Railway 
Budget, for the year ending the 31st :M"iirch, 1946, in respect of Work;ng 

Expenses-Miscellaneous Expenses. 

After that, if there is tiQ1e, we ptopose to start the Banking Bill but that 
depends entirely on the time available. 
The Assembly then adjourned toiJl Eleven of the Clo<tk on Tuesday, the 8rd 

April, 1945. 
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